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RAJYA SABHA
Wednesday, the 21st March, 2012/31st Phalguna, 1933 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN inthe Chair.

ORAL ANSWERSTO QUESTIONS
Implementation of Police Reforms
*101. SHRI H.K. DUA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the recommendations made by the Soli Sorabjee Committee on
policereformsand the directionsissued by the Supreme Court judgement in the Prakash
Singh petition, have been implemented;

(b) if so, the details thereof; and

(c)  how long will Government take to implement the police reforms, which
have been accepted by the Centre?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) A Statement islaid onthe
Table of the House.

(a) to (c) TheMinistry of Home Affairs appointed a Review Committee on 21st
December, 2004 with aview to-

0] review the recommendations of the previous Commissions/Committees
set up on Police Reforms;

(ii)  to short list the recommendations which have not been implemented or
have been implemented only partially; and

(iii)  torecommend the present course of action on such recommendations.

2. This Committee gave 49 recommendations in its report in March, 2005.
One of the recommendation of this Committee was relating to a new Police Act. The
Government, accordingly, on 20th September, 2005, appointed a Committee of Experts,
which included Shri Soli Sorabjee also, to draft anew Police Act. The said Committee
submitted aModel Police Act on 30th October, 2006.

3. Police, being a State subject as per the Seventh Schedul e of the Constitution
of India, acopy of the Model PoliceAct was sent to all the State Governments on 31st
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October, 2006 for consideration and appropriate action. As per information available,
sofar, 14 Stateshaveeitheramendedtheir existing PoliceA ct or enacted anew PoliceAct.

4. The Supreme Court of India, in the meantime, passed a judgement on
September 22, 2006 in Writ Petition (Civil) No. 310 of 1996 — Prakash Singh and
othersvs UOI and others on several issues concerning Police Reforms and directed all
the States, UTs and the Central Government to file affidavits of compliance by 3rd
January, 2007. The directions, inter-alia, were:-

0] Constitute a State Security Commission on any of the modelsrecommended
by the National Human Right Commission, the Reberio Committee or the
Sorabjee Committee.

(ii)  Select the Director General of Police of the State from amongst the three
senior-most officers of the Department empanelled for promotion to that
rank by the Union Public Service Commission and once selected, provide
him a minimum tenure of at least two years irrespective of his date of
superannuation.

(iii)  Prescribe a minimum tenure of two years to the police officers on
operational duties.

(iv)  Separateinvestigating policefromlaw & order police, starting with towns/
urban areas having population of ten lakhs or more, and gradually extend
to smaller towns/urban areas a so.

(v)  SetupaPolice Establishment Board at the Statelevel for, inter alia, deciding
al transfers, postings, promotions and other service related matters of
officers of and below the rank of Deputy Superintendent of Police.

(vi)  Constitute Police ComplaintsAuthorities at the State and District level for
looking into complaints against police officers.

(vii) Set up aNational Security Commission at the Union level to prepare a
panel for being placed before the appropriate Appointing Authority,
for selection and placement of Chiefs of the Central Police
Organisations (CPOs) who should have al so be given a minimum tenure
of two years.

5. Thereafter, the matter was heard on different dates. On May 16, 2008, the
Hon'’ ble Supreme Court, with regard to the implementation of the various directions
made earlier initsjudgment dated September 22, 2006, directed to set up a Committee
under the Chairmanship of Justice K.T. Thomas, former retired Judge of the Supreme
Court and two other Members to examine the affidavits filed by the different States
and the Union Territories in compliance to the Court’s directions with reference to
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ground realities, advise the respondents wherever the implementation is falling short
of the Court’s orders, after considering the respondents’ stated difficulties in
implementation etc.

6. The Committee submitted its report to the Hon' ble Supreme Court in
August, 2010. The said report has aready been circulated to the States/Union Territories
by the Registry of the Supreme Court on 04.10.2010. The Hon’ble Court is how
examining the status of implementation of its directions. Based on the report of the
Justice Thomas Committee, it is observed that the extent and the manner of compliance
of various directions of the Hon' ble Court vary from State to State.

7. The status of implementation of the directions of the Hon' ble Supreme
Court in the case of the Union Territoriesis as follows:-

7.1. The position varies widely in respect of UTs because of their unique
characteristicsin terms of legal, administrative and demographic situation specific to
each Union Territory. As such, stating the difficulties in the implementation of the
directions of the Hon’ble Supreme Court in respect of the Union Territories, an
Application seeking modifications in the directions relating to the Union Territories
was filed by the Ministry of Home Affairs on 12.02.2007 seeking to—

(@  Clarify/modify its orders dated September 22, 2006 and January 11, 2007
in the light of the reasons set out in the Application.

(b)  Modify thedirection relating to the creation of aState Security Commission
in each Union Territory.

(c)  Moadify the direction relating to the preparation of apanel of three senior
most officers for the purpose of selection of DGP by the Union Public
Service Commission.

(d) Clarify and modify the direction stipulating that the DGP shall have a
minimum tenure of at least two years irrespective of his date of
superannuation by clarifying that the DGP shall have, asfar aspossible, a
tenure of at least two years subject to superannuation.

(e)  Maodify the direction to ensure minimum tenure of the Inspector General
of Police and other officers.

Q) Modify the direction for creation of a Police Establishment Board and
vesting it with the powers of an appellate forum.

(@ Modify thedirection for creation of Police Complaints Authorities.

7.2.  While the Application filed by the Ministry of Home Affairs has not yet
been taken up by the Hon' ble Court, the Ministry has issued the following orders-
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0] Orders constituting the Security Commission for the Union Territories
issued on 10th January, 2011.

(ii)  Orders constituting Police Complaints Authorities issued on 3rd March,
2010.

7.3. As regards the minimum tenure for the Chief of Police and the key
functionaries of UTs, they are being given tenures of two yearsasfar aspossible. UTs
have been advised through successive advisories/instructionsin thisregard. The draft
Delhi Police Bill provides for a minimum tenure of two years for key functionaries
including the Commissioner of Police, the Joint Commissioner of Police/Additional
Commissioner of Palice in charge of Range, District DCP and SHO. As regards,
DANIPS Officers, the DANIPS Rules have been amended to provide for a minimum
tenure of two years to key functionaries. As regards, Chandigarh, the Punjab Police
Act, 2007, as extended to Chandigarh, provides for aminimum tenure of two vearsto
the key functionaries.

7.4. As regards, separation of law and order from investigation, the
implementation of this direction is underway in Delhi. The Draft Delhi Police Bill
provides for the creation of Crime Investigation Units in all Police Stations for
investigation of economic and heinous crimes. In respect of other UTs, the population
in theseterritoriesis below 10 lakhs. (The direction of the Hon’ ble Court wasto give
effect to it, initidly, in towns/urban areas which have a population of ten lakhs or
more). However, in major Police Stations of UT of Puducherry, there is already
separation of law and order from investigation. In the case of Chandigarh, an enabling
provision has been made in the Punjab Police Act, 2007, as extended to Chandigarh,
regarding the creation of Crime Investigation Unitsin Police Stetions.

7.5. All UTshavealready set up Police Establishment Boardsas per availability
of officersin aparticular UT.

8. Thus, in UTs, there have been asignificant and substantial compliance by
the Government of India except only in respect of those issues on which appropriate
clarification and modifications have been sought in the Application dated 12.02.2007
before Supreme Court.

9. In so far as the implementation of the direction of the Hon'ble Court,
pertaining to the National Security Commission regarding sel ection and placement of
Chiefs of the Central Police Organisations (CPOs) is concerned, the Ministry of Home
Affairs considered the matter and constituted a Committee on National Security and
Central Police personnel Welfare on 2.1.2007 under the chairmanship of the Union
Home Minister to prepare panelsfor the appointment of Chiefsof Central ParaMilitary
Forces (CPM Fs) and consider issues pertaining to the service conditions of the CPMF



Oral Answers [21 MAR., 2012] to Questions 5

personnel and any other related matter. An Interlocutory Application was also filed
before the Supreme Court on 12.2.2007, apprising the status and, inter alia, seeking
directions by way of clarification/modification of its order which has not yet been
finally disposed of.

SHRI H.K. DUA : Sir, the police system across the country is malfunctioning.
DharamveeraCommission’ wastheworld’smost comprehensiveinquiry into any police
system. After that, several Committees have been appointed, but the police reforms
have not been carried out adequately in most cases. My specific question is : How
many States have given a fixed tenure to the Director-Generals of Police, as
recommended by the Police Committees and as directed by the Supreme Court? How
many States have appointed independent Sel ection Boardsfor selecting senior officials
and how many States have separated investigative wings from the law and order
machinery, as directed by the Supreme Court?

SHRI P. CHIDAMBARAM : Sir, the status of implementation of the 49
recommendations made by the Review Committee and the six directionsissued by the
Supreme Court, after they appointed the Thomas Committee, differs from State to
State. | have avery long compliance report. | can take the House through every one of
the recommendations, but, | think, the question is confined to two or three specific
points. Firstly, about the establishment of State Police Recruitment Boards, these have
been implemented fully in Andhra Pradesh, Goa, Gujarat, Himachal Pradesh,
Meghalaya, Mizoram, Nagaland, Tamil Nadu, Chandigarh and Delhi. As regards the
Chief of Police, States have applied to the Supreme Court saying that it would be
difficult for them to give afixed tenurefor the DGR, irrespective of hisdate of retirement.
They have said, as far as possible, we give a two-year tenure but to say that a DGP
should have atwo-year tenure, irrespective of the date of retirement, would be difficult.
They have pointed that out. Asfar asthe method of selection of the DGPis concerned,
they have said that thisshould beleft to the States; it should befrom apanel of seniormost
officers. And the Union Public Service Commission, really, has no role in the matter
because it is the State Government which knows the performance of the seniormost
police officers, over a period of 30 years, who are qualified to be the DGP. Then, |
think, the other question was about the six directions of the Thomas Committee. Again,
the Compliance Report isalongish report, but if the hon. Member wishesto know any
specific point about any particular State, | could answer. As far as the State Security
Commission is concerned, | can go State by State, but it will run for several pages. |
can give him the Compliance Report. But on every point, we are monitoring the matter.
Thematter ispending inthe Supreme Court. States have applied to the Supreme Court.
Justice Thomas's Report is being considered. So, on any specific point regarding a
specific State, | am ready to give him a clear answer.

SHRI H.K. DUA : Sir, my second supplementary is, from the Minister’s statement,
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whichisgiven in detail, — thank you very much Mr. Home Minister —it seemsthat in
the Union Territories, some compliance has been accomplished and some reforms
have been implemented. But reluctance of the States has come across very clearly
over the years and also in the Minister’s Statement. The slates are not implementing
the police reforms, nor are they keen to.

Will the Government consider bringing a constitutional amendment to give effect
to the direction given by the Supreme Court to implement those reforms which have
been approved by the Supreme Court itself? That will not involve the Kesavananda
Bharati judgment or the basic structure theory.

SHRI P. CHIDAMBARAM : Sir, asfar asthe UTs are concerned, | can say with
modesty that the implementation has been substantial. | have given adetailed answer.
Implementation, asfar asthe UTsare concerned, is substantial. Asfar asthe Statesare
concerned, | doubt whether there is consensus in this House for a constitutional
amendment to implement Policereformswhen Policeisa State subject. | doubt whether
there is consensus in this House or in the other House.

SHRI RAVI SHANKAR PRASAD : Sir, | would liketo invitethe hon. the Home
Minister’s attention to paragraphs 5 and 6 of hislong reply wherein he has mentioned
about affidavits being filed by various State Governments before the Thomas's
Committee, and there is also a mention about ground reality pertaining to the
implementation of the Supreme Court judgment. Now, all of usare keen to have Police
reforms. But policing is also a power given to the State under the Constitution. Now,
what are the ground realities which the States have adverted to as far as the
implementation is concerned and what is the view of the Government of India with
regard to the stand of the State? It is because, | am sure, this Report has to have a
collective consideration of the Union’s stand, and also of the States' stands. What are
the ground realities that the States are talking about and what is the Union’s response
to that?

SHRI P. CHIDAMBARAM : Sir, on two issues, we agree with the States. The
Union Public Service Commission, by merely looking at the ACRs, isin no position to
decide who should be the DGP of the State. That decision must be left to the State
Government, of course, with the restriction that they must make the selection from
among the top three or four officers of the State, because it is the State Government
which knowsthe performance of the DGP over aperiod of thirty yearsand whether he
is suitable to be a DGP given the particular ground situation in the State at that time. |
don’t think the UPSC has any role in selecting the DGP. UPSC has never performed
such arole, and to give thisrole to the UPSC, without the States on board, | think, is
not avery wise thing to do. So, that is one matter on which the States and the Centre
are on the same page.
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Asfar astenureis concerned, | am inclined to agree — and thisis what we have
said —with the State Governments that you cannot give atwo-year tenure to the DGP
irrespective of hisage of retirement. The correct approach isto look for an appropriate
candidate, a suitable candidate, with areasonable balance tenure. If you say, you must
appoint aDGPirrespective of hisdate of retirement, | think, cadre-management at that
level becomesvery difficult and State Governments cannot manage the cadre. Suppose
some person with one-month balancetenureisappointed asaDGP, it really affectsthe
next two-three batches and cadre-management becomes very difficult. Anybody who
has managed the |PS cadre or the |AS cadre will know that cadre management is a
very important aspect of administration.

it Rrars frardt . g9y w8iey, A9 T |49 S T S SaE T B, S S
garn & f5 gim oI 7 it yerer g & petition ) e &1 SEREE I €1 A8k,
o ft SrReer €, PR SF®! UgT O, ol UAT o el § fF gfers &1 g RaRI
A Hgad BRI B AT & 3 wR Redeed 6y 1y €1 59 g8 ovar § b gim b
1 SR S gl AT €, 9 A8 A PR Gl & (b 19U WBR YT P IO SRMATA
PRl §

§ A e WS 4 S =g an Bis v v 8, R Rl s WRer
7 political opponent @1 gfer & SIRYT A =1 f&am g7 gl oIk, 89 fedrae uer
F$ SRl W) S@d ¥ fF gfer 7 fake encounter w¥d B AN BT ART 82 .(STFEM)...
IR @1 &R 39 dRE P "G FHT SIS S o2 ...(TITEM)...

MR. CHAIRMAN : Please. Please. ...(Interruptions)... Silence, please.
...(Interruptions)... Silence, please.

it R far : vgd 3 a9 B g G| g8 Al g J15ed HHIRME H T
T SR T ged HHEHE T gferst @ wan & 2

B9 Y§ PEl AEd © [P R $H IR A goldes TaHe & 81 A Yo v
B P 1 S F B H BN? O TRE W I WIRI b SR A 8l BT © AR
I A S WRBR a9 & T, e 99F & AN SHdaR o7 7§, Jhas dRgfIel & A,
gfard e & @ TSR a1 I € 3R I8 S elite a8, 98 GUH BIS BT AB8RI
TP, HHYT BT TERT Y, S IWHRI A YT &I Jad BT aredl 81 R gford o
8l g 3R I¥HT Sl AR € 98 fepd R srm|

it JuTafer ;3 AT g iy |

2t Rram=< e : a1 A1 grera H, s aRRefT #, @1 57 w9 g5l W) g d@5 ey |
frar fear € iR 59 R o5 wqfaa fofg form &2

it AR 3FaR : 37U oRT &1 9 Fel fon, fearae &1 79 form g1

SHRI P. CHIDAMBARAM : Sir, | believe that the Police is answerable to the
law. The Police is not answerable to any man or woman; the Police is answerable to
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thelaw. At the sametime, administering a State, law and order, public order, control of
crime, all these are complex issues, and the civilian authority cannot be entirely removed
from these responsibilities. They cannot be given to a uniformed force without any
civilian control or civilian direction. | think the Supreme Court has tried to strike a
balance. | don’t think the Supreme Court says that the State Government should have
no authority or should have no superintendence over the Police. They have said that
they must establish a State Security Commission, which would lay down broad policies,
a Police Establishment Board, which would advise on transfers and postings, and a
Police Complaints Authority, to which citizens can complain about police excesses. |
think, these are not restrictions on the civil administration’s right or responsibility;
these are mechanismsthat will regulatethecivil authority’s powersand responsibilities.
At the same time, | have said just alittle while ago that we are not in agreement with
the Supreme Court’s direction on a couple of issues and we have gone back to the
Supreme Court seeking a review of those matters. | think, the Supreme Court will
strike abalance. | am sure, the Supreme Court will hear all the State Governmentsand
strike a balance, but the balance they have struck is, by and large, in my humble
opinion, afair balance.

SHRI D. BANDY OPADHYAY : Sir, | havelistened with great careto the beautiful
answer that the hon. Minister has given. The main point about Police administrationis
not about the top DGP level - that is a very important post — but about the ground
reality at thelowest level, at the police station level. The problem of the entire criminal
administration starts with the FIR, the First Information Report. Unless an FIR is
recorded, the criminal justice system does not operate. The ground reality isthat it is
impossible to get an FIR registered unless there is some external influence. | am not
going to explain that.

Now, there is a provision for grievance redressal as per the Supreme Court’s
judgement, but at the lowest level, it isa State subject. Isthere any thinking about how
to get an FIR automatically registered by ...(Interruptions)...

SHRI MOINUL HASSAN : In West Bengal, the Chief Minister went to the thana
...(Interruptions)...

MR. CHAIRMAN : Let him conclude, please.

SHRI MOINUL HASSAN : Thereisonly one such instancein the country where
the Chief Minister had gone to the thana ...(Interruptions)...

MR. CHAIRMAN : Let him conclude, please.

SHRI D. BANDYOPADHYAY : Sir, | have not completed my question. My
point issimple. Can we make use of the electronic media and information technology
to automatically get FIRs registered at the thana level?



Oral Answers [21 MAR., 2012] to Questions 9

SHRI P. CHIDAMBARAM : That is the goal. When the CCTNS is fully
implemented, al FIRs can be registered online. That isthe goal, but today, we do not
have a networked system. The CCTNS is a project that is under implementation. It
would be completely implemented by the end of thisyear or early next year, and then,
online registration of FIRswill be possible.

Rising crimes against women
*102. SHRI JAI PRAKASH NARAYAN SINGH :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it is afact that crimes against women and road rage cases are
rising across India, especially Delhi, where rape cases are reported on young girls;

(b) if so, the action taken by Government to punish the guilty severely and to
ensure that the accused out on bail do not repeat the offences,

(c)  Whether Government isin the process of amending the law to ensure that
rapists and repeated offenders are not given bail by courts;

(d) if so, the details thereof; and

(e) if not, the reasons for not amending the law asit is perceived that the law
breakers are out on bail immediately after their arrest?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPALLY RAMACHANDRAN) : (a) to () A Statement islaid on the
Table of the House.

() to (e) As per information provided by the National Crime Records Bureau
(NCRB), atotal of 1,95,856 cases of crime against women were reported in the country
in the year 2004, 2,03,804 cases in 2009 and 2,13,585 cases in 2010. State/UT wise
details of total crimes against women during 2008, 2009 and 2010 including details of
personsarrested and convicted are given in Statement-1 (See below). A total number of
21,467 cases of rape wee reported in the year 2008, 21,397 cases of rapein 2009 and
22,172 cases of rapein 2010 in the country. State/UT wise details of rape cases during
2008, 2009 and 2010 including details of persons arrested and convicted are given in
Statement-11 (See below) No data is maintained by NCRB on road rage cases. The
rape cases reported in Delhi during 2008 are 466 cases, 469 cases in 2009 and 507
cases in 2010 respectively. As per Seventh Schedule, ‘ Police’ and ‘ Public Order’ are
State subjects under the Constitution, and as such the primary responsibility of
prevention, detection, registration, investigation and prosecution of crimes, including
crimes against Women lies with the State Governments and Union Territory
Administrations. However, the Union Government attaches highest importance to the
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matter of prevention and control of crime against Women and therefore, has continued
to urgeto the State Governments/UT Administrations through various advisoriesissued
fromtimeto timeto give morefocused attention towardsimproving the administration
of criminal justice system and taking such measures as are necessary for prevention
and control of crime. The measures taken by the Delhi Police include - setting up of
Rape Crisis Intervention Centres, setting up of Crime Against Women Cells in all
Police Districts, creation of ‘Anti-Obscene Calls Cell’, exclusive helpline 1091 to
attend to complaints by women, rape crisisintervention centre, round-the-clock women
mobile team, imparting self-defence training in schools and colleges, anew initiative
called ‘Parivartan’ which involves educating parents, teachers, NGOs and security
personnel to facilitate handling grievances related to women.

At present, the offence of rape under Section 376 of |PC isanon-bailable offence.
Rape is an offence tried by Fast Track Courts for quick trials. A High Powered
Committee under the Chairmanship of Home Secretary was constituted to examine
the issue relating to the review of rape laws. The Committee has formulated the draft
“Criminal Law (Amendment) Bill, 2011”, after consultation with all stakeholders. A
draft Cabinet Note has been circulated to the concerned Ministries.

Statement-I

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under
Total Crimes Against Women* During 2008-2010

2008

S. Sate CR CS cv PAR PCS PCV
1.  AndhraPradesh 24111 20107 2048 35831 35377 4507
2. Arunachal Pradesh 175 122 18 180 139 25
3. Assam 8122 4776 436 8531 5814 1007
4. Bihar 8662 5654 881 14223 12348 1603
5. Chhattisgarh 3962 3796 682 6026 5896 1097
6. Goa 130 89 22 176 144 49
7. Gujarat 8616 8165 280 22194 22258 631
8. Haryana 5142 3690 869 7421 7397 1407
9.  Himachal Pradesh 979 796 86 1494 1462 143
10. Jammu & Kashmir 2295 1619 92 3233 3233 176
11. Jharkhand 3183 2584 579 4932 4503 947
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S. State CR CS C PAR PCS PCV
12. Karnataka 6890 5904 486 12780 11972 1081
13. Kerala 8117 7203 553 11353 11410 851
14. MadhyaPradesh 14908 14447 4941 26163 26100 10908
15. Maharashtra 15862 14748 698 38390 37015 1224
16. Manipur 211 6 0 147 6 0
17. Meghalaya 208 75 25 161 0 24
18. Mizoram 162 147 125 177 159 134
19. Nagaland a7 36 24 68 0 26
20. Orissa 8303 6618 633 10910 10760 1185
21. Punjab 2627 1852 378 4233 3943 779
22. Rgjasthan 14491 8925 2619 14097 14080 4099
23. Sikkim 48 49 9 55 56 9
24. Tamil Nadu 7220 5834 2104 11345 10304 3185
25. Tripura 1416 1292 97 1774 1517 90
26. Uttar Pradesh 23569 17802 8900 57874 46420 22787
27. Uttarakhand 1151 918 354 1690 1694 1227
28. West Bengal 20012 15120 540 24328 22167 650

ToTAL STATE 191519 152374 29388 319786 296304 59851
29. A& N lIslands 80 55 0 85 87 0
30. Chandigarh 143 <) 22 216 138 39
31. D& N Haveli 28 26 0 64 54 0
32. Daman & Diu 15 11 0 51 69 0
33. Dehi UT 3938 2784 482 3115 4237 856
34. Lakshadweep 4 1 1 2 1 1
35.  Puducherry 129 113 17 191 194 27

ToraL UT 4337 3082 522 3724 4780 923

ToTtaL ALL INDIA 195856 155456 29910 323510 301084 60774
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2009
S. Sate CR CS Ccv PAR PCS PCV
1. AndhraPradesh 25569 20907 2668 36465 34101 4118
2. Arunachal Pradesh 164 147 25 182 158 25
3.  Assam 9721 5324 622 11810 6435 892
4. Bihar 8803 5423 788 14457 12000 1822
5. Chhattisgarh 4002 3928 669 6337 6259 866
6. Goa 164 97 20 235 158 27
7. Gujarat 8009 7449 236 21170 21336 825
8. Haryana 5312 3726 851 7350 7371 1403
9.  Himachal Pradesh 954 899 65 1428 1527 122
10. Jammu & Kashmir 2624 2125 207 4095 4086 362
11. Jharkhand 3021 2797 1076 4309 4205 1645
12. Karnataka 7852 6387 368 13941 13432 833
13. Keraa 8049 7759 664 11132 11694 1068
14. MadhyaPradesh 15827 15887 3657 28262 28193 6430
15. Maharashtra 15048 14393 636 41095 39858 1116
16. Manipur 194 8 0 183 10 0
17. Meghalaya 237 130 12 178 190 12
18. Mizoram 150 160 117 165 235 123
19. Nagaand 46 49 26 72 62 54
20. Orissa 8120 6576 486 11346 11142 742
21. Punjab 2631 1849 565 4100 3428 1034
22. Ragjasthan 17316 10092 2408 15455 15460 4006
23. Sikkim 41 63 19 76 66 25
24. Tamil Nadu 6051 4858 1596 9450 9499 2977
25. Tripura 1517 1406 87 2727 1910 121
26. Uttar Pradesh 23254 17364 8555 63332 47745 23471
27. Uttarakhand 1188 999 397 2064 1963 974
28. West Bengal 23307 18648 467 20671 19766 651
TotaL STaTE 199171 159450 27287 332087 302289 55744




Oral Answers [21 MAR., 2012] to Questions 13

S. Sate CR Cs Ccv PAR PCS PCV
29. A & Nldands 92 64 2 126 108 2
30. Chandigarh 150 64 43 158 148 69
31. D & N Haveli 20 18 3 20 34 4
32. Daman & Diu 13 7 0 38 17 0
33. Dehi UT 4251 2569 623 2753 3339 800
34. Lakshadweep 1 3 0 2 3 0
35. Puducherry 106 119 19 152 176 47
TotaL UT 4633 2844 690 3249 3825 922
ToTaL ALL INDIA 203804 162294 27977 335336 306114 56666
2010
Sl. State CR Cs Ccv PAR PCS PCV
1. AndhraPradesh 27244 23851 3166 38570 39417 4472
2. Arunacha Pradesh 190 117 11 197 138 12
3. Assam 11555 6293 522 12996 7496 833
4. Bihar 8471 5281 861 13134 12422 1554
5. Chhattisgarh 4176 3917 860 6577 6481 1343
6. Goa 140 127 13 214 217 16
7. Gujarat 8148 7690 228 20459 20277 974
8. Haryana 5562 3960 903 7540 7232 1712
9. Himacha Pradesh 1028 817 51 1481 1464 97
10. Jammu & Kashmir 2611 1813 145 3569 3544 215
11. Jharkhand 3087 2607 618 5172 6031 1156
12. Karnataka 8807 7282 511 15179 13880 868
13. Keraa 9463 8871 637 13253 13471 886
14. MadhyaPradesh 16468 16083 1477 27814 27837 7525
15. Maharashtra 15737 14661 565 40377 39236 1073
16. Manipur 190 6 1 141 7 1
17. Meghalaya 261 133 7 228 130 8
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S. Sate CR Cs Ccv PAR PCS PCV
18. Mizoram 170 171 159 194 210 250
19. Nagaand 41 39 33 66 54 18
20. Orissa 8501 8635 485 16112 16298 932
21. Punjab 2853 1932 497 4646 4367 1084
22. Rajasthan 18182 10232 2072 15335 15321 3720
23. Sikkim 42 58 6 68 57 5
24. Tamil Nadu 6708 4780 1749 9649 8841 2809
25. Tripura 1678 1360 95 2127 1611 144
26. Uttar Pradesh 20169 14401 10307 58330 41235 27706
27. Uttarakhand 1074 864 499 1750 1683 1075
28. West Bengal 26125 23528 435 26549 28005 628

ToTAL STaTE 208681 169509 29613 341727 316962 61116
29. A & N ldands 85 68 0 131 12 0
30. Chandigarh 141 90 44 138 124 57
31. D & N Haveli 30 17 6 46 31 8
32. Daman & Diu 14 11 0 51 42 0
33. Dehi UT 4518 2428 586 3040 2852 997
34. Lakshadweep 1 1 0 1 1 0
35. Puducherry 115 109 21 205 203 48

TotaL UT 4904 2724 657 3612 3365 1110

ToTaL ALL INDIA 213585 172233 30270 345339 320327 62226

Source : Crimein India

Note : Information on disposal by police and courts includes the information on pending cases from

previous years also.

* Total Crimesagainst women includes heads: Rape, Kidnapping & Abduction of Women and Girls,
Dowry Deaths, Molestation, Sexual Harassment, Cruelty by Husband and Relatives, Imporation of Girls,
Immoral Traffic (Prevention Act), Dowry Prohibition Act, Indecent Representation of Women Act & Sati
Prevention Act.
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Casesregistered (Cr), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under

Rape During 2008-2010

2008

Sl Sate CR Cs Ccv PAR PCS PCV
1.  AndhraPradesh 1257 1083 100 1531 1526 244
2. Arunachal Pradesh 42 22 1 37 28 2
3. Assam 1438 988 94 1445 967 201
4. Bihar 1302 921 168 1464 1323 221
5. Chhattisgarh 978 922 206 1108 1059 207
6. Goa 30 21 6 11 20 6
7.  Gujarat 374 328 48 529 535 75
8. Haryana 631 508 128 849 801 175
9.  Himachal Pradesh 157 115 29 182 176 48
10. Jammu & Kashmir 219 142 10 234 236 17
11. Jharkhand 791 768 136 802 761 152
12. Karnataka 446 412 45 642 581 53
13. Kerda 568 467 38 623 557 45
14. MadhyaPradesh 2937 2791 839 3875 3847 1357
15. Maharashtra 1558 1449 160 2206 2056 219
16. Manipur 38 6 0 19 6 0
17. Meghaaya 88 11 1 82 57 1
18. Mizoram 77 69 85 94 8l 92
19. Nagaand 19 18 13 27 20 15
20. Orissa 1113 883 159 1045 1065 212
21. Punjab 517 442 149 663 580 224
22. Ragjasthan 1355 857 232 1211 1205 273
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S. Sate CR CS Ccv PAR PCS PCV
23. Sikkim 20 20 5 24 20 5
24. Tamil Nadu 573 466 109 740 583 113
25. Tripura 204 185 23 210 173 21
26. Uttar Pradesh 1871 1405 681 2825 2199 1157
27. Uttarakhand 87 79 39 108 106 81
28. West Bengal 2263 1693 138 1790 1664 148
TotaL STATE 20953 17101 3652 24406 22241 5374
29. A & Nldands 12 2 0 13 2 0
30. Chandigarh 20 19 5 27 26 7
31. D & N Haveli 6 7 0 8 8 0
32. Daman & Diu 0 0 0 0 0 0
33. Dehi UT 466 478 115 573 702 155
34. Lakshadweep 2 1 1 1 1 1
35. Puducherry 8 6 0 8 9 0
TotaL UT 514 513 121 630 748 163
TotaL ALL INDIA 21467 17614 3773 25036 22989 5537
2009
Sl Sate CR Cs cv PAR PCS PCV
1. AndhraPradesh 1188 965 118 1487 1302 182
2. Arunachal Pradesh 59 46 3 60 51 3
3.  Assam 1631 1004 128 1644 1040 235
4, Bihar 929 763 178 1086 1043 237
5. Chhattisgarh 976 982 219 1128 1117 243
6. Goa 47 24 7 56 41 7
7. Gujarat 433 377 33 610 597 44
8. Haryana 603 525 125 848 832 230
9.  Himachal Pradesh 183 176 29 250 260 40
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S. Sate CR Cs Ccv PAR PCS PCV
10. Jammu & Kashmir 237 196 12 303 301 12
11. Jharkhand 719 687 294 765 764 341
12. Karnataka 509 401 33 595 567 48
13. Keraa 568 615 53 694 751 57
14. MadhyaPradesh 2998 2951 562 4243 4221 854
15. Maharashtra 1483 1433 182 2075 2076 225
16. Manipur 31 5 0 22 7 0
17. Meghdaya 112 67 7 110 96 7
18. Mizoram 83 86 58 81 117 53
19. Nagaand 22 25 10 27 29 16
20. Orissa 1023 834 146 1119 1100 183
21. Punjab 511 440 158 681 631 234
22. Rgjasthan 1519 967 221 1388 1387 296
23. Sikkim 18 19 5 19 19 5
24. Tamil Nadu 596 515 91 776 776 111
25. Tripura 190 169 24 336 169 24
26. Uttar Pradesh 1759 1312 623 2918 2168 1187
27. Uttarakhand 11 98 49 138 146 83
28. West Bengal 2336 1572 130 1748 1707 132

ToTAL STATE 20874 17254 3498 25207 23315 5089
29. A & Nldands 18 17 1 36 27 1
30. Chandigarh 29 17 16 38 25 26
31. D & N Haveli 4 4 1 5 5 1
32. Daman & Diu 1 1 0 1 1 0
33. Delhi UT 469 440 178 557 615 195
34. Lakshadweep 1 0 0 0 0 0
35. Puducherry 1 8 4 1 8 4

TotaL UT 523 434 200 638 681 227

ToTaL ALL INDIA 21397 17738 3698 25845 23996 5316
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2010

S. Sate CR CS Ccv PAR PCS PCV
1.  AndhraPradesh 1362 1210 141 1761 1674 173
2. Arunachal Pradesh 47 34 4 49 40 4
3. Assam 1721 1110 95 1629 1153 117
4. Bihar 795 533 227 892 816 280
5. Chhattisgarh 1012 942 204 1198 1203 270
6. Goa 36 44 5 50 62 7
7. Gujarat 408 391 33 617 620 40
8. Haryana 720 590 113 866 853 161
9.  Himachal Pradesh 160 139 21 197 204 38
10. Jammu & Kashmir 245 177 3 266 259 5
11. Jharkhand 773 705 171 836 911 194
12. Karnataka 586 512 54 771 703 82
13. Keraa 634 644 45 659 779 52
14. MadhyaPradesh 3135 3089 e 4387 4407 1230
15. Maharashtra 1599 1458 146 2180 2145 202
16. Manipur 34 4 1 22 5 1
17. Meghdaya 149 80 4 135 73 4
18. Mizoram 92 94 84 112 125 123
19. Nagaand 16 13 14 17 19 12
20. Orissa 1025 1126 132 1363 1369 188
21. Punjab 546 438 166 766 654 244
22. Rajasthan 1571 972 202 1343 1355 298
23. Sikkim 18 31 2 21 30 1
24. Tamil Nadu 686 487 105 e 682 136

25. Tripura 238 185 28 320 226 32
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S. Sate CR Cs Ccv PAR PCS PCV
26. Uttar Pradesh 1563 171 705 2580 1842 1304
27. Uttarakhand 121 104 58 171 159 86
28. West Bengal 2311 1866 90 2395 2242 128

ToTAL STATE 21603 18149 3630 26380 24610 5412
29. A & Nldands 24 20 0 39 28 0
30. Chandigarh 31 29 14 44 38 16
31. D & N Haveli 3 4 2 3 4 2
32. Daman & Diu 1 1 0 1 1 0
33. Dehi UT 507 449 141 602 532 201
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 3 2 1 5 2 1

TotaL UT 569 505 158 694 605 220

TotaL ALL INDIA 22172 18654 3788 27074 25215 5632

Source : Crimein India

Note : Information on disposal by police and courts includes the information on pending cases from

previous years also.

* Total Crimesagainst women includes heads: Rape, Kidnapping & Abduction of Women and Girls,
Dowry Deaths, Molestation, Sexual Harassment, Cruelty by Husband and Relatives, Imporation of Girls,
Immoral Traffic (Prevention Act), Dowry Prohibition Act, Indecent Representation of Women Act & Sati
Prevention Act.

it ST wepTeT AR e ;@i Sfl, smefes faeell & wEERTE # usd @I e € e
AR TR SR 98 7 & SR el # RY a1 Udh e 81 747 F | A8 6 IR 3R gt
S R Bl Ued P dla Wl SIS a1 85 © 3R 39 3R BIS & el § I8! & | qed & 91
H IS T AT G S & | ORI WRDR gD [T BIg HSR B a1 R bR R &l &, M
S IRE B! g8l B GIRIGRT 7 8 iR Afersll W AR 7 817

SHRI P. CHIDAMBARAM : Sir, crime against women is a shame. They are a
blot on our society. Crimes against women are committed in virtually every State.
Look at the Annexuresto the answer. Every State has reported crimes against women.
Infact, more cases are being reported now, thanksto the heightened awareness. Crime
against women is ablot on our society. Delhi, | say with regret, isno exception. But |
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do not think that one should come to the conclusion that Delhi alone reports crimes
against women. Because we live in Delhi for most monthsin ayear, because we read
newspapers of Delhi and we watch the media in Delhi, we get the impression that
most crimes against women are committed in Delhi. But | heard the same complaints
from peopleliving in Mumbai and from people who live in other cities. The statistics
show that. Asfar asthe action taken is concerned, Delhi Police has taken a number of
stepsto ensure safety of women. We are in the process of amending the criminal law
to redefine ‘rape’ as sexual assault and introduce a crime called “honour killing’. We
have taken a number of measures. If you wish, | can read out the measures taken by
Delhi Police to ensure safety of women.

it ST yprer ARV R 9o S, feeelt # emufeT road rage dar S e ©1 AR
ARG % i 1 arer e Rd €, R RO accidents @t |va dedt S T8l 2 3R SRI ae
ST BT STARIT ST 8T & | Ipex AR AT be ATeIdi §IRT AT AT8 IART fHebrer Bt Hgiy &
HRoT Yt "Y'l €1 gfers g faem # og wfhaar 7E fawan 81 2, e Fed WY gead @
B 1 H Ry H & fd faeel Q¥ <9 @l 9T 2, $AfAY J81 U HOR B B HIGET
fopar SITg, afes amefe wee WR =er daTel dRT JYRIT X8 | |

SHRI P. CHIDAMBARAM : Sir, road rage is a new phenomenon that we are
witnessing in the last few years. The laws are adequate. We don’t need a separate law
to punish crimes committed out of road rage. In every case of road rage where we
identify the culprit, heis prosecuted and punished. | don’t think we need any new law
to punish road rage. It will fall under Sections 304-Part-11 and 304A. The laws are
adequate to punish road rage.

DR. BHALCHANDRA MUNGEKAR : Sir, despite the best possible
constitutional provisions protecting women, despite several measures having been taken
since | ndependence to give them the dignity and despite all our talks, or rather rhetoric,
of women empowerment, our man-dominated patriarchal society hasrelegated women
to the second grade position.

Particularly, so far as crimes against women are concerned, they are disgusting
and unacceptable. Delhi has come to be known as the kingdom of rape.

Peoplefeel that women should not come out of their homes after six o’ clock. Sir,
should | put, through you, the question to the hon. Home Minister whether he will
exclusively call the meeting of the State Home Ministersto impress upon them to take
such stern protective measures that women’s dignity is ensured and secured?

SHRI P. CHIDAMBARAM : Sir, | think, it is wrong to say that Delhi is the
capital for crimes against women. | think, it is a completely misleading picture.

DR. BHALCHANDRA MUNGEKAR : | did not say that. | said that peoplefeel
that Delhi isthe kingdom of rape.
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SHRI P.CHIDAMBARAM : Well, if peoplefeel so, | regret that feeling. That is
awrong feeling. Crimes against women are committed all over India, and | regret that
such crimes are committed in Delhi too. As far as advisories to the States on crimes
against women are concerned, we had issued adetail ed advisory onthe 4th of September,
2009, and at every conference of DGPs and IGPs - the Home Secretary chairs the
session - we impress upon the States to act strongly against those who commit crimes
against women. We are calling another meeting of the Chief Ministers and the Home
Ministers on the 16th of April. If you wish, we can include ‘ crimes against women’ as
a special item on the agenda ...(Interruptions)... | said that certainly, we can include
that as an item on the agenda. But, | certainly share the view of the hon. Member that
we tend to treat our women as chattels, and one of the reasons why crimes against
women are committed is that we tend to regard them as chattels. It is an unfortunate
attitude. | hopetheattitudewill changewith risein education, with risein consciousness.
| hope these attitudes will change.

MR. CHAIRMAN : Prof. Ram Gopal Yadav.
Srett \rn RiE W), &9 f Qe &1 Hier QRY | L (cae)...

. 9T BT : [, Al B W die BT AT S|
it swmafer ; v discussion &1 |ifes ART |

Y. I T AT : S, A I8 531 S 9 3RT qaTel @ dR 9 faeel 7 Afedrsil & @
Bl 3T AR & ey H 1 mefe VN e Bt €1 I8 S e g L (@aem).

SHRI P. CHIDAMBARAM : | am not getting the translation.

PROF. RAM GOPAL YADAV : Sir, my question to the hon. Minister is
...(Interruptions)... My specific question to the hon. Home Minister is regarding the
incidents of road rage and crimes against women, which are increasing day by day.
Has the Department of Home Affairs ever fixed any responsibility on any concerned
officer? If yes, then, how many officers have been penalised right from the DCP, ACP
to the SHO?If no responsibility has been fixed on them, then what isthe reason for not
doing so?

SHRI P. CHIDAMBARAM : | think hon. Member is asking about road rage.

PROF. RAM GOPAL YADAV : | am asking regarding road rage and crimes
against women.

SHRI P. CHIDAMBARAM : Both, road rage and crimes against women, are
taken seriously and every caseis registered and investigated. The question of fixing
responsibility will arise when either theinvestigation isnegligent or the prosecutionis
negligent.
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Sir, unless the hon. Member brings to my notice any specific case where he
thinksthat theinvestigation isnegligent or the prosecution is negligent, the question of
fixing responsibility doesnot arise. But when | review Delhi security and crimesituation,
| emphasize that every case of crime against women, and, especially, rape, must be
investigated and prosecuted, and, the guilty brought to book.

PROF. RAM GOPAL YADAV : Sir, when awoman is raped in a car for three
hours, the policeisinformed many times, the car is not stopped and no action istaken
at any point, then, the question of fixing responsibility arises.

SHRI P. CHIDAMBARAM : Sir, | am willing to look into any specific case
which the hon. Member hasin mind. ...(Interruptions)... Just amoment.

PROF. RAM GOPAL YADAV : Everybody hasread it in newspapers.

SHRI P. CHIDAMBARAM : Sir, with great respect to the hon. Member, | do not
think that we should go by what the newspapers report next morning or that afternoon.
If thereisacall to the PCR van, it responds. Delhi is one of the best patrolled cities. If
any specific caseisbrought to my notice where he thinks - he may not be sure - or, any
hon. Member thinksthat the PCR van has not responded or the police has not responded
intime, | assure this House that strict action will be taken.

DR. YOGENDRA P. TRIVEDI : We are making laws which are strict, and, in
order to show our determination, we are making stricter laws but what happensis that
after the arrest, very often, when thetrial takes place, thereisvery little conviction and
people go scot free, and, it islargely due to delaysin prosecution, and, thereis enough
timeto change the witnesses. So, | think, thereis something wrong with the procedural
law. We must think in terms of changing the procedural law, and, removing al the
bottlenecks. | have seen some casesin Mumbai in which women have been raped in
car, and, they have come out. But when the case comes up for trial after three, four or
five years, the woman is not available and the man gets away scot free. We must do
something about speedy trial and changing the procedure. The procedure has become
the law, and, the substantive law has taken a backseat.

SHRI P. CHIDAMBARAM : Sir, | am inclined to agree with the hon. Member
that unlessthereis speedy trial, we cannot bring the guilty to book. But, in our country,
the Judge-Population ratio is among the lowest in the world, and, even against the
sanctioned posts of Judges, many posts remain vacant, both at the level of High Court
and at the level of the District and Subordinate courts. These are mattersto which the
State Governments must pay greater attention. We must have more judges per
population.

It is not correct to say that judges are shirking their duties. In fact, the average
size of adocket of an Indian judge is several times the average size of the docket of a
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judge anywhere in the world, and, the average number of cases disposed of by judges
in this country far exceeds such averagein any other country in the world. The answer
isthat in acountry of 120 - crore odd popul ation, we must have more judges, we must
have more courts, and, more money must be provided by the State Governments.

SHRI SITARAM Y ECHURY : We must have more police.

SHRI P. CHIDAMBARAM : Asfar as more police is concerned, | am the one
who raised my voice and said that there are five lakh vacancies in the constabulary.
After | raised my voiceinthe Chief Ministers’ Conference, they made recruitmentsin
two years at an average about 90,000 to 100,000 every year, but even at this rate of
recruitment, given the attrition that will take place, it will take five to seven yearsfor
the States to fill all the vacancies in the sanctioned posts. And our police-population
ratio is also among the lowest in the world although it isincreasing. | am the one who
is raising my voice but if | raise my voice too much, you will complain that | am
encroaching upon the federal rights. ...(Interruptions)...

SHRI SITARAM YECHURY : Onthisissue, | will support you.

MR. CHAIRMAN : That is aright. ...(Interruptions)... That is over. Question
No. 103. ...(Interruptions)...

STt AR 98 IR, T |arel ged $ Sureid &y |

MR. CHAIRMAN : No. Please. ...(Interruptions)... | have to rotate. | have to
rotate, Mayaji. ...(Interruptions)... | am sorry. | have to rotate questions. Please.

et 7 R : <R, w3 off I8l Aige €, § SRY o e €.

2 |Tafy : ST B A Sl J AT g |l 8, AR L (EEH)...
it AT R : TR, o1l Wil 2, 89 ARt gu B g9reid ATy .. (SIEEH)...

ot wmufy : 2RaY, TR S IS @t Mfaew © St § T2 dre dadr | . (FaET). .

STl A Ry : IS AR ST B 3reT . (SAIE). .

MR. CHAIRMAN : Please give anotice for discussion on the subject if you feel
it necessary. ...(Interruptions)...

et | Rg ;-

MR. CHAIRMAN : Thisisnot going on record. ...(@&em)... wilsl, AR ST | ....(SJae)...
gl, gl ..(@@ere)... @8l @811 It is an important issue. Raise a discussion.
...(Interruptions)...

SHRI S.S. AHLUWALIA : He is there to protect the rights of the women.
...(Interruptions)... They should see that ...(Interruptions)...
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MR. CHAIRMAN : No, no, my pointisvery simple. ...(Interruptions)... No, no,
thisis not the way. ...(Interruptions)... All Members are equal. If you have to raise a
subject, please give anotice for adiscussion.

SHRI PRASANTA CHATTERJEE : Sir, | have submitted a notice.
...(Interruptions)...

SHRI SITARAM YECHURY : Sir, the point being raised is notices have been
given. ...(Interruptions)... You please decide a date. ...(Interruptions)...

MR. CHAIRMAN : Please give me a notice. | have not seen a notice. | will
admit it. ...(Interruptions)... There is no discussion about it. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE : Sir, | have submitted a notice.
...(Interruptions)...

ot TTafey : 8T, eng fe ART . (caaem)...

St 7R RE : aR ST FeiHes) B gorerd T8l <d 8, 91 9T 89 1T a1 BT I8l N
e

St wrumafer - AT S, @it | Thank you. Question 103.
Deathsduring therecruitment of ITBPin Bareilly

*103. SHRI MOHAMMED ADEEB :

Will the Minister of HOME AFFAIRS be pleased to state :

(@  the number of persons who have died during the recruitment of Indo-
Tibetan Border Police (ITBP) in Bareilly;

(b)  the personsresponsible for this accident;

(c)  when the information of this recruitment was provided to Uttar Pradesh
by the Ministry; and

(d) if information was not given on time, the persons responsible therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) to (d) A Statement islaid on the Table of the House.

(a) and (b) There was no case of death in the recruitment centre, ITBP Bareilly
during any recruitment in ITBP. However, one person who got injured due to stone
pelting near the recruitment site outside the recruitment centre during the recruitment
of Constable (Followers) held in the month of February from 01.02.2011 onwards. He
is reported to have died later at Civil Hospital Bareilly.

* Not Recorded.
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(c)  The information regarding the recruitment was provided to the District
Magistrate, Bareilly by way of two separate communications, both dated 17.01.2011.
Vide these letters, the State Government was informed that for the first two days
(01.02.2011 and 02.02.2011), when the documents of candidates would be examined,
the likely number of candidates may bein lakhs, and therefore, arequest was made to
deploy appropriate arrangements for maintenance of law and order as well as
management of traffic around the recruitment centre. The State Government was also
requested to provide 01 Medical Officer, 01 Medics with necessary medicines and 01
ambulance at the recruitment site/camp to provide adequate medical help to the
candidates in case of any emergency. Vide these letters, State Government was also
requested to make adequate police arrangements around the Bus Stand as well as
Railway Station for maintenance of law and order. The State Government acknowledged
the said information and through their letters dated 24.01.2011 signed by Additional
District Magistrate, Bareilly, wroteto the DIG Police, Bareilly, Superintendent of Police
(Traffic), Bareilly and District Chief Medical Officer, Bareilly requesting them to take
necessary action and make suitable arrangements.

(d) Inview of thereply to part (c) the question does not arise.

SHRI MOHAMMED ADEEB : Sir, thehon. Minister has given thereply, but the
part a& bisnot true. He said that there was no casualty and there was no death, and
later on he said that one person died in hospital after afew days. The fact of the matter
isthat alot of people wereinjured and many died, and he said that one person died in
hospital after afew days. But initially he said that there was no casualty and therewas
no death. So, please clarify what is the true picture.

SHRI P. CHIDAMBARAM : Sir, what my learned friend, Mr. Jitendra Singh,
read out as the answer is, there was no death in the recruitment centre but one person
who wasinjured dueto stone pelting near therecruitment centredied later in ahospital’.
It is part of the same answer. | think, you should read both parts as part of a
comprehensive answer. Therefore, thereisno contradiction in my respectful submission.
Therewas no death at the recruitment centre. But, if you arereferring to therail accident
that took place, the rail accident took place nearly 100 kilometers away when the
pilgrimswho had comefor the Urs on the previous day, and perhaps some people who
had come to the recruitment rally, werereturning. Therewasarail accident, | amtold,
about 100 kilometers away where, | think, some people died because of riding on the
roof of thetrain and it hit the foot overbridge. | think, these are separate incidents. * At
the recruitment rally nobody died’ is a correct answer.

SHRI MOHAMMED ADEEB : Sir, in hisreply, he said that they had informed
the State Government that recruitment would be held on 1st and 2nd February, 2011.
Accordingly, they had informed the State Government that there would be big
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requirement of facilities. A police van, ambulance and other facilitieshad to be provided.
With this letter, it is now clear that the State Government had not cooperated. So, in
future, will you take any action against the State Government? Unemployment isabig
problem for the youth. They go in large numbers because there are only few centres
and few opportunitiesfor theyouth to go. At every centre, alot of people arethere. So,
in future, will you inform the State Government and make responsible the State
Government to provide al the facilities required so that such incidents do not take
place again?

SHRI P. CHIDAMBARAM : Sir, | have the copies of the letters written by the
DIG ITBP. On 17th January 2011, he wrote two letters to the District Magistrate,
Bareilly. | have copies of the two letters. The District Magistrate, Bareilly, in turn, on
24th January 2011 wroteto the DIG Police, Bareilly, and to the Chief Medical Officer,
Bareilly. The failure, if any, because there is an inquiry, is perhaps at the level of the
DIG, Bareilly, and the CMO, Bareilly. They did not make adequate arrangements. One
of the reasons they had given is that they were very stretched on the previous day
when four lakh pilgrims came from the Urs. Now, we have also learnt our lessons. We
should not have kept therally on the day after the Urs. We should have had abreak. We
have also learnt our lessons. We have now revamped the recruitment procedure. We
have now switched over to anew recruitment procedure where such hugeralliesdon’t
take place, and all CPOs and al CAPFs are now recruiting under the new recruitment
procedure. Only people who cross a certain threshold will be invited for the physical
test in batches. Thiskind of large rallies where unexpectedly lakhs of people turn out
for asmall number of postsisno longer, in my view and that isthe view of the Ministry
today, the correct method to recruit. We have also revised the procedure.

2 AR urer R T1ea : e=yars, Fwfa weed, Jfe § el @1 8§ safoy §9 59 g @
TG | AT AT S U IR W, WEGEIYR A S ¥ W AP 9@ MY &, I AR B gl
3R IBT TP Jad F OIS B B T, [T Bl A3 FR a1 ¥1 S 318w ward o, 98 I8
o fob g9 foT 1) B 87 39¢ forv feRede afige, Siemsoll a1 3Me 987 & TfIerT at 9 |
ITh R 379 T T HIIATS g 27 TEl W 9gd Wis $Hel 8 T ot | IR Bl A8 ATGH o],
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SHRI P. CHIDAMBARAM : Sir, there was no fault, | say thiswith due respect,
on the part of the ITBP except perhaps that the recruitment rally date was a date after
the Urs. Otherwise, there was no fault on the part of the ITBP. The ADG (ITBP) has
conducted a preliminary inquiry. Thereis no fault of the part of the ITBP.

Asfar astherail accident is concerned, the Commissioner of Railway Safety has
conducted an inquiry and he has concluded — he is not my officer —and | quote “No
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railway officials were found to be responsible for the accident. The primary
responsibility rests with the persons who travelled on the roof of the coaches.” This
was a three-tier AC coach, which | am told is slightly higher than an average coach.
They were on the roof of the coach, and there was afoot overbridge. They perhapsdid
not anticipate that there was a foot overbridge, and they were hit by it. That is how
casualties occurred.

Asfar asthe one person who died afew days later at the Civil Hospital Bareilly
isconcerned, as| said, he wasinjured dueto stone pelting outside the recruitment site,
and hedied afew daysthereafter inthecivil hospital. Therefore, | don’t think it isright
to blamethe ITBP for the death of ayoung man in stone pelting. | am not aware what
the UP Government has donein terms of compensation to the railway passengerswho
died, but | will find it out. The accident occurred in UP and | am sure the State
Government must have provided compensation. But | will find out and let you know
because the Commissioner’s Report just came to me this morning.

£t fxurer Rig area : 981 F IRHRY 77 forgax FETY 81 1Y, STt B Rrdery 78 &2
#ff Tl : STUdT U AelHes! 8 T T
Drop in businessin non-SEZ areasdueto SEZS
*104. SHRI ANIL MADHAV DAVE :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether there is any drop in business in the non-SEZ areas, specially
traditional businesshubs, dueto several Special Economic Zones (SEZs) inthe country;
and

(b) if so, the details of revenue loss in such areas for the last three years?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA) : (a) and (b) A Statement islaid on the Table of the House.

Statement

(@ Ason 31st December, 2011, an investment of Rs. 2,49,631 crore
approximately has been madein SEZsand thetotal direct employmentin SEZsisover
8,00,000 persons. Physical exportsfrom the SEZshaveincreased to Rs. 3,15,868 crore
in 2010-11, registering a growth of 43.11% over previous year. The total physical
exports from SEZs as on 31st December, 2011 i.e. in the first three quarters of the
current financial year, has been to the tune of Rs. 2,60,973 crore approximately
registering agrowth of 14.50% over the exports of corresponding period of the previous
financial year. Thereisno reason to believe that these achievements are at the expense
*104 The questioner Shri Anand Sharma was absent.
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of non-SEZ area. The GDP growth in recent years suggests that growth has been
significant both within and outside SEZs.

(b)  Thefiscal concessions and duty benefits allowed to SEZs are inbuilt into
the SEZ Act, 2005. These exemptions are in the nature of incentives for export and
investment and are consi stent with the principlesthat guide export/investment promotion
initiatives of the Government in general, and cannot be termed as arevenue | oss.

MR. CHAIRMAN : The questionnaire is not present. Let the answer be given.
DR.T. SUBBARAMI REDDY : Sir, in the year, 2005...

MR. CHAIRMAN : One minute. | have called Mr. Tapan Kumar Sen.

DR. T. SUBBARAMI REDDY : Give me an opportunity.

MR. CHAIRMAN : | will give you an opportunity.

SHRI TAPAN KUMAR SEN : Mr. Chairman, Sir, the Minister has not given full
reply. My supplementary pertainsto both part (a) and part (b) and comparison between
the SEZ and non-SEZ areas. Will the Minister kindly give the figures? He has given
the figure of export performance for a particular period. During the same period the
figurefor the similar export performancein the non-SEZ areas has not been given; and
in (b) he hastold that it cannot be termed as revenue loss. But the implication of the
question isthat the benefits and concessionsinvolved in the SEZ Act involve revenue
foregone. | think that should be taken in that spirit. | request the Minister to kindly give
us the figure of recent revenue foregone on that account.

SHRI ANAND SHARMA : Sir, as stated in the reply, SEZs in this country have
helped in augmenting India's exports. Ever since the SEZ Act came into operation,
SEZs have been notified. But the numbers of SEZs which have become operational
are 25 per cent. These have been approved. The exports from the SEZsin the last few
years, in 2009-10 it was Rs. 2,00,020 crore. In 2010-11 SEZ exports were 3 lac 1500
crores. Investment of Rs. 250 |akh croreshasgoneinto the SEZ. About 8,00,000 people
have been employed. SEZs accountsfor almost 25 per cent of India’s export earnings.
The purpose of the SEZ and Act as such, the concessions which have been given, isto
encourage investment, encourage capital goods formation and also encourage
manufacturing activity which would lead to direct exports out of India.

The hon. Member will appreciate that if we have exports increasing it actually
bringsin more revenue. It helps us in balancing the trade account as well as...

SHRI TAPAN KUMAR SEN : | am asking about the figuresin non-SEZs.

SHRIANAND SHARMA : | am answering. | am coming to that. What isimportant
is about the philosophy and the concept. The figuresin SEZs are Rs. 3,15,868 crore.
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The total export earnings of India are four times more. Last year the exports were
$252/- hillion. This year we hope to reach somewhere around $300 billion. So, less
than one-fourth of the total exports are from SEZs. Now, when we look at the growth
in exports there has been a substantial growth in exports from the non-SEZ areas. |
would aso like to mention here that the total value of the concessions that have been
inthe SEZ isonly Rs. 8,614 crores whereas the non-SEZ areasis close to Rs. 50,000
crore. There are incentives which are given to the non-SEZ areas like the market link
focus products scheme, the focus market scheme, Vishesh gram udyog yojana. Now,
al these Chapter-I11 incentives are not available to the SEZ units. So, the very clear
policy is that we encourage the growth of exports from both the SEZ and non-SEZ;
and incentives are there n the non-SEZs.

DR.T. SUBBARAMI REDDY : Sir, when this SEZ Act, 2005 actually cameinto
existence, there was craze and clamour all over the country asking for land allocation
in every State under the SEZs. Now it has cometo our notice that gradually that import
has gone and so much of land is still lying vacant in many States where the land is
alotted to the SEZswith all facilities and still the people are not ableto utiliseit. May
I know from the hon. Minister whether it is a fact that still a lot of land remains
unused? So many States under the SEZ Act provide so many facilities. Still they are
not able to use it or to get any benefit.

SHRI ANAND SHARMA : Sir, it istrue that the total number of approvalsfor
the SEZsis 587 and in principle approvals are 47. The notified SEZs out of the 587
formal approvals are only 380. The number of SEZs which have actually started
production and exporting is only 154, that is, 25.43 per cent of the approved SEZs.
There are many more SEZs, which have been notified, where the unit establishment
work is on. There are periodic reviews of that. If there are delays beyond what is
permissible for the units to be established in the SEZs, then, action is aso taken.
Recently, requests have been received from many States for the de-notification of
the SEZs, particularly, by the promoters. Since a decision was taken last year for
imposing MAT, there is adiscernible subdued sentiment and the SEZs, in any case,
feel that if the incentives given to the non-SEZ areas are denied to the SEZs, there
will be amismatch. We are looking into it very carefully. But land as such, since the
hon. Member has asked about the land, is a State subject. It is very clear that as far
as the Act is concerned, the land has to be made available and it has to be vacant
land. As far as the Central Government is concerned, for giving approval the
recommendation has to come from the State Government - there is an approval
committee at the State level - before the Board of Approval gives any approval for
any SEZ in the country.

SHRI BAISHNAB PARIDA : Sir, as you are aware, the hon. Minister has
answered the question about the number of SEZsin our country. | would like to know
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from the hon. Minister asto how many port-based SEZs are functioning in our country
and also how many non-port-based SEZs are there.

SHRI ANAND SHARMA : Sir, this question actually does not directly relate to
the present question. But | will be able to give him the information. The SEZs have
come normally in those States which have coastal lines, namely, Andhra Pradesh,
Kerala, Maharashtra, Gujarat, Karnataka and Tamil Nadu. These are the six States
from where 92 per cent of the total exports of the SEZsistaking place. | havethelist.
Itisalong list of SEZs State-wise and | can send the list to the hon. Member.

Smuggling of armsin North-east
*105. SHRI KANWAR DEEP SINGH :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government has taken cognizance of the large scale smuggling
of armsin North-eastern region;

(b)  if so, the details thereof; and
(c) thestepstaken to tackle this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) A Statement islaid on the Table of
the House.

Statement

(a) to (c) Thereare reportsthat insurgent outfits operating in the North-Eastern
States of India have been procuring arms through arms smugglers based in Yunnan
Province of China, Myanmar and South East Asian countries.

Effective domination of the India-Bangladesh and India-Myanmar borders by
the security forces and regular patrolling along the border areas are being carried out.
The erection of fencing and installation of flood lights along Indo-Bangladesh border
has helped in controlling the smuggling of arms including other cross-border illegal
activities. Regular patrolling by security forces, establishment of mobile vehicle check
posts and area domination along India-Myanmar border have been put in place to
check the activities of smuggling of arms from across the border.

Government hasraised its concerns with China, Myanmar and Bangladesh from
time to time through diplomatic channels on the issue of reported smuggling of arms
through their territories. In order to prevent smuggling acrossthe Indo-Myanmar border,
aMemorandum of Understanding (MoU) was signed between Indiaand Myanmar in
January, 1994, for maintenance of peace and tranquility in border areas. Bilateral talks
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at variousforabetween Indiaand Myanmar and I ndiaand Bangladesh to discuss security
related issues, including action to check smuggling of arms and effective guarding of
International borders, are held regularly.

SHRI KANWAR DEEP SINGH : Sir, insurgency is still amajor problem in the
North-Eastern States and the insurgents are using mostly smuggled weapons. Most of
the smuggled weapons are Chinese. The hon. Minister has given usthe answer that the
insurgents are procuring weapons from China, Myanmar and Bangladesh. The hon.
Minister hastold usthe specific steps which have been taken. In the case of Myanmar
thereisan MoU in 1994 and in the case of Bangladesh there arefloodlightsand fencing.
Wewould liketo know what specific action hasbeen taken in the case of Chinabecause
most of the weapons are Chinese.

SHRI P. CHIDAMBARAM : Sir, arms smuggling takes place via the border on
Indo-Myanmar and via the border on Indo-Bangladesh. Most of the weapons have
Chinese marks.

We know that there are arms bazaars on the Myanmar-Chinaborder. The action
that wetakeis, maintain vigilance and try to seize as many of these weaponsthat are
smuggled through Myanmar and Bangladesh. | may tell you that the co-operation
from Bangladesh is splendid. As regards Myanmar, after the new Government
assumed office, after the visit of the new President of Myanmar, there has been a
significant improvement, and we are able to exercise better control over illegal
activitieson the India-Myanmar border. But beyond maintaining vigilance and taking
action against smuggling, | am afraid, as long as insurgent groups are there, they
will continue to attempt smuggling. We should remain vigilant to seize these arms
that are smuggled.

MR. CHAIRMAN : Now, the second supplementary.

SHRI KANWAR DEEP SINGH : Sir, | will, happily, passit on for others. Thank
you.

SHRI KUMAR DEEPAK DAS: Sir, itisasorry state of affairs. Thisproblemis
prevalent only in border areas. The border is wide open. Be it the India-Bangladesh
border or the India=Myanmar border, it is wide open. It took 29 years to fence the
Bangladesh border, and for floodlight, it will take another 30 years. The pace of work
is so slow in the border areas. |, recently, visited the Pansu Pass; that is along the
Myanmar-Indiaborder. There are only two bamboo sticks with only six people there.
Thisishow our border areaisbeing maintained by our country. Sir, we must be sincere
in protecting our border areas...

MR. CHAIRMAN : What is the supplementary?
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SHRI KUMAR DEEPAK DAS : Sir, | want a specific answer from the hon.
Minister asto how the Ministry will help in controlling thiskind of smuggling of arms
including other cross-border illegal activitiesif such aborder existsin the country.

SHRI P. CHIDAMBARAM : Sir, | am sure that the hon. Member and other
Members who belong to border States know the complexity of border management.
The India-Bangladesh border is of the length of 4,096 kms., and large parts of it are
riverine and hilly terrains with thick vegetation. It is not easy to complete the fencing
on 4,096 kms. Every month, for the last 38 months, | have been giving areport on the
length of border fencing that has been completed on the India-Bangladesh border and
ontheIndia-Chinaborder. Every month, | have given areport. Thework has picked up
significantly over thelast two to three years. But there are problems. For example, the
agreement between Indiaand Bangladesh isthat the border fencing will be donebeyond
150yardsfrom the zeroline. In many places, thevillagers protest. They protest against
land acquisition. They protest against fencing beyond 150 yards. Therefore, we proposed
to Bangladesh that in many areas, we must put it on the zero line. We have identified
46 patches, and on 39 patches, they have agreed. So, the work of putting the fence on
the zero line is going on. There are many, many difficulties in completing the border
fencing. But | can assure the House that the work is proceeding at apace. And, on the
31st of March, | will givetheAnnual Report of what has been accomplished inthelast
12 months on fencing the India-Bangladesh border. Asfar asIndia-Myanmar border is
concerned, it is even more complex because on the other side in Myanmar, there is
hardly any policing. We know that those areas have, for many years, been beyond the
control of the civilian authority in Myanmar. Rebels occupy most of those areas. On
our side of the border, thereisvery, very thick forest and thick vegetation. Therearea
very few villages on the border itself, unlike India-Bangladesh border. So, that border
isamore complicated border. But, as| said, every month, | giveareport onthe progress
on border management.

SHRI SHYAMAL CHAKRABORTY : Sir, there are reports in different
newspapers mentioning that Maoists are procuring arms from illegal consignments
which are smuggled through the north-eastern borders. If the reportsare correct, would
the Minister kindly mention the arrangements made by the Government to stop the
arms consignments on the way so that they do not reach the Maoists-infested area?

SHRI P. CHIDAMBARAM : Sir, the cases of smuggling of arms across the
Myanmar border and the Bangladesh border have been reported in respect of the UNLF,
the NDFB, the ULFA and the two NSCN groups. We do our best to interdict the
smuggling. There are many cases in which arms were seized from the smugglers. In
fact, there are two specific cases against the DHD (J) in the North Cachar hills of
Assam and those weaponsthat were seized from the smuggl ers bore the Chinese marks.
Sir, in the recent months, we have noticed minimal presence of Maoistsin some parts
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of the north-east. We are watching the situation carefully. But, no case of Maoists
actually smuggling arms across the Bangladesh border or the Myanmar border has
come to our notice. But, | am quite sure, if the Maoists are able to strike roots in the
north-east, they will also indulge in smuggling of Chinese weapons across the border.

SHRI V.P. SINGH BADNORE : Sir, the question is on the quantum of weapons
which have been caught and what use you put theseto. Are they put back into the para-
military for use or they arejust disposed? Or, what sorts of weapons are being used for
what?

SHRI P. CHIDAMBARAM : Sir, the weapons which are seized are case
properties, if acaseisfiled against the accused. They are, therefore, under the custody
of the court. But, what we do is, we apply to the court to give us the weapons back
under which the para-military forces can use the weapons. So, the useable/serviceable
weapons are certainly used by the forces after the court passes an order to that effect.
But, some of the country weapons, etc., are simply destroyed.

Non-action of Delhi Police and M CD against illegal constructions
*106. SHRI UPENDRA KUSHWAHA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Delhi Police and the Municipal Corporation of Delhi (MCD) did
not take action against illegal constructions and person(s), who raised voice against
such illegal constructions are victimized and threatened by the builder mafia;

(b)  whether MCD engineer and an advocate have been brutally assaulted by
the builder mafiafor launching campaign against illegal constructions;

(c) themeasurestaken by Delhi Policeto protect whistleblowersand to check
illegal constructions; and

(d) thedetailsof builder mafiaarrested during the last two yearsfor carrying
out illegal constructions and for threatening whistleblowers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (d) A Statement islaid on the Tabl e of
the House.

Statement

(@  No, Sir, Municipal Corporation of Delhi (MCD) and Delhi Police take
action against cases of illegal construction, whenever it comes to their notice. MCD
has registered 14306 cases of unauthorized construction in the last 3 years. MCD has
also fully/partly demolished 5128 constructions and sealed 2476 buildingsin the same
period. Delhi Police too regularly reports such cases to the concerned civic agencies.
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Besides, Delhi Police also take action to stop construction and seize construction
material on notice received from MCD under Section 344(2) of the DMC Act.
Appropriatelegal actionisimmediately taken by Delhi Police asand when any incident/
information of victimization and threat by builder mafia to the person, who raised
voice against such illegal construction, comes to the notice of the Police.

(b)  Yes, Sir, One Executive Engineer of MCD was assaulted by unknown
assallants on 07.02.2012 in the area of PS IP Estate. A case FIR No. 21/12 u/s 308/34
of 1PC has been registered on 08.02.2012 in PS I P State. In another case, FIR No. 49/
12 u/s323/341/308/326/506 of IPC PSMalviyaNagar hasbeenregistered on 15.02.2012
on the complaint of an advocate. Both parties had been complaining against each other
beforethe police, MCD and in Court. The caseisunder investigation by Crime Branch
of Delhi Police.

(c)  Whenever any apprehension to the security of thewhistleblowersishbrought
to the notice of Police, immediate legal action istaken by Delhi Police and security is
provided to such individual after necessary enquiry. As regards illegal construction,
Delhi Policeinform the land owning agenciesregarding unauthorized construction for
taking appropriate action at their end. The police assistance is provided to the land
owning agencies during the action against such unauthorized construction to maintain
law and order.

(d) Details of persons arrested in connection with cases relating to
unauthorized/illegal construction during each of thelast two yearsand current year i.e.
2010, 2011 and 2012 (up to 29.02.2012) are given below :

Year Details of FIR Persons Present status
arrested of the case

2010 - - -
2011 1. FIR No. 86/11 dt. 28.09.2011 u/s 2 Pending Tria
304 IPC PS Chandni Mahal
2. FIR No. 203/11 dt. 21.10.2011 u/s 2 Pending
188/34 IPC PS Darya Ganj investigation
2012 21/12 dated 08.02.2012 u/s 308/34 - Pending
(upto IPC PSIP Estate investigation
29.02.2012)
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SHRI P. CHIDAMBARAM : Sir, if any complainant or whistle-blower seeks
security, then security isprovided to the whistle-blower. The question ison the measures
taken by the Delhi Policeto protect whistle-blower. The answer is, “Whenever thereis
an apprehension of security to the whistle-blower, we give him the protection and take
legal action.” Therefore, no one needs to have any apprehension that if he gives any
information, he will not be given security. Infact, in alarge number of casesin which
the MCD hasintervened, either for sealing or for demoalition, that isbased on information
given by the general public.

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERSTO STARRED QUESTIONS
Action against anti-Indian terrorist outfit ‘HIZB’
1*107. SHRI SHREEGOPAL VYAS:
Will the Minister of HOME AFFAIRS be pleased to state:
(@  whether an anti-Indian terrorist outfit named ‘Hizb’ isactivein Indig;
(b)  whether its various voluntary outfitstarget police forces; and
(c) if so, the action taken against it so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JTENDRA SINGH) : (@) and (b) Hizb-ul-Mujahideen (HM) isaterrorist outfit active
in Jammu & Kashmir (J & K). HM accounts for nearly 35-40% of all terroristsin J &
K and isthe most active outfit in the Valley next to Lashkar-e-Tayyaba (LeT) interms
of strength and capability to carry out terror strikes. The HM cadreswith the help of its
over ground workers resort to attacks on Security Forces by way of firing, grenade
attacks, |ED etc.

(c) Coordinated operations by Security Forces against militant groups
operating in J& K including HM are being launched regularly on the basis of inputs
received. In the year 2011, 100 militants including 17 HM militants were killed in
various actions by security forces and 169 militants including 59 HM militants wee
arrested. The Hizb-ul-Mujahideen is a proscribed organization under the Unlawful
Activities (Prevention) Act, 1967.

t Origina notice of the question was received in Hindi.
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Committeesto review and evaluate performance of textileindustry
*108. SHRI A.A. JINNAH :
Will the Minister of TEXTILES be pleased to state:

(@  whether Government had earlier constituted six high level Inter-Ministerial
Committees, including the Planning Commission, to review and evaluate the
performance of the textile industry;

(b)  if so, the detail sthereof and whether Government has planned |oan waiver
package for the handloom sector; and

(c)  if so, thedetailsthereof and the follow up actionstaken by Government in
thisregard?

THE MINISTER OF TEXTILES (SHRI ANAND SHARMA) : () to(c) Yes, Sir.
The Government has constituted thefollowing High Level Inter-Ministerial Committees
with representation from Ministry of Finance, Planning Commission, Department of
Commerce, Department of Industrial Policy and Promotion, Ministry of Environment
and Forests, Department of Science & Technology under the Chairpersonship of Secretary
Textiles to review/evaluate the performance of the textile industry:

0] High Level Committee of Revival of Tiruppur Textiles Industry;

(ii)  Inter Ministerial Steering Committee (IMSC) on TUFS;

(iii)  Project Approval Committee on Scheme for Integrated Textiles Parks;
(iv)  Empowered Committee on Integrated Skill Development Scheme;

(v)  Project Approval Committee on Mega Clusters; and

(vi)  Empowered Committee on Technology Mission on Technical Textiles.

The High Level Committees meet on a regular basis to address specific policy
challenges to ensure effective and timely implementation of Government schemes
whichinter aliaensuresthe buoyancy of Textilesindustry inthe country. The IMSC on
TUFS addressed the issues of slowdown in the textiles industry and deliberated upon
the restructuring program to address the slowdown in textiles industry.

Conseguent to the Budget announcement for 2010-11, the “Revival, Reform and
Restructuring Package for Handloom Sector” hasbeen approved on 24.11.2011 with a
total financial implication of Rs. 3884 crore, out of which Government of India’ sshare
isRs. 3137 crore and the share of the State GovernmentsisRs. 747 crore. Thisincludes
Rs. 3021 crore for waiver of overdue loans of handloom cooperative societies and
Rs. 500 crore in respect of individual handloom weavers. The Package covers loan
waiver of 100% of principal and 25% of interest, whichisoverdueason 31.03.2010in
respect of handloom weavers and their societies, with the balanceinterest to bewritten
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off by the Banks. An interest subsidy of 3% for 3 years is provided for fresh loans
extended by banks to the eligible handloom cooperative societies and individual
handloom weavers with guarantee cover for such fresh loans.

NABARD has been approved as the implementing agency for this scheme with
the target date of 31.12.2012 benefitting 15,000 cooperative societies and 3 lakh
handloom weavers after signing the MoU with the State Governmentsfor reformsand
after getting the State share of funding. NABARD has commenced the process of
specia audit of handloom cooperative societies indifferent States.

The Implementation Guidelinesregarding the Financial Package have beenissued
on 28th November, 2011, to the State Governmentsand Banks. The consultative meeting
with State Governments and Banks was held on 29th November, 2011. A Nationa
Level Implementation Monitoring and Review Committee (NIMRC) has been
constituted which has met threetimes so far to finalizethe operational details. NABARD
has prepared amanual for the special audit of handloom weavers cooperative societies.
Three advertisements campaignsin print mediain regional languages have been carried
out. Further, 393 special awareness camps have been conducted so far in different
States and 290 more camps have been sanctioned. The matter has been reviewed at the
Minister’slevel on 10.12.2011, 2.1.2012, 22.1.2012 and 26.2.2012.

L etters of the Commitment have been received from 19 statesfor providing funds
towards State share and for signing of MoU for legal and ingtitutional reforms. Similarly,
9 Commercial Banks have issued operational instructions to their branches regarding
the implementation of the Financial Package.

Rehabilitation of employees of sick PSUS
*109. MS. SUSHILATIRIYA :
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@  whetheritisafact that Government proposesto shut down thesick Public
Sector Undertakings (PSUs);

(b) if so, the details thereof;

(c)  whether the employees of these sick PSUs will be rehabilitated;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) No, Sir. The policy of the Government on revival of sick
Public sector enterprises states that while every effort will be made to modernize and
restructure sick public sector companies and revive sick industry, chronically loss
making companies will either be sold off, or closed, after all the workers get their
|egitimate dues and compensation.
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In pursuance of the above, the Government constituted Board for Reconstruction
of Public Sector Enterprises (BRPSE) in December 2004 as an advisory body to advise
the Government on strategies, measures and schemesfor strengthening, modernizing,
reviving, and restructuring of Central Public Sector Enterprises (CPSES).

The administrative Ministry/Department of the concerned CPSE is responsible
for preparing a comprehensive package for revival/rehabilitation, or closure of the
loss making CPSE, after due consultations with al the stakeholders, and refer it to
BRPSE for its recommendations. Thereafter, approval of the Competent Authority is
obtained and the decisions implemented.

(c) to (e) Based on the recommendations of BRPSE, the Government approved
reviva of 43 CPSEsand closureof 2 CPSEsnamély (i) Bharat Opthalmic Glass Limited.
(BOGL) and (ii) Bharat YantraNigam Ltd. (BY NL). In case of BY NL, the Government
had approved aVoluntary Retirement Scheme (VRS) to enable the employeesdesirous
of opting for an early separation before closure of the Company. An option was also
given simultaneously to the employees of the Company to join any of the subsidiaries
before closure of BY NL, provided such subsidiary was willing to take them, or in the
aternative, be offered VRS.

In case of BOGL, the Government approved opening of aVoluntary Separation
Scheme (V SS) for all employees and made budgetary provision to settle all employees
related dues including V SS benefits, salary/wages and statutory dues.

A Scheme of Counselling, Retraining & Redeployment (CRR) is being
implemented since 2001-02 by Department of Public Enterprises to provide
opportunitiesof redeployment through counseling and retraining to separated employees
of Central Public Sector Enterprises (CPSES) rendered surplus as a result of
modernization, technology upgradation and manpower restructuring in CPSEs. The
objective is to equip them with skill/expertise enabling them to be deployed in self-
employment activities mainly.

From 2001-02 to 2010-11, around 1.63 lakh VRS optees have availed the benefit
of the scheme. During 2011-12, with a plan fund of Rs. 8.90 crore, the target is to
cover 9000 VRS optees. During 2012-13, Rs. 9.90 croreisallocated for implementation
of the Scheme.

Hitch in granting MFN status by Pakistan
*110. SHRI MANI SHANKARAIYAR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether he visited Pakistan in February, 2012 with alarge delegation of
Indian businessmen;
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(b) if so, the details of the visit and its outcome;

(c)  whether the Pakistan Minister of Commerceinformed him that it would not
be possible for Pakistan to remove their Negative List by the end of February, 2012, as
the first step towards extending ‘ M ost Favoured Nation' (MFN) treatment to India; and

(d) if so, thereaction of Government thereto?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA) : (a) YesSir.

(b) At the invitation of Commerce Minister of Pakistan, Makhdoom
Mohammad Amin Fahim, | led a high powered business delegation to Pakistan from
13th to 16th February 2012.

Thiswas the first ever visit by the Commerce Minister of Indiafor substantive
bilateral meetings. Accompanied by more than ahundred business del egates, thisvisit
marked a historic moment for both the countries, when the political |eadership and the
business communities extended unequivocal support for full normalization of bilateral
trade and advancing the existing preferential trading arrangements.

TheMinistersalong with their official delegations, met for abilateral meeting on
February 15, 2012. Both sides reviewed the considerable progress achieved in taking
forward the bilateral trade relationship. The major points of the Joint Statement issued
during these discussions are as follows :

1 To systematically address the issues related to Non-Tariff Barriers and to
build confidence of the business community on both sides, the two countries
haveinitialed threeAgreementsi.e., Customs Cooperation Agreement, Mutual
Recognition Agreement and Redressal of Trade Grievances Agreement.

2. Regarding opening of new trade routes, it was agreed that opening of
Munabao/K hokharapar route for trade will be explored in consultation
with the stakeholders.

3. The Ministersfirmly reiterated that both sideswould scrupulously adhere
to the roadmap drawn up by the Commerce Secretaries for full
normalisation of traderelations. It had been agreed that Pakistan will move
fromaPositive Listtoasmall Negative List by February 2012. The negative
lististo be phased out after itisformally notified. It isexpected to complete
the phasing out of the Negative List before the end of 2012. The
understanding is that when the transition of MFN is effected, al items
other than thosein the SAFTA sensitivelist, would get preferential access
at peak tariff levels of 5% by the end of 2012.

4, The Commerce Secretaries had also agreed to advance the preferential
trading arrangement agenda through SAFTA. Thistoo shall be donein a
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sequenced manner. When Pakistan notifies its negative list, discussions
shall be launched on reducing the size of the Sensitive lists and drawing
up a program for phasing in tariff liberalisation on such items. Tariff
liberalisation for up to 30% of the Sensitive List shall be considered by
Indiawithin four months of the notification of the small Negative List by
Pakistan. After the negativelist isdismantled and trade transitionsfully to
MFN/SAFTA basis, the Sensitive Listsshall undergo further liberalisation.

Pakistan Federal Cabinet had unanimously approved a Negative List on
29.2.2012. The List has not yet been notified. Once the Negative List is
published and becomes operational, it will significantly expand business
and trade opportunitiesfor both sides. Thisshall substantially improvethe
prospect of export from Indiato Pakistan.

(c) NosSir.
(d) Doesnot arise.
Impact of avalanches on army campsand fencing
*111. SARDAR SUKHDEV SINGH DHINDSA :
Will the Minister of DEFENCE be pleased to state:

(@  whether recent massiveavalancheshave hit army campsin Kashmir, killing
anumber of soldiers;

(b)  whether avalanches caused heavy damage to fencing along the Line of
Control (LoC) raising fears of asurgein infiltration; and

(c)  if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (c) Dueto
inclement weather and heavy snowfall, the avalanches struck the Army Garrison at
Sonamarg and Dawar on 22" February 2012 at 1645 hrs and 2215 hrs respectively.
Immediate search and rescue efforts were launched by the formation/units which
resulted in speedy extrication of the personnel trapped in the avalanche and to ensure
their evacuation to medical facilities. 19 Army personnel died in these incidents.

Heavy snow accumulation tends to damage the fence along the Line of Control
(LoC). An accurate assessment of damage to the fence can only be made after melting
of the snow which is expected by April, 2012.

Terrorists attempt infiltration throughout the year including during the winter
months when the Line of Control Fence is covered by snow or before the damaged
portionsarerepaired. However, additional proactive measuresin termsof surveillance,
troop deployment and aerial sorties are undertaken to deny any opportunity to the
terrorists.
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Impact of global financial crisison India
*112. SHRI NAND KUMAR SAI :
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@  whether Government has been monitoring the effect of global financial
crisis and economic slowdown in India since September, 2008;

(b) if so, whether twelfth quarterly survey report has been brought out in the
recent past by the Labour Bureau;

(c) if so, the detailsin thisregard; and
(d) thedetails of the recommendations/observations made by the Bureau?

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : () to (d) The Government has been continuously assessing the effect of
global economic dowdown on employment situation in Indiasince 2008. Labour bureau
has conducted thirteen quarterly surveysin selected labour-intensive and export-oriented
sectorsliketextilesincluding apparels, metals, gems & jewellery, automobiles, transport,
IT/BPO, leather and handloom/powerloom. According to the survey results, overall
estimated employment in all selected sectors has experienced a net addition of 25.84
lakh during the period October, 2008 (first survey) to December, 2011 (thirteenth
survey). The Sector-wise changes in the estimated employment based on thirteen
quarterly surveys are given in statement (See below).

The twelfth quarterly quick employment survey was conducted in the month of
October-November, 2011 and covers the period July-September, 2011. A total of 2215
sample units have been covered during the survey in eight sel ected sectors. At the overall
level, the employment has increased by 3.15 lakh during the period July-September,
2011. At the industry level, the maximum increase is observed in the IT/BPO sector
where the employment increased by 2.04 lakh during reference period. In the direct
category of workers, the employment hasincreased by 3.18 lakh during the period July
- September, 2011. However, in the contract category of workers, employment declined
marginally by 0.02 |akh during the period July-September, 2011. Employment in exporting
units has increased by 1.96 lakh in these sectors during the period.

Thethirteenth quarterly quick employment survey, for which the report has been
released recently, was conducted in the month of January, 2012 and covers the period
October-December, 2011. A total of 2,188 sample units have been covered in the eight
selected sectors. At the overall level, employment is estimated to have increased by
2.26 lakh during this period. At the industry level, the maximum increase is observed
in the IT/BPO sector where the employment is estimated to have increased by 1.09
lakh during the reference period. Asfar as direct and contract category of workers are
concerned, the employment is estimated to have increased by 1.94 lakh and 0.32 lakh
respectively during the period. Employment in the exporting unitsisestimated to have
increased by 2.67 lakh at the overall level.
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Revaluation facility in I TI exams
1*113. SHRI BALAVANT ALIASBAL APTE :
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@  whether the students appearing for Industrial Training Institute (ITI) exams
are given the facility of revaluation;

(b)  If not, the reasons therefor; and

(c)  whether studentsare given the facility of revaluation in every exam, if so,
the problems being faced by the National Council for Vocationa Training (NCVT) in
extending this facility to students along with the detail s thereof ?

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) No, Sir.

(b)  There is a Trade Test Procedure as laid down in para 49 of “Training
Manual for Industrial Training Institutes and Centres’ (Appendix VIII) under NCVT
norms for All IndiaTrade Test of Craftsmen Training Scheme which prescribes that :

i Re-evaluation of answer book is not permissible.

ii. In case of failed candidates, the answer book would only be checked to
the extent of re-totalling the marks and checking the portion left unmarked,
if any.

iii.  For this purpose, afee of Rs. 10/- would be charged per paper from the
failed candidates only.

iv. For other trainees, afee of Rs. 25/- would be charged for carrying out the
procedure at (ii) above.

V. The time limit for application for such re-totalling would be one month
from the date of declaration of results.

(c)  No. Asstated above at (b).
Sanctioned projectsunder JNNURM
*114. SHRI K.E. ISMAIL :
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(@ thedetailsof the projects sanctioned under the Jawaharlal Nehru National
Urban Renewal Mission (JNONURM) in different States and their achievements;

T Original notice of the question was received in Hindi.
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(b)  whether there are complaints that the Central funds under this scheme
were released to some States despite the civic bodies of those States not fulfilling the
laid down guidelines; and

(c) if so, the detailsthereof and the remedial measures being taken to seethat
the funds are used properly?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH) :
(a) Detailsof projects sanctioned state-wise under Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) ason 29.02.2012 isgiven in Statement (See below). The
Mission has been able to show significant achievement in upgradation and creation of
Urban Infrastructure and Services in areas of water supply, solid waste management,
sewerage and transport etc. Out of total allocation of Rs. 31,500.00 crore under Urban
Infrastructure and Governance (UIG) Sub-Mission of JNINURM, 548 projects have
been sanctioned as on 29.02.2012 with Additional Central Assistance (ACA)
commitment of Rs. 28523.20 Crore. 127 projects have been reported physically
completed and the remaining 421 projects are reported to be in various stages of
implementation. In addition, under the second stimulus package announced by the
Government of India in January, 2009, a total of 15,260 buses to 31 States’Union
Territories (UTs) have been approved under INNURM with ACA commitment of Rs.
2088.80 Crore.

(b) and (c) JNNURM is areforms driven programme for planned devel opment
of identified cities. To avail Additional Central Assistance (ACA) under UIG of
JNNURM, Detailed Project Reports (DPRs) emanating from the City Development
Plan (CDP) and prioritized by the State Government and found in conformity with the
guidelines of UIG of JInNURM are considered by the Central Sanctioning and
Monitoring Committee (CSMC) subject to their technical appraisal and availability of
funds. States/Cities execute a Memorandum of Agreement (MoA) with Government
of Indiaindicating their commitment to implement identified reforms. All the 65 mission
cities have signed the MoA and their CDP has been appraised and approved. The first
installment for projects sanctioned under UIG of NNURM s released on signing of
MoA. ACA under JINNURM is reform linked and release of second and subsequent
installments of fundsis subject to achievement of milestones agreed for implementation
of mandatory and optional reforms at the State and UL B/Parastatal level as envisaged
inthe MoA. Asthe States have not achieved all thereformsas per their commitment in
the MOA, the Ministry was unable to consider release of subsequent installments of
ACA for the approved projects.

The Government has reviewed the position and decided on 01.12.2010 to accord
approval for consideration/release of further installments of ACA after withholding
10% of the Central Share in case of UIG projects in States’ULBs where significant
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progress has been made in the implementation of reforms. It has been further decided
that States may use their own funds to meet the balance amount and complete the
ongoing projects and obtain reimbursement of the withheld amount upon completion
of reforms.

The progress of the Projectsisperiodically reviewed by the Government of India.
However, the execution and monitoring of projects is done by the States/UTs in
accordance with rules and procedures. Funds are to be spent as per approved DPRs
and no diversion is admissible. If scope of work is changed, revised DPR is to be
submitted by the concerned State Government. States/UTs report on the proper
utilization of funds through Quarterly Progress Reports (QPRS).

In addition, the Independent Review & Monitoring Agency (IRMA) which are
appointed by the states and approved by the CSMC of the Ministry of Urban
Development undertake monitoring and the implementation of projects sanctioned
under the ININURM, undertake desk review of project documents and make periodical
site visits to each project so that the funds released are utilized in a purposeful and
time-bound manner. Thereport of IRMA, utilisation reported by the State/L ocal body
are considered at the time of further release of funds as per approved guidelines.

IRM Asobservations on implementation of the projects are sent to the State L evel
Nodal Agency (SLNA) which scrutinizesthem and initiates corrective action wherever
necessary. The SLNA's appraisal of action taken on IRMA report istaken into account
while sanctioning further installments for the projects by the CSMC.

Statement

Details of Projects sanctioned statewise under JNNURM as on 29.2.2012

(Rs. inlakh)
S. Nameof State Number Approved Additional ACA
No. of cost Central released
projects Assistance for
approved (ACA) Utilisation
Committed

1 2 3 4 5 6
1.  AndhraPradesh 50 488,153.01 205,346.38 143,025.15
2. Arunachal Pradesh 3 18,048.20 16,243.38 10,826.95
3.  Assam 2 31,610.71 28,449.64 24,813.27
4,  Bihar 8 71,181.41 39,475.73 9,858.94
5. Chandigarh 3 19,119.60 15,297.68 2,684.64
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6. Chattisgarh 1 30,364.00 24,291.20 21,862.08
7.  Ddhi 28 719,708.00 251,896.90 69,915.85
8. Goa 2 7,484.08 5,987.26 72.45
9. Gujarat 71 549,289.41 238,562.63  183,716.88
10. Haryana 4 69,720.70 34,860.35 23,957.11
11. Himachal Pradesh 4 15,323.06 11,759.25 3,262.71
12, Jammu & Kashmir 4 53,152.00 46,946.80 21,769.43
13.  Jharkhand 5 79,485.72 49,936.58 18,688.73
14. Karnataka 47 369,374.80 145,402.11 95,588.55
15. Keraa u 99,789.00 64,554.60 23,031.03
16. MadhyaPradesh 23 245,921.54 125,920.25 66,880.35
17. Maharashtra 80 1,160,078.32 517,117.42  395,568.08
18. Manipur 3 15,395.66 13,856.10 5,542.45
19. Meghalaya 2 21,795.72 19,616.15 12,200.15
20. Mizoram 4 12,772.16 11,494.94 1,135.23
21. Nagaland 3 11,594.13 10,434.72 3,517.90
22. Orissa 5 81,197.66 63,712.53 22,927.57
23.  Punjab 6 72,539.00 36,269.50 14,672.88
24.  Puducherry 2 25,306.00 20,244.80 7,250.20
25. Ragasthan 13 122,773.11 76,555.00 42,493.38
26. Sikkim 2 9,653.67 8,688.30 4,013.51
27. Tamil Nadu 48 530,128.28 212,676.48  129,399.78
28. Tripura 2 18,047.00 16,043.40 6,417.36
29. Uttar Pradesh 33 536,361.94 269,660.51  204,768.04
30. Uttarakhand 14 40,256.22 31,809.10 17,237.67
31. West Bengal 65 654,071.19 239,219.94  108,476.34
ToraL 548 6,179,695.30 2,852,329.62 1,695,574.66
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Conservation of monumentsin Haryana
*115. SHRI SHADI LAL BATRA :
Will the Minister of CULTURE be pleased to state:

(@)  whether Government is aware that Haryana has a number of ancient
monuments and temples;

(b) if so, the names of the monumentsin the State identified and protected by
the Archaeological Survey of India (ASI); and

(c)  the monument-wise funds allocated and spent for their conservation and
maintenance during each of the last three years?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) There are
ninety monuments/sites declared as of national importance in the State of Haryana
under Ancient Monumentsand Archaeological Sitesand RemainsAct, 1958. Thedetails
aregivenin Statement-1 (See below). These monuments/sitesare conserved, preserved
and maintained on need basis, as per archaeological norms, subject to availability of
resources. These monuments/sites arein afairly good state of preservation.

(c)  The monument-wise expenditure incurred on conservation, preservation
and environmental development of centrally protected monuments/sitesin the State of
Haryana during the last three yearsis given in statement-I1.

Statement-1

List of centrally protected monumentsin Haryana

Sl.  Name of the monument/site Locality District
No.

1 2 3 4

1 Kos Minar Ambala Ambala
2. Ancient site Naurangabad Bhiwani
3 Kos Minar No. 18 Alanpur Faridabad
4, Bund or Dame Anangpur Faridabad
5 Kos Minar No. 22 Aurangabad Faridabad
6. KosMinar No. 24 Banchari Faridabad
7. KosMinar No. 25 Banchari Faridabad

8. Kos Minar No. 27 Phulwana Faridabad
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1 2 3 4

9. Kos Minar No. 16 Gadhpuri Faridabad

10. KosMinar No. 17 Gadhpuri Faridabad

11. KosMinar No. 26 Hoda Faridabad

12. KosMinar No. 23 Khatiala Faridabad

13.  KosMinar No. 21 Khera Sarai Faridabad
(Bamani Khera)

14. KosMinar No. 20 Khusropur (Kusalipur)  Faridabad

15.  KosMinar No. 10 Khawaza Sarai Faridabad
(Ghosipur Sarai)

16. Mughal bridge over BuriyaNaa Khawaza Sarai Faridabad
(Atamadpur)

17.  Surgj Kund Masonary L akarpur Faridabad

18. KosMinar No. 11 Mawai (Faridabad) Faridabad

19. KosMinar No. 13 Mazzessar Faridabad

20. KosMinar No. 19 Palwal Faridabad

21. KosMinar No. 15 Sikri Faridabad

22.  Ancient site Banawali (Sjotar) Faridabad

23. Humaun'sMosgue Fatehabad Fatehabad

24.  Lat of Feroz Shah Faridabad Faridabad

25. Baoli GhasAli Shah Farruknagar Gurgaon

26. Mosgue of AlaVardi Khan Sarai AlaVardi Khan  Gurgaon

27. Mound Agroha Hissar

28. Barsi gate Hansi Hissar

29. Ruined Quila Hansi Hissar

(Prithvi Raj Chouhan’s Fort)

30. Ferozshah Place & Tehkhana Hissar Hissar

31l.  Gujri Mahal Hissar Hissar

32. Latki Magid Hissar Hissar
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33.  Ancient site Rakhigarhi Hissar

34.  KosMinar Bhaini Kalan Karnad

35.  KosMinar Daha Karnad

36. Gatewaysof Old Mughal Sarai Gharaunda Karnal

37. KosMinar Gharaunda (North) Karnal

38. KosMinar Gharaunda (South) Karnal

39.  Cantonment Church Tower Karnad Karnd

40.  Europian Soldier’s Grave Karnad Karnad

41.  KosMinar Karnad Karnad

(Namaste Chowk)

42. KosMinar Karnad Karnd

43.  KosMinar Kohande Karnal

44,  KosMinar Kutail Karnal

45,  KosMinar Tirawari (North) Karnal

46. KosMinar Tirawari (South) Karnal

47.  Theh Polar Siwan (Pollar) Kaithal

48.  Ancient Brick Temple - Marvana, Kalayat Kaitha
including Prachin Shivalaya

49.  KosMinar Amin Kurukshetra

50.  Ancient Mound Amin Kurukshetra

51. KosMinar Adhaun Kurukshetra

52. KosMinar Bhawani Khera Kurukshetra

53. KosMinar Fatupur Kurukshetra

54. KosMinar M ohari Kurukshetra

55.  Ancient Mound known as Thanesar (Mirzapur) Kurukshetra
Raja Karan ka Quila

56. KosMinar Thanesar (Darakalan)  Kurukshetra
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57. Pathar Magjid Thanesar Kurukshetra
58.  Sheikh Chilli’s Tomb Thanesar Kurukshetra
59. RagaHarshkaTila Thanesar Kurukshetra
60. KosMinar Sarai Sukhi Kurukshetra
61. KosMinar Shahbad Kurukshetra
62. KosMinar Zainpura Kurukshetra
63. Jal Mahal and adjacent land Naranul Mahendragarh
64.  Shah lbrahim’'s Tomb Naranul Mahendragarh
65.  Shah Quli Khan’'s Tomb Naranul Mahendragarh
66. KosMinar Jatipur Pani pat
67.  Obelisk, Commemorating KalaAmb Panipat

Third battle of Panipat
68. KosMinar Kiwana Panipat
69. KosMinar Manana Panipat
70. Bab-e-Faiz gate Panipat Panipat
71. Kabuli Bagh Mosgue Panipat Panipat

with enclosure wall
72.  Ebrahim Lodi’s Tomb Panipat Panipat
73.  Two KosMinar Panipat Taraf Unsar Panipat
74.  KosMinar Taraf Afghan Panipat
75.  KosMinar Siuuali (Sewah) Panipat
76. KosMinar Baiyanpur Rohtak
77.  Ancient site KhokraKot Rohtak
78.  Shah Jahan-ki-Badli Mahem Rohtak
79. Ther Mound Sirsa Sirsa
80. Mughal Kos Minar Akbarpur Barota Sonepat
8l. Mughal KosMinar Gannaur Sonepat
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82. Mughal KosMinar Jagdishpur Sonepat
83. Mugha Kos Minar Jawa Hari Sonepat
84. Mugha Kos Minar Panchi Gujran Sonepat
85. Mughal KosMinar Rajpur Sonepat
86. Tomb of Khwaja Khizer Sonepat Sonepat
87. Mughal KosMinar Sonepat Sonepat
88.  Kushna Stupaknown as Karnal Karnal
Jarasandha-ka-Qila
89.  Group of Monuments at Jhajjar Jhajjar Jhajjar
90. NabhaHouse DaraKalan Kurukhetra
Statement-I11
Expenditure Incurred on Conservation and preservation of Monuments,
Archaeological sitesand remainsin Haryana
Sructural Conservation
. Name of the Monument Expenditure (Rs.)
No. withlocality and District
2008-09  2009-10  2010-11
1 2 3 4 5
1. Surgj Kund, Kakkarpur, Faridabad 1540500 345000 1003720
2. Ja Maha Narnaul, Mahendergarh 1104006 304849 2513946
3. Group of Monuments, Jhajjar 0 166614 1509279
4. Nabha House, Kuruksehtra 2640110 1559303 5150813
5. Sheikh Chilli’s Tomb, Thanesar 2112998 3199650 1371901
6.  Ancient Site, Harsh KaTilla, Thanesar 3303705 5336822 2355321
7. Karan ka Tilla, Thanesar 0 185000 0
8. RajaHarsh kaTila, Thanesar 135536 78508 71641
9. Pather Masjid, Thanesar 511844 1115435 25000
10. KaaAmb, Panipat 3012749 5142005 1832279
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11.  Ancient Mound Complex, Agroha, Hissar 2252551 2855997 5901725
12. Ferozshah Palace, Hissar 1643238 182236 70582
13.  Prithvirg Fort, Hansi 3013296 2863697 1196302
14. Ancient Mound, Rakhigarhi 27195 2394 204
15. ShivaTemple, Kaayat, Kaithal 1889084 37917 381921
16. Gujri Mahal, Hissar 61020 4488 24159
17. Barsi Gae, Hans 22566 7240 5068
18. Gharaunda Sarai Gharaunda, Karnal 45083 1788507 44603
19. Kabuli Bagh Mosque, Panipat 1471774 312044 1137259
20.  Ibrahim Lodhi Tomb, Panipat 248583 0 10000
21. GauseAli Khan, Farukh Nagar, Faridabad 7207 3484 0
22.  KhwajaKhizirs Tomb, Sonepat 688186 1805902 732692
23.  Anangpur Dam, Faridabad 100000 1712110 1119557
24. BuriyaKaNala, Faridabad 52254 53040 0
25.  Shahlbrahim Tomb Narnaul, Mahendergarh 0 1832929 650540
26. Banawali Site Banawali, Hissar 56738 93538 21896
27. Soldiers Grave, Karnal 411670 40475 941225
28. Ancient site Naurangabad, Bhiwani 100000 0 895587
29. Lat of Ferozshah, Fatehabad 15000 0 245565
30. Adi Badri Complex Yamunanagar, 96522 228340 1062884
31. KosMinar Ambala City, Ambala 115000 0 0
32. TheGhat Polar 20126 0 0
33. Church Tower Karnal 665627 495151 100000
34.  Shah Jehan Ki Baoli, Meham,Hissar 362315 0 50000
35.  KhokraKot Rohtak 803610 4009106 2306342
36. Ali Vardi Khan Gurgaon 4500 42487 0




Written Answersto

[21 MAR., 2012]

Sarred Questions 53

1 2 3 4 5
37. KosMinar Ghanaur, Sonepat 385038 0 0
38. KosMinar Sonepat Near Bus Stand, Sonepat 120000 0 0
39. KosMinar Kusalipur 362265 0 0
40. KosMinar Khera Saral Palwal, Faridabad 335517 0 0
41. Kosminar No. 15 Sikri, Faridabad 363925 0 0
42. KosMinar Aurangabad 323106 0 0
43. KosMinar Taraf Afghan, Panipat 273373 0 0
44, KosMinar Gadhpuri No. 16, Faridabad 441454 0 0
45.  Kos Minar Gadhpuri No. 17, Faridabad 402308 0 0
46. KosMinar Manana 373727 213315 0
47.  Shah Quli Khan Tomb, Mahendergarh 1576282 0 621416
48. KosMinar Allapur, Palwal 0 97513 0
49. KosMinar 29, Faridabad 0 25000 0
50. KosMinar 35, Faridabad 0 81212 0
51. KosMinar Namaste Chowk, Karnal 0 151375 85633
52. KosMinar Karnal, Karnal 0 0 212990
53. Ancient SiteAmin, KKR 0 0 83029
54. Kushana StupaAsandh 0 0 15293
55.  KosMinar Baini Kalan 0 0 336507
56. KosMinar Akbarpur Barota 0 0 251602
57.  KosMinar Bainyapur 0 0 340186
58. Providing Notice Bards Thanesar Sub Circle 0 0 485094
TotaL 33491588 36072683 35163761
B. Chemical Preservation
1. Jal Mahal (Exterior) Narnaul, 955292 407457 475532

Distt. Mahendragarh
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2. Cantonment Church Tower, Karnal, 538685 0 0
Distt. Karnal
3. Pathar Masjid, Thanesar, Distt. Kurukshetra 0 503748 0
4.  Sheikh Chilli’s Tomb, Thanesar, 0 0 53405
Distt. Kurukshetra
ToraL 1493977 911205 528937
C. Environmental Development
1.  Harshvardhan Park, Thaneswar 193339 175644 156170
2. Harsh ka Teela, Thaneswar 1363238 787057 817081
3. RaaKaran kaTtela, Kurukshetra 825000 425080 468070
4, Kabuli Bagh Mosque, Panipat 96099 119173 72612
5. War Memoria site (Kale Amb), Panipat 218430 223477 233095
6. Ruined Fort of Prithvi Rgj Chauhan, Hans: 191890 209492 336249
7. Ja Mahal Narnaul 567249 213966 653922
8. Khawaja KhjriTomb, Sonipat 179559 243017 240774
9.  Church Tower, Karna 306390 149818 179723
10. Shahjahan ki Baoli, Meham 120520 115547 47864
11.  Group of Tombs, Jhajjar 99490 22108 18465
12. Adi Badri, Yamuna Nagar 10000 849462 147600
13.  Suraj Kund, Faridabad 286764 384208 238557
ToraL 4457968 3918049 3610182
Total Expenditure
A.  Structural Conservation 33491588 36072683 35163761
B. Chemical Preservation 1493977 911205 528937
C.  Environmental Development 4457968 3918049 3610182
Gross TotAL 39443533 40901937 39302880
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Providing employment to all
*116. SHRIMATI T. RATNA BAI :
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
(@  whether Government is providing “employment to all”;
(b) if so, the details thereof in the Eleventh Five Year Plan;

(c) the State-wise status of such employment especially in Andhra Pradesh
where the backward areas are facing unrest with reservation policy implemented so
far, during the last five years al so;

(d) the State-wise response received so far for the period on such schemes;
and

(e)  thefuture action plan prepared for the Twelfth Five Year Plan period?

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Government has been making continuous efforts by focusing
on creation of productive employment at a faster pace in order to raise incomes of
masses to bring about a general improvement in their living conditions. The job
opportunities are created on account of growth in Gross Domestic Product (GDP),
investment in infrastructure devel opment, growth in exports, etc. Government of India
has a so been implementing various employment generation programmes such as Prime
Minister’'s Employment Generation Programme (PMEGP); Swarnajayanti Gram
Swarozgar Yojana (SGSY); Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) and Swarna Jayanti Shahari Rozgar Yojana (SJSRY); besides
entrepreneurial development programmes run by the Ministry of Micro, Small &
Medium Enterprises.

The Eleventh Five Year Plan provided an Opportunity to restructure policies to
achieve anew vision based on faster, more broad-based and inclusive growth. It aimed
at making employment generation an integral part of the growth process and devised
strategiesto accel erate not only growth of employment but also of wages of the poorly
paid. Additional Employment opportunities have been generated in the services and
manufacturing sectors. Measures have been taken to boost labour intensive
manufacturing sectors, such as, food processing, leather products, footwear, textiles
and services sector, such as, Tourism and Construction.

(c) and (d) State-wise detailsincluding those of Andhra Pradesh of employment
generation during last four years and current year are given in Statement-1-1V (See
below).

(e)  TheApproach Paper to the 12th Five Year Plan (2012-17) lays focus on
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faster, sustainable and more inclusive growth for creating adequate livelihood
opportunities. Such job opportunities could come from faster expansion in agro-
processing supply chains, steady modernization of farming, mai ntenance of equipments,
other elements of rural infrastructure and the services sector.

Statement-1

Sate/Union Territory (UT) - wise details of Estimated Employment Opportunities
created under Prime Minister's Employment Generation Programme (PMEGP)
during 2008-09 to 2001-12*

(Number in persons)

S, Stae/UT 2008-09 2009-10  2010-11  2011-12
No. (upto

29.02.2012)
1 2 3 4 5 6
1. UT Chandigarh 160 500 302 41
2. Delhi 10 348 605 1190
3. Haryana 4840 4283 10508 10673
4. Himachal Pradesh 3090 1963 4781 2617
5. Jammu & Kashmir 6800 17820 15986 6890
6. Punjab 2660 8764 8239 5938
7. Rajasthan 5400 13299 24085 13987
8. A & N Islands 400 264 321 357
9. Bihar 58730 5112 8316 16272
10.  Jharkhand 4980 3250 15450 6448
11. Orissa 16540 17812 25842 21770
12. West Bengal 40020 69203 56794 45394
13.  Arunachal Pradesh 1140 1380 2320 3710
14.  Assam 12260 15280 38473 28699
15. Manipur 0 1166 1626 2111

16. Meghaaya 0 2167 1609 1955
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17. Mizoram 0 1705 3658 2100
18. Nagaand 50 286 1396 4289
19.  Tripura 250 1710 2290 4601
20. Sikkim 100 226 284 73
21.  AndhraPradesh 8650 73417 53808 34194
22. Karnataka 12200 17198 14000 16744
23. Keraa 3650 15970 11375 12430
24,  Lakshadweep 0 120 200 0
25.  Puducherry 480 396 757 234
26.  Tamil Nadu 11970 45511 31895 35536
27. Goa 10 1409 2456 1245
28. Gujarat 2680 7892 21232 8058
29. Maharashtra 16920 21961 33285 9668
30. Chattisgarh 5840 7410 18213 6163
31. MadhyaPradesh 4160 12294 17467 14682
32.  Uttarakhand 3840 8345 8766 3738
33.  Uttar Pradesh 27240 41536 45685 32260

ToTAL 255070 419997 482024 357067

* Scheme started during 2008-09
Statement-I1
Employment Generated/Total Svarozgar is Assisted under Swarnjayanti Gram
Swvarozgar Yojana (SGSY) during 2007-08 to 2011-12

d.No States 2007-08 2008-09 2009-10 2010-11 2011-12*
1 2 3 4 5 6 7
1 Andhra Pradesh 263615 188837 295568 165205 51176
2. Arunachal Pradesh 1599 774 1496 1036 167
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3. Assam 100261 142728 164752 143941 86573
4. Bihar 100159 127226 157801 162009 80566
5. Chhattisgarh 44914 46542 50311 53564 28669
6. Goa 735 892 1489 768 159
7. Gujarat 45189 41728 46131 46820 19985
8. Haryana 19891 20639 24392 30199 11693
9. Himachal Pradesh 7764 11863 12284 11615 7086
10.  Jammu & Kashmir 6818 6990 5644 4271 3660
11.  Jnharkhand 77168 83103 116670 113903 42346
12. Karnataka 95409 99950 96470 107283 40706
13. Kerda 39683 43784 47426 47046 23242
17. Meghalaya 3419 2195 5211 40552 4524
18. Mizoram 5830 8748 8159 3565 2296
19. Nagaland 2259 3205 3884 4993 0
20. Orissa 87171 126206 131334 138595 89586
21.  Punjab 15402 13109 14504 15657 5157
22.  Rajasthan 50351 58495 62094 74853 31631
23.  Sikkim 1718 1689 1463 1294 845
24.  Tamil Nadu 152907 113097 107486 138916 45212
25.  Tripura 13672 23847 30959 63890 5079
26.  Uttar Pradesh 292105 319568 345408 391700 246250
27.  Uttarakhand 13482 18044 18590 20789 12386
28.  West Bengal 60736 99905 63092 66942 55348
29.  Andaman & 195 243 587 448 277

Nicobar Islands
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30. Daman&Diu 0 0 0 0 0
31. Dadra& Nagar Haveli 0 24 0 0 0
32.  Lakshadweep 177 0 0 0 0
33.  Puducherry 1087 1257 3103 1913 2037
TotaL 1699295 1861875 2085177 2109986 1047046
* upto 01.02.2012
Statement-I11T
Employment Generated - persondays under Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) during 2007-08 to 2001-12

d.No States Employment Generated (in lakh persondays)
2007-08 2008-09 2009-10 2010-11 2011-12*
1 2 3 4 5 6 7
1. AndhraPradesh 2010.28 273545 404430 3351.61 2243.25
2. Arunachal Pradesh 2.79 34.98 16.98 3112 0.14
3. Assam 487.61  751.07 732.97 47052 274.03
4, Bihar 843.03 99175 113691 1602.62 270.95
5. Chhattisgarh 1316.11 124318 104157 1110.35 958.62
6. Gujarat 90.06  213.07 585.10 491.84 267.72
7. Haryana 35.76 69.11 59.03 84.20 84.76
8. Himachal Pradesh 9753 205.28 284.94 21946 199.01
9. Jammu and Kashmir 36.80 78.80 128.71 210.68 94.30
10.  Jharkhand 74754  749.97 842.47 830.90 47295
11. Karnataka 197.78 287.64 200349 1097.85 447.53
12. Kerada 60.75 153.75  339.72  480.34 527.29
13. MadhyaPradesh 2753.01 2946.97 2624.03 2198.18 1172.38
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14. Maharashtra 184.86  419.85 274.33 200.00 41261
15. Manipur 48.32  285.62 306.17 295.61 70.61
16. Meghalaya 41.33 86.31 148.48 199.81 112.78
17.  Mizoram 3153 12582 170.35 165.98 7257
18. Nagaand 2431  202.70 284.27 334.34 85.36
19. Orissa 40523  432.58 554.08 976.57 386.18
20.  Punjab 19.15 39.89 77.15 75.40 50.80
21. Raasthan 1678.38 482955 4498.09 3026.22 1759.03
22.  Sikkim 8.60 26.34 43.28 4814  20.85
23.  Tamil Nadu 645.25 120359 2390.75 268593 2490.81
24,  Tripura 181.05 351.12 460.23 37451 406.43
25.  Uttar Pradesh 1363.05 227221 3559.26 3348.97 2161.58
26.  Uttarakhand 80.34 104.33 182.39 230.20 133.69
27.  West Benga 968.77 786.61 1551.67 1553.08 869.21
28.  AndamanAnd - 1.00 5.82 4.03 5.02

Nicobar Islands
29. Dadra& Nagar Haveli - 0.48 0.70 0.47 0.00
30. Daman & Diu - 0.00 0.00 0.00 0.00
31. Goa - 0.00 1.85 3.70 2.95
32.  Lakshadweep - 1.82 141 134 132
33.  Duducherry - 164 9.07 11.27 8.47

TotaL 14359.22 21632.48 28359.59 25715.24 16063.23

* upto Feb. 2012
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Coast Guard station at Hazira
*117. SHRI PARSHOTTAM KHODABHAI RUPALA :
Will the Minister of DEFENCE be pleased to state:

(@  whether the Ministry is aware about security threats to Hazira, the
largest industrial hub of our nation, asit is located very near to the sea-border of
Pakistan;

(b)  whether concerned officials of Central Government have inspected this
area during the last three years for security assessment;

(c)  if so, the details thereof;

(d)  whether the Ministry is cautiousto avoid any probable external threatsto
Hazira as nation cannot tolerate incident like 26 November, Mumbai terrorist attacks
again; and

(e)  whether the Ministry proposes to set-up a Coast Guard station at Hazira
as Marine Police have their own limitations?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (e) Review of
coastal security apparatus is an ongoing process.

After the 26 November Mumbai attacks, various measures have been taken by
the Government to strengthen coastal security which include setting up of additional
Coast Guard Stations and establishment of achain of static sensors. The areaisbeing
kept under surveillance by deploying the assets of Indian Coast Guard and Marine
Police. Additionally, air assets at Daman Which islocated 40 NM south of Haziraare
available for pressing into action at short notice.

A vulnerability gap analysis was conducted by the coastal Statesin consultation
with the Indian Coast Guard. With aview to supplement coastal security initiatives of
Indian Navy and Indian Coast Guard and identification of vulnerabilities/gapsin the
infrastructure available to States/UTSs, a total of 204 Coastal Marine Police stations
have been sanctioned in Phase | and Phase |1 of the Coastal Security Scheme being
implemented by the Ministry of Home Affairs.

A coastal marine police station has already been established at Hazira and
another one approved for establishment at Dahej to function under Hub and Spoke
concept, fully supported by Coast Guard Stations for augmentation of efforts. In
view of thisit has been decided not to set up a Coast Guard Station at Hazira at the
Moment.
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Revival of women cadre by Lashkar-e-Taiba
*118. SHRI NATUJ HALAJ THAKOR :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is a fact that the banned militant outfit ‘Lashkar-e-Taiba is
reviving its women cadre and planning to use them in the valley;

(b) if so, the details thereof; and

(c)  what action has been taken/proposed to be taken by Government in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JTENDRA SINGH) : (8) There have been some unconfirmed reportsin this regard.
However, thee are no reports of successful infiltration or terrorist activity by LeT
women cadre in Jammu & Kashmir.

(b) Doesnot arise.

(c)  The security forces are keeping a strict vigil on the activities of the
LeT.

Damage to appar atuses of Jantar Mantar dueto multi-storey buildings
1*119 SHRI KAPTAN SINGH SOLANKI :
Will the Minister of CULTURE be pleased to state:

(@) whether it is a fact that many apparatuses of Jantar mantar have
become useless as the multi storeyed buildings have come up at Janpath near
Jantar mantar;

(b) if so, the details thereof;

(c)  whether Government has laid down any policy regarding construction
works near archaeological sites; and

(d) if so, the details thereof ?

THEMINISTER OF CULTURE (KUMARI SELJA) : (a) to (d) The apparatuses
of Jantar Mantar are largely operational despite some adverseimpact caused by multi-
storeyed buildingsin the vicinity.

As per government policy, and in accordance with the provisions of Ancient
Monuments and Archaeological Sites and RemainsAct, 1958 (AMASR Act), no new

T Original notice of the question was received in Hindi.
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construction is permissible in the prohibited areas around the centrally protected
monuments, and the permissible construction/reconstruction activity in the regul ated
areas is subject to the provisions of the notified heritage bye-laws.

Housesto slum dwellersin urban areas
*120. SHRI RAMA CHANDRA KHUNTIA :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(@  whether Government has fixed any target for providing houses to slum
dwellersin urban areas; and

(b) if so, the total funds allotted to different cities in different States for the
purpose and total houses constructed till date?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (@) No physical targets were fixed for construction of houses
under the Basic Services to the Urban Poor (BSUP) and the Integrated Housing and
Slum Development Programme (IHSDP) components of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) Scheme, launched on 3rd December 2005.
However, on the basis of average costs and total financial outlay, it was estimated that
1.5 million houses with basic amenities could be targeted. The exact number of houses
proposed to be constructed for slum dwellers/urban poor would depend upon the
concerned State's capacity & resources to construct all the houses sanctioned for the
Mission-period.

Rajiv Awas Yojana (RAY) has been launched on 02.06.2011. The Phase-1 of
Rajiv Awas Yojanaisfor aperiod of two yearsfrom the date of approval of the scheme
with an outlay of Rs. 5000 croreswhile Phase-11 will cover the remaining period of the
12th Five Year Plan. The scheme is expected to cover about 250 cities, across the
entire country by the end of Twelfth Plan (2017). The schemes of Affordable Housing
in partnership and 1.S.H.U.P. have been dovetailed with RAY. No targets have been
fixed for construction of dwelling units under Rajiv Awas Yojana (RAY).

(b) 1524 projects with atotal project cost of Rs. 40217.02 crores and Central
Share of Rs. 21836.16 crores have been approved for construction/upgradation of total
1572780 dwelling units DUs in 951 Mission Cities/towns all over the country under
INNURM. Of the sanctioned dwelling units, 572250 DUs have been completed, 380117
DUsarein progress. The total funds allotted to States and the progress made so far is
given in Statement-l and Statement-I1.
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WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Export of apples
776. SHRIMATI VIPLOVE THAKUR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  the quantum and value of apples exported during the last three years and
the current year;

(b)  the names of agencies through which the said apples are exported;
(c)  whether any financid assistanceisbeing provided for the export of apples; and
(d)y if so, the agency-wise details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAV RAO SCINDIA) : (a) Asper DGCIS
date the export of apples during the last three financial years has been as under:

Quantity : MTs; Value : Rs. lakhs

Products 2008-09 2009-10 2010-11 2011-12
April-July
Quantity Value Quantity Value Quantity Value Quantity Vaue

Apples 44552 5222 26880 3210 47075 5974 262 52
Source: DGCIS

(b)  The export is done by both private exporters and Government agencies,
which includes Himachal Pradesh Horticultural Produce Marketing & Processing
Corporation Ltd. (HPMC), Shimla and Jammu & Kashmir Horticulture Produce
Marketing and Processing Corporation (JKHPMC).

(c) APEDA providesfinancial assistanceto all registered exportersincluding
apple exporters under its plan schemes.

(d)  During the last three years APEDA has provided financial assistance to
following agencies for setting up infrastructure facilities for export of apples:

. HPMC, Shimla for an Integrated Packhouse for apples at Kinnaur at a
cost of Rs. 184.49 lakhs with APEDA's assistance of Rs. 129.70 lakhs.

. HPMC, Shimlafor an Integrated packhouse for apples at Jarol Ticker at a
cost of Rs. 247.27 lakhs with APEDA's assistance of Rs. 153.12 lakhs.

. HPMC, Shimlafor an Integrated packhousefor applesin Oddi, Kumarsain,
Shimlaat acost of Rs. 247.27 lakhswithAPEDA'sass stance of Rs. 163.12akhs.
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. HPMC, Shimlafor an Integrated packhouse for applesat Gummaat acost
of Rs. 260.18 lakhs with APEDA’'s assistance of Rs. 174.44 lakhs.

. HPMC, Shimlafor an Integrated Packhouse for apples at Patlikuhl, Kullu
at acost of Rs. 249.27 lakhswith APEDA's assistance of Rs. 165.02 |akhs.

. HPMC, Shimla for a Controlled Atmosphere (CA) Store for apples at
Gumma at a cost of Rs. 577.1 lakhs with APEDA’s assistance of
Rs. 506.89 lakhs.

. HPMC, Shimlafor a CA Store for apples at Jarol Tikker at a cost of Rs.
580.13 lakhs with APEDA's assistance of Rs. 503.8 lakhs.

Faking Indian consumer goods by Chinese manufacturers
777. SHRI TARIQANWAR :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether it isafact that Chinese manufacturers are faking popular Indian
products of consumer goods causing losses of billions annualy;

(b)  if so, the details thereof;

(c)  whether Government hasbrought thismatter before the Chinese authorities;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) Some
caseswhere Indian products were being copied and sold in China/exported from China
to other countries have come to the notice of Government. However no specific case
of such counterfeit products being sold in the Indian market has come to the notice of
the Government. Some complaints involving copyright/trademark violation against
Indian brands/products by the Chinese companieswerereceived. Details of such cases
are given in Statement (See below).

(c) and (d) All the cases mentioned in the Annexure were taken up at appropriate
level with relevant Government agenciesin Chinaand the same are being followed up
through our Embassy in Beijing.

Statement

Details of cases in which complaints were received against. Indian brands/Products
by the Chinese companies

1 Ahuja Radios - A complaint was registered with the Embassy of India
(EOQI) Beijing by M/s Ahuja Radios, New Delhi that ‘AHUJA' brand
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productswere being manufactured and sold in many countriesby Chinese
companies. A Chinese company has also applied for registration of
‘AHUJA' trademark in China.

The EOQI Beijing took up the case with the Ministry of Commerce, People’'s
Republic of China with a request to initiate action against the relevant
Chinese companies. The Indian company M/s Ahuja Radios also filed a
suit against the Chinese company in Chinese Court.

Both the companies later had reached an out of court settlement and the
Chinese company agreed to transfer their application for registration of
the trademark and the rights arising out of it in favour of the Indian
company.

2. Counterfeiting of ‘NATRAJ Pencil brand of Hindustan Pencils
Limited - A complaint regarding counterfeiting of the famous‘NATRAJ
Pencils of Hindustan Pencils Limited in Chinawasreceived in July 2007
by the EOI Beijing. The Chinese‘Natraj’ Pencilsused spuriouslead laden
paint. The complaint was later registered with Quality Brands Protection
Committee (QBPC) in China.

3. Infringement of trademark of ‘BOROPLUS' - In August 2010, the EOI
Beijing received a complaint of spurious antiseptic cream, under the
trademark ‘BOROPLUS, CHINA’ being manufactured and sold in Russia
and other neighbouring countries with exactly the same packaging and
wording style, colour scheme, design, get up and layout of the original
BOROPLUS.

4, Infringement of ‘RAYMOND’ trademark and JKFILESAND TOOL S
on Files - The EQI Beijing received a complaint from M/s Raymond
Limited inyear 2007 of duplication of Raymond, JK Files& Tools brands
and Kama Sutrabrands and counterfeit products under these brands being
exported from Chinato other countries. It wasfound that these counterfeit
products were being manufactured in various provinces in China.

5. Violation of ‘ONIDA’ trademark - The Consulate General of India,
Guangzhou received acomplaint regarding trademark violation of ‘ ONIDA’
brand in China. A Chinese company had copied the brand ‘ONIDA’ and
registered the trademark under their name in China.

6. Counterfeiting of Indian incense stick brands- The EOI Beijing received
a complaint from a Chinese company M/s Sichuan Indiasky Cultural
Industry Co. Ltd., aregistered importer of Indian incense sticks, handicraft
items, apparels and accessories, that a Chinese company M/s Chengdu
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Heaven Art, Commerce & Trade Co. Ltd. has copied registered trademark
designs of several Indian incense stick brands like DIYA, DENIM, RAJ,
NAG CHAMPA, etc and had the same registered with the Chinese
Trademark Authority under their own name.

Slowdown in manufacturing sector

1t778. SHRI RAMCHANDRA PRASAD SINGH :
SHRI SHIVANAND TIWARI :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whetheritisafact that manufacturing sector in the country haswitnessed
slowdown in growth rate right from the period of first quarter of 2011-12 to December
2011;

(b)  if so, the growth rate registered during the first, second and third quarter;

(c)  whether it isafact that alarge number of cases of financial irregularities
have surfaced in the country during this period which resulted in reduction of capital
investment; and

(d) if so, thereaction of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) Yes
Sir. Asper the Index of Industrial Production (11P), there has been amoderation in the
growth of manufacturing sector during the first, second and third quarters of 2011-12
is shown in the table below:

(in percent)
Quarters of 2011-12 Growth in Manufacturing
First April-June 7.7
Second July-September 34
Third October-December 10
Source : CSO

(c) Asinformed by the Reserve Bank of India (RBI) they do not have any
information regarding financial irregularitiesthat have resulted in reduction of capital
investment.

(d) Doesnot arise.

T Original notice of the question was received in Hindi.
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Lossesin foreign trade with China

1t779. SHRI RAMCHANDRA PRASAD SINGH :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whetheritisafact that foreign trade of Indiawith Chinaisaloss making
trade for Indig;

(b) if so, thereaction of Government in thisregard; and

(c) theamount of financial lossincurred by Indiain India-Chinaforeign trade
in each of the years from 2007-08 to 2010-2011?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : () An analysis
of India-Chinatrade showsthat Indiahad atrade surpluswith Chinaintheinitial years
till the year 2005 where as China has had a trade surplus with India since the year
2006. Details of export-import with Chinaduring the last five years are given below:-

Table-1: Bilateral Trade Satistics

(Valuein USD Million)

Sl. Export/Import/ 2006-07 2007-08 2008-09 2009-10 2010-11
No. Growth

1.  Exports 8,321.86  10,871.34 9,353.50 11,617.88  19,615.85

2. % Growth 23.12 30.64 -13.96 24.21 68.84

3. Imports 17,475.03  27,146.41  32,497.02 30,824.02  43,479.76

4. % Growth 60.79 55.34 19.71 -5.15 41.06

5. Tota 25,796.89 38,017.74 41,850.52  42,441.90 63,095.61
Bilateral Trade

6. % Growth 23.74 32.88 17.89 -4.47 32.92

Source: DGCI&S

Chinese export to Indiarelies strongly on manufactured items meeting the demand
of fast expanding sectors like telecom and power in India. Chinese companies supply
rel evant equipments at competitive prices. India s exports are characterized by primary
products, raw material and intermediate products. Further there are non-tariff barriers
onimportsof agricultural productsin Chinaaswell aslimited market access of Indian
products.
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(b)  The Government of India has been addressing the issue of growing trade
deficit at the highest level. At the Ministerial level, we have India-China Joint Group
on Economic Relations, Trade, Science and Technology (JEG) where trade related
issues aretaken up regularly. The Eighth Session of India-China JEG was held on 19th
January, 2010in Beijing. Asan outcome of 8th JEG aMemorandum of Understanding
on extension of Trade and Economic Cooperation was signed. The MoU recognises
that abalanced tradeis conduciveto long term, sustai nable and harmoni ous devel opment
of economic cooperation between the two countries. Indian exporters are encouraged
to participatein major trade fairsin Chinato show-case I ndian productsin the Chinese
market and increase engagement with Chinese companies. Participation of Indian
exportersin trade fairs aims to promote Indian products amongst Chinese importers.
With aview to reducing trade deficit, efforts are also being madeto diversify thetrade
basket with emphasis on manufactured goods. We are also pursuing market access
issues to tackle non-tariff barriersin the Chinese market at different fora. Businessto
Business relations are encouraged through schemes such as Market Access Initiative
(MAI)/Market Development Assistance (MDA). Apart from these measures the
Government of Indiais alive to the challenges of import surges and various unfair
trade practices through available safeguard measures under WTO.

(c)  Thedetailsof trade deficit with Chinasince 2007-08 to 2010-11 aregiven
below:

Table-2 : Trade Deficit Statistics

(Vauein USD Million)

Year Import Export Trade Deficit % Change
2007-08 27,146.41 10,871.34 16,275.07 77.80
2008-09 32,497.02 9,353.50 23,143.52 42.20
2009-10 30,824.02 11,617.88 19,206.14 (-H17.01
2010-11 43,479.76 19,615.85 23,863.91 24.25

Source: DGCI&S
Promotion of small teaindustry in Assam
780. SHRI KUMAR DEEPAK DAS:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether Government isawarethat small teagrowers of the State of Assam
has taken significant note to promote the tea production in the country:

(b) if so, the details thereof and total number of such small tea gardens in
Assam;
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(c)  whether Government has promised any special economic packagefor such
small tea growersin Assam;

(d) if so, the details thereof; and

(e) the details of steps taken for the development of tea industry, more
particularly the small tea gardens?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) Yes,
Sir. The average production from small grower sector in Assam is around 100
Million Kg and it constitutes nearly 25% of the total production of Assam. A survey
conducted by the State Government in 14 districts of Assam indicated that there
were more than 68,000 small tea growers. The State Government proposes to
continue the survey in theremaining 13 districts and also re-survey the 14 districts
surveyed earlier so asto enumerate those small tea growers who have been left out
during theinitial survey.

(c) and (d) YesSir. The Government of Assam has, on 7th February, 2011, notified
the “ASSAM CESS UTILIZATION POLICY, 2010". The Policy is aimed at
strengthening the small teagrowers and the workers engaged in the small teagrowers’
gardens through financial support; organizing them into self help groups and
cooperatives and also for setting up of teafactoriesin the co-operatives sector so asto
achieve quality, aswell asto get better price of green leaf on the basis of price sharing
formula of the tea board.

(e)  The Government of Indiathrough the Tea Board has taken severa steps
for development of the teaindustry including small tea growersin the country. These
measuresinclude extending financial support for re-plantation and rejuvenation of the
old and uneconomic tea areas; modernization of the tea processing factories for
producing quality teas; market promotion; welfare of the workers of the tea gardens
and support for research and Devel opment institutionsfor carrying out research aimed
at improving production, productivity and quality. A separate Directorate for addressing
the devel opmental needs of small growerswith headquartersat Dibrugarhin Assamis
being established.

Identification of Statesfor NIMZs
781. SHRI A. ELAVARASAN :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether Government hasidentified some Statesthat will |ead the National
Investment and Manufacturing Zone (NIMZ) project as part of National Manufacturing
Policy;
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(b)  if so, the details thereof;

(c)  whether Government al so proposed to set up someworld classurban centres
that will be hub of manufacturing activity in the country and will help to increase the
share of manufacturing from 16 per cent of GDP to 25 per cent; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCIENDIA) : (a) and (b) 7
Investment Regions under Delhi Mumbai Industrial Corridor (DMIC) have been
identified as potential NIMZs. The details are sa under:

i. Ahmedabad-Dholera I nvestment Region, Gujarat (900 sq km)

ii. Shendra-Bidkin Industrial Park city near Aurangabad, Maharashtra
(84 sq km)

iii.  Manesar-Bawal Investment Region, Haryana (380 sg km)

iv. Khushkhera-Bhiwadi-Neemrana Investment Region, Rajasthan
(150 sq km)

V. Pithampur-Dhar-Mhow I nvestment Region, Madhya Pradesh (370 sq km)

Vi. Dadri-Noida-Ghaziabad Investment Region, Uttar Pradesh (250 sg km)
and

vii.  Dighi Port Industrial Area, Maharashtra (230 sq km).

(c) and (d) The Nationa Investment & Manufacturing Zones (NIMZs) are
conceptualized asintegrated industrial townshipswith all important el ements necessary
to help the growth of manufacturing, e.g. state-of-the-art infrastructure; clean and energy
efficient technology; simplified business regulations; and the necessary socia and
institutional infrastructure.

Srengthening of trade with SAFTA nations
782. SHRI PRAKASH JAVADEKAR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ thedifferent articles Indiaisimporting and exporting to its neighboursin
South Asia under the South Asian Free Trade Agreement (SAFTA);

(b)  the State-wise and article-wise details thereof since 2009; and

(c)  what arethe stepstaken by Government to strengthen trade and commerce
with its SAFTA member States?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (@) Themainitems
of exports under South Asian Free Trade AreaAgreement (SAFTA) are Cotton Yarns,
Pharmaceuticals, L eather, Chemicals, Footwear Sole, Polished Granite Slabs, Green
Marbles, Raw Jute, Steel Billets, Non-Alloy Steel, Groundnut and Dry Coconut. The
main items of imports under SAFTA are Metalifers Ores & Metal Scrap, Fruits and
Nuts excluding Cashew Nuts, Non-Ferrous Metals, Spices, Cotton Yarn and Fabrics,
Readymade Garments (woven & knit), Cement, Transport Equipmentsand Petroleum,
Crude & Products.

(b)  TheDirectorate General of Commercia Intelligence and Statistics (DGCI
& S), Kolkata which is the pioneer official organization for collection, compilation
and dissemination of India's trade Statistics and Commercia information does not
publish the State-of-origin-wise export data.

(¢) Indiahasreducedits SensitiveList for Least Developed Countries (LDCs)
from 480 itemsto 25 itemsand granted zero basic customs duty accesson all theitems
removed vide notification no. 99/2011 - Customsdated 09.11.2011. Afghanistan, Bhutan,
Bangladesh, Maldives and Nepal arethe LDCs. It has also reduced peak tariff rate to
8% for Non-L east Developed Countries (NLDCs) under SAFTA, vide notification no.
125/2011 - Customs dated 30.12.2011. India, Pakistan and Sri Lankaare the NLDCs.
Other SAFTA member countries are being urged at both the bilateral and multi-lateral
levels, to progressively liberalise their trade and investment policies, so that overall
trade and commerce is strengthened amongst all SAFTA members.

Road showsto promote Virginia tobacco
783. SHRI SYED AZEEZ PASHA :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  the stepstaken by Government to improve market conditions and widen
competition for the purchase of Virginiatobacco from farmers;

(b)  whether Government has held any road-shows or talks with worldwide
buyersto buy Virginiatobacco from our farmers;

(c)  what wastherole of the Tobacco Board in this effort; and

(d)  what steps Government has initiated to address issues raised by tobacco
farmers to encourage more buyers of Indian Tobacco?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Tobacco Board
has participated in various Exhibitions acrossthe world and exchanged trade del egations
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to promote the Brand image of Virginiatobaccos, its cost competitiveness among the
similar tobaccos produced el sewhere and building trust among the overseas customers
for product integrity and consistent supply of the same of future requirements.

(b)  No Sir. However, the Tobacco Board (an autonomous body under the
Government) has participated in various exhibitions and trade fairs across the world
and led trade delegations.

(c) Tobacco Board is acting as a facilitator to improve the exports of
unmanufactured tobacco and the tobacco products to various countries.

(d)  Government hassent many trade del egationsto various countries (including
Saudi Arabia, UAE, Oman, Thailand, South Korea and Tanzania) under the aegis of
Tobacco Board to promote the exports of unmanufactured tobacco and the tobacco
products. Beside this, the Tobacco Board has aso invited delegations from various
countries for promotion of export of tobacco.

Chineserestriction on Import of Basmati ricefrom India
784. SHRI M.V. MY SURA REDDY :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whetheritisafact that Chinaisimposing restrictionsonimport of basméti
rice, fruits and vegetables from Indig;

(b)  if so, thedetailsthereof and whether the same are allowed under the WTO;

(c) what effortsthe Ministry istaking to see that restrictions are lifted on the
aboveitems;

(d)  whether any consultations have been held in this regard during the recent
Joint Group on Economic Relations; and

(e) if so, the outcome of the same?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) and (c¢) Chinadoes not allow imports of basmati rice from India. A Protocol
wasfinalised by the Ministry of Agriculture, Govt. of Indiawith the ChineseAuthorities
in November 2006 on phyto sanitary requirements for exporting Basmati rice from
Indiato China. However, the export of Basmati Rice from Indiato China could not
commence because of the issues of pest control and monitoring of quarantine pestsin
processing and storage housesin India.

Standard Operating Procedures (SOP) to ensure that processing and storage
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houses are free from pests as requested by China, has already been submitted to the
Chinese sidein January, 2010 whichisyet to be accepted by the Chinese Quarantine
Authorities.

India had made request for selected 17 fruits and vegetables (9 fruits & 8
vegetables) in September 2000 for granting approval for exportsfrom Indiato China.
The Chinese Authorities provided market access for mangoesin the year 2004 and for
grapes and bitter gourds in the year 2005. The market access for remaining 14 fruits
and vegetablesis pending with Chinese side.

The issue of providing approval for Indian export of Basmati rice, fruits and
vegetables to China has been raised in various fora, including meeting between the
leadership of the two countries, 7" Joint Economic Group (JEG) Meeting in March
2006 and 8" JEG Meeting in January 2010 and the recently concluded 5" India-China
Joint Working Group Meeting in Beijing. The issue is being consistently followed up
by the Government of India/Embassy of India Beijing with the relevant Chinese
department.

Sanitary and Phyto Sanitary (SPS) Aggrement Under the WTO provides that—

i Members have the right to take sanitary and phytosanitary measures
necessary for the protection of human, animal or plant life or health,
provided that such measures are not inconsistent with the provision of this
Agreement.

ii. Members shall ensurethat any sanitary or phytosanitary measureisapplied
only to the extent necessary to protect human, animal or plant lifeor health,
is based on scientific principles and is not maintained without sufficient
scientific evidence.

iii.  Membersmay provisionally adopt sanitary or phyto-sanitary measureson
the bases of available pertinent information. Members shall seek to obtain
the additional information necessary for a more objective assessment of
risk and review the sanitary and phyto sanitary measuresaccordingly within
areasonable period of time.

Inthiscase, Chinahas not provided sufficient scientific evidence but have
delayed the response inspite of several dialogues.

(d) and () Theissue of market accessfor Indian agricultural products wastaken
up with the Chinese side during the 8" JEG Meeting in January 2010 aswell asrecently
concluded 5" India-China Joint Working Group Meeting in Beijing. However the
Chinese authorities repeatedly requested lifting India’ s ban on import of milk and milk
products from China which was extended for six months on 26" December, 2011.
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Demand of Indian ricein International market
1t785. SHRI OM PRAKASH MATHUR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(@  thedemand of Indianrice in international market at present;

(b)  the quantity of rice exported by India during the last three years and the
names of the country to which these exports were made alongwith the amount of
foreign exchanges earned; and

(c)  whether Government proposeto provide any other facilitiestorice exporters
in future?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAOQ SCINDIA) : (a) and (b) Asper
UNCOMTRADE data, the international trade in rice during the year 2010 was 22.90
Million MTsValued at 15316.31 Million USD. The quantity of rice exported by India
to top ten countries and foreign exchange earned thereby during last three yearsare as
under:

Qty in MT, Vauein US$ Million
Country 2008-2009 2009-2010 2010-2011
Quantity Value Quantity Value Quantity  Vaue

Saudi Arabia 525125.23 675.27 655281.70 706.03 574581.45 637.50

United Arab Emirates  477458.34 631.20 62794057 661.74 612461.43 598.65

Iran 172760.47 21546 36671850 435.30 420402.61 416.63
Kuwait 111734.09 159.76 140051.83 217.75 159660.17 223.20
United Kingdom 63856.89 94.73 37927.10 42.41 71718.09 71.08
Yemen Republic 31847.68 38.25 64001.62 63.78 62567.52 57.86
United States 40044.09 59.70 30879.37 36.26 42632.13  49.20
Iraq 6071.21 7.50 10046.08 8.58 3123959  30.73
Jordan 3934.39 5.34 9345.20 10.69 23309.76  22.50
Netherland 11147.30 14.20 4468.72 4.99 21581.91 21.92

Other Countries 1044310.48 526.14 209652.6 186.84 262599.49 240.33

TotaL 2488290.17 2427.55 2156313.29 2374.37 2282754.15 2369.60

Source: DGCIS

T Original notice of the question was received in Hindi.
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(c)  Encouraging exports is a continuous process. The Government is taking
steps to encourage exports of agro products, including rice through measures and
incentives under Plan schemes of the Export Promotion. Agricultural and Processed
Food Products Export Development Authority (APEDA), under the administrative
control of the Department of Commerce is aso implementing various Schemes to
extend financial assistanceto the eligible exportersregistered with it to boost the overall
agri exports. Trade delegations are also mounted to penetrate foreign markets and
Buyer-Seller Meets are organized to assist the potential exports. Besides, Basmati
Development Fund, under APEDA al so cater the need of basmati ricetradeto promote
basmati rice export as and when such situation is warranted.

Promotion of spicesby Spices Board
786. SHRI N.BALAGANGA :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  the details of the total spices exported from India during the last three
years, quantum-wise and item-wise;

(b)  thedetails of the steps taken by Spices Board to promote export of spices
during the said period;

(c)  whether the Spices Board organized any workshopsin the country; and
(d) if so, the details thereof and the outcome of such workshops?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Thedetail of
spice export is given in Statement (See below).

(b)  SpicesBoard isimplementing various export promotion schemes such as
adoption of hi-tech processorsin spice processing, technology and process upgradation,
setting up/upgradation of in-house quality controls, quality certification and training
of laboratory personnel, promotion of Indian spices aboard, Market Studies abroad,
product research and development of spice parks with a view to making India the
premier supplier of high-val ue spices and spice productsto the global food ingredients
market. The spice export of the country hasincreased from 470,520 tonsin 2008-09 to
525,750 tonsin 2010-11.

(c) and (d) During the last three years, Spices Board had organized 1636
workshops/farmers meetings/compaigns in spice growing areas/market centres for
production and quality improvement of spiceslike cardamom, pepper, chilli, turmeric
and seed spices during the last three years. The trainings/workshops were organized
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for farmers, traders, NGOs, State Government officialsetc. Thesetraining programmes
were helpful in controlling the aflatoxin level sand pesticide residuein these spicesfor
export. Under this programme, 877,16 personnel have been trained.

The Quality Evaluation Laboratories of the Spices Board also conduct training
programmes for the technical staff from the spice industry on analysis of various
parameters. A total of 64 such trainings programmes have been conducted during 2009-
10, 2010-11 & 2011-12. This helps the industry to update their analytical skill and
implement onsite quality control measures during the processing of the export
consignment.

Statement
Item-wi se export of spices from India
(Qty. in Tons)

Item 2008-09 2009-10 2010-11(E) 2011-12 (April-
December)

Qty. Qty. Qty. Qty.

1 2 3 4 5
Pepper 25,250 19,750 18,850 19,500
Cardamom(s) 750 1,975 1,175 3,450
Cardamom(l) 1,875 1,000 775 600
Chilli 188000 204,000 240,000 153,500
Ginger 5,000 5,500 15,750 12,150
Turmeric 52,500 50,750 49,250 62,000
Coriander 30,200 47,250 40,500 20,200
Cumin 52,550 49,750 32,500 31,500
Celery 3650 5,000 3,750 2,750
Fennel 8,675 6,800 7,250 5,700
Fenugreek 20,750 21,000 18,500 16,200
Other Seeds (1) 17,500 15,500 12,500 7,050
Garlic 760 10,750 17,300 1,175

Tamarind 11,500 12,200 17,500 -
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1 2 3 4 5
Nutmeg & Mace 2,155 3,275 2,100 2,900
Vanilla 305 200 175 -
Other Spices (2) 8,500 8,000 7,575 28,200
Curry Powder 13,250 14,300 15,250 12,700
Mint Products (3) 20,500 19,000 17,450 11,850
Oils & Oleoresins 6,850 6,750 7,600 5,240
ToraL 470,520 502,750 525,750 396,665

L ossesto Exportersdueto Iranian Currency depreciation
787. SHRI SYED AZEEZ PASHA :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  what steps Government is taking urgently to ensure that Indian exporters
do not suffer due to currency depreciation;

(b)  whether any talks has been held with the Iranian Government on how to
fix some benchmark for currency valuation so as to encourage trade with Iran; and

(c)  what stepswill Government take to ensure that I ndian exporters get some
subsidy to continue their traditional exportsto Iran?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (@) Themovements
inthelranian Rial and Indian Rupees since end-August 2011 indicate that while Indian
Rupee had depreciated more sharply against US dollar than the Iranian Rial till end-
December 2011, the Rial depreciated more than the Indian Rupee against US dollar
since January 2012. If Iran Rial depreciates against the US dollar more than the Indian
Rupee, its net impact on India’'s exports may not be very large. Thisisbecause India's
importsfrom Iran arefar higher than itsexportsto Iran and largely comprises of crude
oil whichisessentially invoicedin USdollar. The exportsfrom Indiato Iran constituted
about one per cent of itstotal exports while imports accounted for three per cent of its
total imports.

(b) YesSir.

(c) Director General of Foreign Trade (DGFT) has issued necessary
notification on 5" March 2012, a copy of which is given in Statement.
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Statement

Notification Issued by DGFT

To be published in the Gazette of India Extraordinary Part-11
Section 3, Sub Section (1)

Government of India
Ministry of Commerce & Industry
Department of Commerce
Udyog Bhawan

Notification No. 105 (RE-2010)/2009-2014
New Delhi, the 5" March, 2012

Subject : Grant of export benefits/ incentives to export proceeds realized even
in Indian rupees - Exportsto Iran regarding.

S.O. (BE) Inexercise of the powers conferred by Section 5 of the Foreign Trade
(Development and Regulation) Act, 1992 read with Para 2.1 of the Foreign Trade
Policy, 2009-2014, the Central Government hereby makes the following amendment
in the Para 2.40 of Foreign Trade Policy, 2009-2014;

2. The Following Sub-Parais added to Para 2.40 of Foreign Trade Policy, 2009-
2014 :

Para 2.40 A : Export proceeds against specific exportsto Iran realized in Indian
rupeesare permitted to avail exports benefits/incentives under the Foreign Trade
Policy, 2009-14, at par with export proceedsreaized in freely convertible currency.

3. Effect of thisnotification :

In respect of exportsto Iran, export proceeds realized even in Indian rupees will
be eligible to avail export benefits and incentives.

(ANUPK. PUJARI)

DirecTor GENERAL OF FOREIGN TRADE
E-mail : dgft@nic.in

[Issued from (01/93/180/25/AM-12/PC-2(B)]
Slow growth of coffee export to US
788. SHRI A.A.JNNAH :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether the Indian coffee exporters havefailed to crack American market
despite export subsidies provided by the Coffee Board of Indig;
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(b) if so, the details thereof and whether our country exported around 4500
tonnes of coffee to the US in the year 2007 but the figure has been reduced in the
recent years and the exports are dropped due to higher freight cost;

(c) if so, the details thereof and whether Government has analyzed reasons
for the same; and

(d) theaction taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to(d) No, Sir.
The Indian coffee exportsto US have increased from 4304 tonnesin 2007-08 to 6758
tonnesin 2010-11.

The details of coffee exports to US for the period 2007-08 to 2010-11 are given
below:-

Year Coffee Exportsto USA Total Coffee Exports
Qtyintonnes  ValueRs.Crores  Qtyintonnes  VaueRs. Crores
2007-08 4304 40.49 218852 2044.71
2008-09 1950 26.33 196762 2238.41
2009-10 3843 47.06 196002 2070.68
2010-11 6758 86.13 297808 3343.33

In 2008-09 and 2009-10 there was a general decline in overall coffee exports,
mainly due to decline in production. The export incentives provided by the Coffee
Board to capture high value far off destinations like USA seem to have resulted not
only inanincrease of export volumesbut also in higher unit valuerealization. The unit
value readlization to the USA was higher at Rs. 127.45 per kg against the over al
average unit value realization of Rs. 112.26 per kg. for the year 2010-11.

As part of the XI Five year Plan, to capture the high value far off markets,
Government is already extending support for export of High Vaue coffee to far off
regions @ Rs. 1/kg to USA, Canada, Japan, Australiaand New Zealand.

M oUs signed with Singapore
789. SHRIMATI RENUBALA PRADHAN :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether the Ministry has held talks with the Singapore Government
recently;
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(b)  if so, the details discussed and decisions arrived at so far;
(c) theMoUssigned so far; and
(d) thereal benefit to our country in thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Indiaand Singapore are currently engaged in the 2nd Review of India-
Singapore Comprehensive Economic and Cooperation Agreement (CECA).

() No MoU has been signed with Singapore by Ministry of Commerce and
Industry since the implementation of India-Singapore CECA.

(d) Doesnot arise.
Diversification of exports
790. SHRI HUSAIN DALWALI :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether India has diversified its exports basket aswell as export markets
over theyears;

(b)  if so, whether it has not been able to achieve substantial diversificationin
tune with world demand;

(c)  if so, the details thereof and the steps taken in this regard; and

(d) the steps taken to increase India's presence in electronic, electrical and
engineering items?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : () to (d) The
Government of Indiahasformul ated astrategy paper for diversifying the product basket
aswell asthetraditional marketsfor exportsfrom India. The same focuses on moving
up the value chain in respect of traditional Indian exports of Engineering, Textiles,
Gem & Jewellery with special focuson non-traditional sectorslikeleather, electronics
and chemicalswherethereisalot of potential for export from India. The Government
of Indiacontinuously monitorsthe global economic devel opments and takes need based
measures from time to time. The Government has recently announced schemes like
Special Bonus Benefit Scheme, Special Focus Market Scheme, increased the list of



Written Answersto [21 MAR., 2012] Unstarred Questions 93

itemseligible for Focus Product Scheme benefit with special emphasison engineering
and electronic items and also included two new markets viz. Cuba and Mexico under
the Focus Market Scheme, for further boosting export of Indian products to different
markets.

Declineininward FDI
791. SHRI HUSAIN DALWAI :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  the country-wise trends in the inward Foreign Direct Investment (FDI)
during the last three years;

(b)  whether thereisadeclinein FDI during 2009-10 and 2010-11;
(c) if so, the reasons therefor;

(d) the sectorsin which the FDI has been channelled; and

(e)  theshare of FDI channelled into social sector?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) A Statement
showing country-wise (Financial - Year wise) FDI equity inflows, from April, 2008 to
December, 2011, is given in Statement-1 (See below).

(b)  FDI equity inflows from April, 2009 to December, 2011, are as under :

SI.No. Year (Apr-Mar) FDI (Rs. crore) FDI (US$ million)
1 2009-10 123,119.65 25,834.41
2. 2010-11 88,519.53 19,426.93
3. 2011-12 (Apr-Dec) 112,019.40 24,187.77

(c)  Under the liberalized economic environment, investment decisions of
investors are based on the macro-economic policy framework, investment climate in
the host country, investment policies of the trans-national corporations and other
commercial considerations.

(d) and (e) A Statement showing sector-wise (Financia - Year wise) Foreign
Direct Investment (FDI) equity inflows, from April, 2008 to December, 2011, isgiven
in Statement-11.
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Fundsgiven to Bihar
792. SHRI SABIRALI :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@) thedetails of funds/amounts given/spent in Bihar by the Ministry and its
various organisations during the last three years and the current year so far;

(b)  the purposes for which these amounts were given/spent; and
(c)  the steps being taken to increase those funds?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JY OTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) A project
for upgradation of infrastructure facilities at the Handloom cluster, Bhagalpur was
sanctioned on 1.10.2010 under Industrial Infrastructure Upgradation Scheme (11US).
Thetotal project cost is Rs. 20.82 crores with a Central grant component of Rs. 15.61
crores. An amount of Rs. 1.56 crores has been released to M/s Bhagal pur Handloom
Infrastructure Devel opment, the Special Purpose Vehicle (SPV) for Handloom cluster,
Bhagalpur on 1.12.2011 as 1% tranche of the 1% instalment of grant-in-aid. Further
grants would be released after the SPV achieves the required physical and financial
progress.

During the year 2010-11 & 2011-12, the Department of Industrial Policy &
Promotion (DIPP) has released the funds to the implementing agency namely Gramin
Jan Kalyan Parishad, Muzaffarpur (Bihar) under Indian Leather Development
Programme (ILDP) as under:-

Year Amount released (Rs. in lakh)
2010-11 103.81
2011-12 311.43

During the year 2008-09 and 2009-10, no funds have been released for conducting
interventions in the State of Bihar as the Department had not received and approved
any project for the State.

The above mentioned funds were released for conducting interventions in
Sahebganj, Motipur, Mushahari, Dumari Kasti, Tariyani and Sheohar regions in the
State of Bihar under the Sub-scheme* Support to Artisan of ILDP” during the 11" Plan
period.

The above project was approved for conducting interventions during the period
of 11™ Plan through tender basis. The project has been completed. Any decision on
further release of funds during the 12" Plan period will be taken afresh through tender
basis. The State Government may promote the leather entrepreneurs of their region to
submit the proposal as and when “Request for Proposal (RFP)” will be called for.
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Performance of SEZsin AP
793. SHRI V. HANUMANTHA RAO:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  how many Special Economic Zones (SEZs) out of 109 SEZs approved in
Andhra Pradesh are operational;

(b)  the SEZ-wise details of the achievement, production, employment and
foreign exchange earned in Andhra Pradesh;

(c)  how many SEZsin AndhraPradesh are not performing as per their targets,
and

(d)  whether Government has assessed the performance of SEZs in Andhra
Pradesh; if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) In
addition to Visakhapatnam SEZ (V SEZ) set up by the Central Government prior to the
enactment of SEZ Act, 2005, a total of 110 SEZs have been formally approved in
Andhra Pradesh and of these 76 SEZs have been notified. A total of 37 SEZs are
currently exporting. Exports from these SEZs in the first three quarter of the current
financial year have been to the tune of Rs. 12156 crore approximately. As on 31st
December, 2011, investment of Rs. 15581 crore approximately has been made and
direct employment for 106230 persons has been generated in these SEZs.

(c) No export targets are set for SEZs. SEZ units are required to achieve
positive Net Foreign Exchange to be calculated cumulatively over a period of five
years from the commencement of production.

(d) VSEZ conducts annual monitoring of al SEZ Units and Developer in
terms of SEZ Act, 2005 and Rules. Performance review of all the SEZs in Andhra
Pradesh was also done by VSEZ in the year 2011.

Creatingindustrial citiesin vidarbharegion
794. SHRI VIJAY JAWAHARLAL DARDA :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether Government is launching a scheme for creating sprawling
industrial cities peppered across the country, equipped with production units, public
utilities, residential areas, schools, hospitals, etc. each spread over 5,000 hectares; and

(b)  if so, whether Government considers|ocating one such town or so-called
National Investment and Manufacturing Zonein Yavatmal district of Vidarbharegion
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so that diversification of vocations occurs and farmers, entirely depending upon rain-
fed agriculture so far, could aso benefit, thereby ending the continuous menace of
farmers suicides?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) The
Government has notified the National Manufacturing Policy vide a Press Note dated
4th November, 2011. One of the key instruments of the policy is National Investment
and Manufacturing Zones (NIMZs). These NIMZs are conceptualized as integrated
industrial townships with all important elements necessary to help the growth of
manufacturing, e.g. state-of-the-art infrastructure; clean and energy efficient technology;
simplified businessregul ations; and the necessary social and ingtitutional infrastructure.

(b)  Thelocation of NIMZ will be adecision of the State Governments.
Cancellation of SEZsLicences

795. SHRI PIYUSH GOYAL :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether it is a fact that there have been many cancellations of Special
Economic Zones (SEZ) licences in the country;

(b) if so, the details thereof and reasons therefor;
(c)  whether there are currently new licences waiting approval; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b)
Requests arereceived for de-notification of the notified SEZsfrom timeto time. From
December, 2008 till 15 March, 2012, the Board of Approval on SEZ has approved 46
cases for denotification subject to refund of duty benefits availed, if any, by the
developer. The reasons for these requests, wherever indicated by the applicants, range
from economic meltdown, poor market response, non-availability of skilled labour
force, no demand for I T/ITES space and imposition of Minimum Alternate Tax (MAT)
and Dividend Distribution Tax (DDT) on Special Economic Zones (SEZs).

(c) and (d) Intermsof the SEZ Act, 2005 a SEZ may be set up either jointly or
severally by the Central Government, State Govt. or any person for manufacture of
goods or rendering services or for both or as a free trade warehousing zone. Such
proposals duly recommended by the concerned State Government are considered by
the Board of Approval for SEZs as and when they are required. SEZs being set up
under the SEZ Act, 2005 are primarily private investment driven.
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FTAs Concluded and Negotiated
796. DR.JANARDHAN WAGHMARE :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  the number of Free Trade Zone Agreements (FTAS) that have been
completed and the number that are currently being negotiated;

(b)  whether Government has evaluated the impact of Free Trade Zone
Agreement; and

(c)  if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) India has
concluded following 10 Free Trade Agreements (FTAS) and 5 limited scope Preferential
Trade Agreements (PTAS):-

SI.No. Name of the Agreement

1 India- Sri LankaFTA
2. Agreement on South Asian Free Trade Area (SAFTA)
3. Revised Agreement of Cooperation between Government of Indiaand

Nepal to control unauthorized trade
India - Bhutan Agreement on Trade, Commerce and Transit
India- Thailand FTA - Early Harvest Scheme (EHS)

India- Singapore Comprehensive Economic Cooperation Agreement (CECA)

N o o0 &

India- ASEAN - CECA - Trade in Goods Agreement

India- South Korea Comprehensive Economic Partnership Agreement (CEPA)

© ®

India- Japan CEPA

10. India- Malaysia CECA

11. Asia Pacific Trade Agreement (APTA)

12. Global System of Trade Preferences (GSTP)
13. India- Afghanistan PTA

14. India- MERCOSUR PTA

15. India- Chile PTA
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Currently, Indiaisin the process of negotiating / expanding following 17 FTAS/PTAS:-

SI.No. Name of the Agreement

1 India- EU Bilateral Trade and Investment Agreement (BTIA)

2. India- ASEAN CECA - Services and Investment Agreement

3. India- Sri Lanka CEPA

4. India- Thailand CECA

5. India- Mauritius CECPA

6. India- EFTABTIA

7. India- New Zealand FTA/CECA

8. India- Israel FTA

9. India- Singapore CECA (Review)

10. India- Southern African Customs Union (SACU) PTA

11. Indian - MERCOSUR PTA

12. India- Chile PTA

13. BIMSTEC (Bangladesh, India, Myanmar, Sri Lanka, Thailand,
Bhutan and Nepal) CECA

14. India- Gulf Cooperation Council (GCC) Framework Agreement

15. India- Canada CEPA
16. India- Indonesia Comprehensive Economic Cooperation Agreement (CECA)

17. India- Australia CECA

(b) and (c) Evaluation of theimpact of FTAsisacontinuous processwhich starts
even before FTA negotiations are entered into. Before entering into negotiationswith
its trading partners, studies are undertaken internally, as well as through the Joint
Study Group (JSG) to study thefeasibility of the proposed FTAS, including their impact
on the domestic industry and agriculture sector. Consultations are also held with the
domestic stakeholders including the Apex Chambers of Commerce and Industry,
Industry Associations as well as the Administrative Ministries and Departments. In
order to protect the interest of the domestic industry and agriculture sector, these
agreements provide for maintaining sensitive/negative lists of items on which limited
or no tariff concessions are granted under the FTA. In addition, in case of asurgein
importsand injury to the domestic industry, acountry isallowed to takerecourseto the
measures such as anti-dumping and safeguards. Every FTA has a joint review
mechanism which monitorstheimplementation of the FTA. India strade and economic
relations with all its FTA partners have increased substantially.
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Sepsto boost export of apples
797. SHRIMATI VIPLOVE THAKUR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(@  whether India’s share in the export of applesin the world is negligible;
(b)  if so, the details thereof and the reasons therefor; and

(c) the steps taken by Government during the last three years to boost the
export of apples and the outcome thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) Yes,
Sir. As per UNCOMTRADE data, the global export of apples during the year 2010
was 71.02 lakh M Ts whereas India's export of apples during the same year was 1946
MT. Therefore, India’ s sharein export isameager 0.02%. Thereasonsfor low share of
India's apple export in the world are including:

. High demand and lucrative prices in the domestic market.
. Lack of cold chain infrastructure facilities.
. Poor rail and road connectivity in apple producing states.

(c)  Encouraging exports is a continuous process. The Government is taking
steps to encourage exports of agro products, including apples through measures and
incentives under Plan schemes of the Commodity Boards and Export Promotion
Councils. Agricultural and Processed Food Products Export Development Authority
(APEDA), under the administrative control of the Department of Commerce is also
implementing various Schemesto extend financial assistance to the eligible exporters
registered with it to boost the overall agri exports. Besidesthese measures, the Ministry
of Commerce& Industry has put in place various schemes namely Market Devel opment
Assistance (MDA), Market Assistance Initiative (MALI), Assistance to States for
Developing Export Infrastructure and Allied Activities (ASIDE), Vishesh Krishi and
Gram Upg] Yojana, Focus Product Scheme, Focus Market Scheme, Town of Export
Excellence, etc. to provide assistance to encourage exports. Trade delegations are al so
mounted to penetrate foreign markets and Buyer 0 Seller M eets are organi zed to assist
the potential exports. During the last three years APEDA has provided Rs. 6.84 crore
to Himachal Pradesh Horticultural Produce Marketing and Processing Corporation
Ltd. (HPMC) for Integrated Packhouse in Kinnaur, Jarol Ticker, Oddi, Kumarsain,
Shimla, Gumma, Patlikuhl, Kullu, and Rs. 11.11 crore to HPMC for Controlled
Atmosphere (CA) Storesin Gumma and Jarol Tikker.

On account of above efforts, the export of apple has registered 86.10% growth
during 2010-11 over previous year.
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Rotating art objectsfor display in National M useum

798. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT ALIASBAL APTE:

Will the Minister of CULTURE be pleased to state:

(@)  whether thereisany policy of rotating art objectsfor display in the National
Museum;

(b)  whether it isafact that out of itstotal collection of 2.06 lakh art objects,
only 7,178 have been displayed and nine galleries out of 26 are closed; and

(c) if so, the reasons therefor and the action taken by Government?

THE MINISTER OF CULTURE (KUMARI SELJA) : (@) Yes, Sir. Thereisa
policy for displaying these objects by rotation. Only selected exhibits are displayed for
education/propagation of culture. Objects on display in different galleries are rotated
periodically, both to enable visitors to see different objects and also for preventive
conservation of the objects. Besidesthis, there are arrangementsfor display of ‘ Object
of theMonth’ and * Gallery of the Month’ where displayed objectsarerotated at regular
intervals. Special exhibitions are al so organized with objects from reserve collections.

(b) and (¢) Out of the total collection of 2,06,000 objects in National Museum,
15,681 are presently on display. Seven galleries viz. Decorative Arts, Manuscripts,
Central Asian Antiquities, Thanjavur Paintings, Wood Carving, Bronze Gallery and
North East are closed for renovation. National Museum hasalready initiated action for
renovation of these galleries after completion of codal formalities.

Heritage sitesin endangered list of UNESCO

799. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT ALIASBAL APTE:

Will the Minister of CULTURE be pleased to state:

(@)  whether there are any natural site/heritage monument in the country that
has been put in endangered list by the UNESCO during the last three years,

(b) if so, the details thereof; and
(c) the stepstaken by Government to rectify the situation?

THE MINISTER OF CULTURE (KUMARI SELJA) : (&8 No. Sir, Thereisno
natural site/heritage monument in the country that has been put in endangered list by
UNESCO during the last three years.

(b) and (c¢) Question do not arise.
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Construction adjoining protected monumentsin NCR
800. SHRI RAJKUMAR DHOOQT :
Will the Minister of CULTURE be pleased to state:

(@  whetheritisafact that large scale constructions near protected monuments
and heritage sites have come up in violation of normsin the national capital and other
parts of the country;

(b)  if so, the details thereof;

(c)  whether it isaso afact that Supreme Court has directed to remove such
constructions;

(d) if so, the details thereof; and
(e)  what action Government has taken on the directive of the apex Court?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) There are
instances of unauthorized constructions in the prohibited/regulated area of centrally
protected monuments. The details as sought are being collected through thefield offices
of the Archaeological Survey of Indiaand will be laid on the table of the House.

(c) to(e) TheHon'ble Supreme Court of Indiahasgiven certain interim directions
in respect of Tughlakabad Fort on a case which is presently sub-judice.

Proposalsreceived from Madhya Pradesh for Museums
1801. SHRIMATI MAYA SINGH :
Will the Minister of CULTURE be pleased to state:

(@  the number of proposals received by the Ministry from Government of
Madhya Pradesh since year 2009, for different museums and proposed funds therein
and the action taken by the Government so far after receiving the proposals;

(b)  thereasonsfor pendency of the proposals, if any, received from the State
Government;

(c)  whether any time limit has been set for the disposal of proposals; and
(d) if so, the details thereof ?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) Government
of Madhya Pradesh has submitted 19 proposalsfor financial assistance under the scheme
* Setting up, Promotion and Strengthening of Regional & Local Museums', entailing a
total project cost of Rs. 34.14 crores. They were asked to prioritize 3 museums out of

T Original notice of the question was received in Hindi.
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19 proposal sand seed money of Rs. 100 |akh was sanctioned to enable them to undertake
preliminary activities including preparation of Detailed Project Reports (DPRs) for
these 3 museums. The State Museum at Bhopal, Gujari Maha Museum at Gwalior
and Local Archaeological Museum at Sironj have been prioritized by Government of
Madhya Pradesh. The DPRs received from the Government of Madhya Pradesh were
placed before the Expert Committee, which has desired reworking of the DPRs in
respect of these proposals.

(¢) No, Sir.
(d) Doesnot arise.
Performanceby folk artistsat international level
1t802. SHRI ISHWARLAL SHANKARLAL JAIN :
Will the Minister of CULTURE be pleased to state:

(@  whether Government sends folk artists of various States to perform at
national and international level;

(b)  whether any steps have been taken for protection, development and
promotion of such famous artists;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?
THE MINISTER OF CULTURE (KUMARI SELJA) : (a) Yes, Sir.

(b) and (c) The Zonal Cultural Centres set up by the Government have been
implementing the following schemes to preserve and promote the folk art and
artists:

i National Cultural Exchange Programme.

ii. Guru Shishya Parampara Scheme.

iii.  Young Talented Artists Scheme.

iv. Documentation of Vanishing Art Forms.

V. Theatre Rejuvenation Scheme.

Vi. Shilpagram Activities.

vii.  Loktarang - National Folk Dance Festival and OCTAVE.

(d) Doesnot arise.

t Origina notice of the question was received in Hindi.
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Collapsing of historical monumentsin M aharashtra
803. SHRI TARIQANWAR:
Will the Minister of CULTURE be pleased to state:

(@  whether it is a fact that many historically important structures across
Maharashtra are collapsing;

(b)  if so, the details thereof;

(c)  whether Government of Maharashtra has sent proposal for declaring
historically important structures as heritage sites,

(c)  whether Government of Maharashtra has sent proposal for declaring
historically important structures as heritage sites,

(d) if so, the details thereof; and
(e)  what action Government has taken up till now?

THEMINISTER OF CULTURE (KUMARI SELJA) : (@) Noincident of collapse
of centrally protected monuments has been reported in Maharashtra.

(b) Doesnot arise.
() No, Sir.
(d) and (e) Do not arise.
Protection of Fortsand Havelisin Rajasthan
1t804. SHRI ASHK ALI TAK :
Will the Minister of CULTURE be pleased to state:

(@) the details of forts, havelis and sites protected from the archaeol ogical
point of view in the State of Rajasthan; and

(b)  thedetails and amount provided by the Central Government to the State
Government for the maintenance of these sites during the year 2011-12 along with the
amount utilized out of that?

THEMINISTER OF CULTURE (KUMARI SELJA) : (8) Thereareonehundred
and sixty-three monuments/sites declared as of national importance under the
jurisdiction of the Archaeological Survey of Indiain the State of Rajasthan which
includes forts and havelies. The detailed list of such monuments/sites is given in
Statement (See below).

T Original notice of the question was received in Hindi.
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(b)  The Archaeological Survey of India maintains these centrally protected
monuments and sites on regular basis, depending upon their special needs, within the
available manpower and financial resources. The centrally protected monuments/sites
areinafairly good state of preservation. The funds allocated and expenditureincurred
on these monuments by the Archaeological Survey of Indiathrough itsfield office at
Jaipur, during the year 2011-12 is as under:

Rupeesin lakhs
Year Allocation Expenditure
(till 29th Feb. 12)

2011-12 Rs. 455.00 Rs. 380.49

As per the information made available by the Director State Archaeology
Department, Govt. of Rajasthan, during the year 2011-12, the amount sanctioned/
provided by Ministry of Tourism, Government of Indiais as under:

0] Rs. 500.00 lacs has been sanctioned for conservation and restoration of
Fresco Paintings & Murals at Nahargarh Fort, Jaipur and Rs. 400.00 lacs
has been released asfirst installment. No expenditure has been made till
date on above work.

(ii) Rs.215.00lacshasbeenreleased for conservation work at Ajaypal temple,
Ajmer and Light & Sound show at Akbar Fort, Ajmer. The nodal agency
(Tourism Department, Rajasthan) hasreleased Rs. 200.00 lacsto executive
agency (Archaeology Department) against which Rs. 179.61 lacshas been
utilized till date.

Statement

List of Centrally protected monumentsin Rajasthan

Sl.No. Name of monument/site Locality District
1 2 3 4

1 Adhai Din-ka-Jhonpra Ajmer Ajmer
2. Baori on the Ajmer-Jaipur Road Ajmer Ajmer
3 Badshahi Haveli Ajmer Ajmer
4 Delhi Gate consisting of one archway Ajmer Ajmer
5 Gateway of Taragarh Hill Ajmer Ajmer
6 Marble Pavilions and Balustradeonthe ~ Ajmer Ajmer

Ana Sagar Bandh and the Ruins of the
Marble Hamman behind the Ana
Sagar Bandh
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1 2 3 4
7. Saheli Bazar Buildingsin Daulat Bath Ajmer Ajmer
8. Tomb of Allauddin Khan known Ajmer Ajmer

as“Sola Thumba”

9. Tomb of Abdulla Khan and hiswife Ajmer Ajmer
10. TripoliaGate Ajmer Ajmer
11. Magazine Building in Akbar Fort Ajmer Ajmer
12. KosMinar erected by Emperor Akbar Ajmer- Ajmer
Jaipur Road
13.  Kos Minar erected by Emperor Akbar Ajmer- Ajmer
Jaipur Road

14. KosMinar erected by Emperor Akbar Chatri Ajmer
15. Sarai Chatri Ajmer
16. KosMinar erected by Emperor Akbar Chugra Ajmer
17. Kos Minar erected by Emperor Akbar Hoshiara Ajmer
18. Kos Minar erected by Emperor Akbar Hoshiara Ajmer
19. Kos Minar erected by Emperor Akbar Kair Ajmer
20. KosMinar erected by Emperor Akbar Khanpura Ajmer
21.  Mahal Badshahi Pushkar Ajmer
22.  Bhandasar Jain Temple Bikaner Bikaner
23.  Jain Temple of Susani Goddess Morkhana Bikaner
24.  Sivatempleand ruins Arthuna Banswara
25. Mahakal and two other temples Bijolia Bhilwara
26.  Rock Inscriptions (12 century) Bijolia Bhilwara
27.  Rock Inscriptions within the Paraswanath Bijolia Bhilwara

Temple compound (12 century)
28.  Ancient temple known as Kaneriki Putali Khadipur Village Bhilwara

29.  Wall Paintings of Hardoti Bundi Nundi
School in the palace
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1 2 3 4
30. Ancient Mound Nainwa Bundi’
31. Ancient Mound Keshwarai Patan Bundi
32.  Chateshwar Temple Badali Chittaurgarh
33. Kund Badoli Chittaurgarh
34.  Shrinagar Chawri Badoli Chittaurgarh
35. Temple of Ashtamata Badoli Chittaurgarh
36. Temple of Ganesh Badali Chittaurgarh
37.  Templeof Sheshashayan Badoli Chittaurgarh
38. Templeof Shiv and Kund Badoli Chittaurgarh
39. Templeof Trimurti Badali Chittaurgarh
40. Temple of Vamanavatar known Badoli Chittaurgarh
as Narad Temple
41.  Fort of Chittaur asawhole Chittaur Chittaurgarh
42. Mahana Temple & Math Menal Chittaurgarh
43.  Ancient Ruins Nagari Chittaurgarh
44.  Hathiwada enclosure with inscription Nagari Chittaurgarh
together with adjacent in S. Plot No. 301.
45.  Ancient site and remains together with Nagari Chittaurgarh
adjacent area comprised in whole of
survey no. 2 : 991,992, 993,994/1,994/
3995,996,997,998,999,1000 and 1002.
46.  Archaeological sites & remains Nilodh/Jeora Chittaurgarh
47.  Ancient Mounds Badopa Hanumangarh
48.  Ancient Mounds Bhadrakali Hanumangarh
49.  Ancient Mounds Dhokal Hanumangarh
50. Fort Bhatner Hanumangarh Hanumangarh
51. ThreeAncient Mounds Kalibangan Hanumangarh
52.  Ancient Mounds Manak Hanumangarh
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1 2 3 4
53.  Ancient Mounds Munda Hanumangarh
54.  Ancient Mounds Peer Sultan Hanumangarh
55.  Ancient Mounds Pilibangan Hanumangarh
56. TwoAncient Mounds Mathula Ganganagar
57.  Ancient Mounds Chak 86 Ganganagar
58.  Ancient Mounds Bhannar Thedi Ganganagar
59.  Ancient Mounds Binjor Ganganagar
60. Ancient Mounds Baror Ganganagar
61. Ancient Mounds Rang Mahal Ganganagar
62. Ancient Mounds TarkhanwalaDera Ganganagar
63.  Jain Temple Inscription Baroda Dungarpur
64. Somnath Temple Deo Somnath Dungarpur
65. Buddhist Cavesand Pillars Binnayaga (Dag) Jhalawar
66. Caves of Naranjani etc. Binnayaga(Dag) Jhalawar
67. Ancient Ruins Dalsanagar Jhalawar
(Gangadhar)

68. Ancient Ruins Dudhadiya(Dag) Jhalawar
69. Duddhist Caves hathiagor Jhalawar
70.  Buddhist Caves, Pillars, Idols Kolvi (Dag) Jhalawar
71.  Old Temples near the Chandrabhaga Jhalrapatan Jhalawar
72.  Ancient Mound Abaneri Dausa
73.  Baori Abaneri Dausa
74. Harsat MatakaMandir Abaneri Dausa
75. Banjaron ki Chhatri (containing two Lalsot Dausa

pillars similar to railing pillars of

Bharhut Stupa)

76. Ancient Mound Maheshra Dausa
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1 2 3 4
77.  Ancient Mound Raniwas Dausa
78.  Ancient Mound Sikrai Dausa
79. SunTemple Amber Jaipur
80. JamaMasjid Amber Jaipur
8l. Laxmi Narain’s Temple Amber Jaipur
82.  Sri Jagat Siromani ji Temple Amber Jaipur
83.  Pundrik ji-ki-Haveli Paintingsinaroom Brahmpuri Jai pur
84. Temple containing Fresco paintings Gultaji Jaipur
85. Excavated Site Sambhar Jaipur
86. Excavated Site Bairat Jaipur
87.  Fortincluding Ancient Temples Jaisalmer Jaisalmer
88. Ancient Site L odruva Patan Jaisalmer
89. Fort Mandore Jodhpur
90. Ruinsof Temples Canesh-Ganj Baran
or Atru
91. YupaPillars Badwa Baran
92. Temple (12 century) Baran Baran
93.  Ancient Ruinsand Structural Remains Krishnavilas Baran
94.  Old Temples, Statues and Inscriptions Shargarh Baran
95.  SivaTemple and two unpublished Charchoma Kota
Gupta Inscriptions
96. Temple, Fort wall and Statues Daraor MukandaraK ota
97.  Templewith Inscriptions Kanswa Kota
98.  Percian Inscriptionsin a Baori Alanpur Sawai
Madhopur
99. Jain Temple Sawai Madhopur  Sawai
Madhopur
100. Ranthambhor Fort Ranthambor Sawai

Mashopur
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1 2 3 4

101. Harshnath Temple Sikar Sikar

102. Bisal Deo Ji's Temple Bisalpur Tonk

103. Ancient Mound Bundwali Doongri  Tonk

104. Ancient Mound Gariagarh (Newai) Tonk

105. DevapuraBarodia Mounds Jhalia Tonk

106. Hathi Bhata Khera Tonk

107. Ancient Mound Nagar Tonk

108. Excavated Site Nagar Tonk

109. Inscriptionin Fort Nagar Tonk

110. MandKilaTal Inscription Nagar Tonk

111. YupaPillarsin Bichpuria Temple Nagar Tonk

112. Inscription Panwar Tonk

113. Excavated Site Rairh (Newai) Tonk

114. KalaPahar Temple Todarai Singh Tonk

115. Kalyanrai ji's Temple Todarai Singh Tonk

116. Laxmi Narainji’s Temple locally Todarai Singh Tonk

known as Gopinathji’s Temple
117. Old Baorieslocaly known as Todarai Tingh Tonk
Hadirani-ka-kund

118. Pipaji’'sTemple Todarai Singh Tonk

119. Akbar’'s Chhatri Bayana Bharatpur
120. Ancient Fort with its Monuments Bayana Bharatpur
121. Brahmabad Idgah Bayana Bharatpur
122. Idam Shah's Gate Bayana Bharatpur
123. Jahangir’'s Gateway Bayana Bharatpur
124.  Jhgjri Bayana Bharatpur

125. Sarg Sad-ullah Bayana Bharatpur
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126. UsaMandir Bayana Bharatpur
127. Lodhi’sMinar Bayana Bharatpur
128. Delhi Tae outside the Bharatpur Fort Bharatpur Bharatpur
129. Fateh Burj near Anah Tate Bharatpur Bharatpur
130. Jawahar Burj and Ashtadhatu Bharatpur Bharatpur
Gateway inside the Bharatpur Fort
131. Moat surrounding the Fort wall Bharatpur Bharatpur
132. Fort wallsincluding Chowburja gate Bharatpur Bharatpur
and approach bridges at the chowburja
and ashtadhatu gates.
133. Deeg Bhawan (Palaces) Deeg Bharatpur
134. Looted gun Deeg Bharatpur
135. Marble Jholla Deeg Bharatpur
136. KacchaBag Deeg Bharatpur
137. Chaurasi Khambatemple Kaman Bharatpur
138. Ancient Mound Malah Bharatpur
139. Ancient Mound Noh Bharatpur
140. Collasal image of Yaksha Noh Bharatpur
141. La Mahd Rupvaa Bharatpur
142. ShivaTemple Neelkanth Alvar
143. Ancient site Bhangarh Alvar
144. Ancient Remains Pandrupol Alvar
145. La Masid Tijara Alvar
146. Ancient Ruins Kalyanpur Udaipur
147. SasBahu Temples Nagda Udaipur
148. Fort of Kumbhalgarh as awhole Kumbhalgarh Rajasamand
149. Ghat with inscriptions paviions and Nav Chowki Rajasamand
Toranas (together with adjacent area Rajsamand

comprised in S. Plot No. 344).
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1 2 3 4

150. Archaeological Sites and Remains Gilund Rajasamand

151. Babur’s Garden (Charbagh) Dholpur (Jhor) Dholpur

152. Jogni-JognaTemple Dholpur / Dhol pur

Sone-ka-Gurja

153. Shergarh Fort Dholpur Dholpur

154. Wall painting in the pal aces of Karauli Karauli
Maharaja Gopal Lal

155. Haldighati Dara Rajsamand

156. Badshahi Bagh Nathdwara Rajsamand

157. Chetak Samadhi Raktatal ai Rajsamand

158. ReaktaTdai Tehsil-Nathdwara Rajsamand

159. Ruined Place of Maharana Sarada Udaipur
Pratap at Chavand

160. Maha known as Hawa mahal, Sarada Udaipur
Veerpura (Jai samand)

161. HawaMahal known as Roothi Rani Sarada Udaipur

KaMahal, Veerpura (Jai samand)
162. Protection of Brahma Temple Pushkar Ajmer

163. Fortress known as Medhgji-ka-Mahal JamwaRamgarh  Jaipur

Preservation of Granite Rock Sheltersin Karnataka
805. SHRI RAJEEV CHANDRASEKHAR :
Will the Minister of CULTURE be pleased to state:

(@  whether painted granite rock shelters dating back to the Neolithic and
Megalithic periods have been discovered in Karnataka in the last two years;

(b)  if so, the details thereof;

(c)  whether these painted rock shelters are in danger due to mining in those
regions; and

(d) if so, the steps being taken by Government to preserve this precious
heritage?
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THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) Yes, Sir. The
painted granite rock shelters dating back to the Neolithic and Megalithic periods have
been discovered at Kadebagilu hillock aNeolithic settlement in thelimits of Anegondi
village of Gangavati Taluk, Raichur District in Karnataka in the year 2009-2010 at
Chikrampur 5 km due west of Kadebagilu. The siteis not protected by the ASI.

The painting at Kadebagilu donein deep brown to red ochre on aboulder perched
on top of the hillock exhibits two phases and depict animals like buffalo, stag horse
rider, dog, peacock and a group of dancing human figuresin two tiers.

(c)  Yes, Sir. Due to recent mining activity in the adjacent hill, carried out in
and around the group of rock shelters at Chikrampur, 5 km west of Kadebagilu near
Anegondi was endangered.

A state protected site at Venkatapura in the World Heritage Site at Hampi was
also in danger by such quarrying.

(d) TheDigrict Authorities, of Bellary District haveissued prohibitory ordersfor
banning the mining activity. At present the mining activity has been stopped at the site.

Tilting of minaretsof Taj Mahal
1t806. SHRI MOTILAL VORA :
Will the Minister of CULTURE be pleased to state:

(8  whether according to areport of the Archaeological Survey of India(ASl)
the four minarets of the Taj Mahal have atilted in comparison to its 1977 position and
whether the south-west minaret has tilted the most by 3.57 centimeters,

(b)  whetheritisalsoafact that thetilt rate of south-west minaret hasincreased
in comparison to its previous position; and

(c) if so, the Government’s reaction thereto?

THE MINISTER OF CULTURE (KUMARI SELJA) : (8) to (c) Theverticality
of minaretsof Taj Mahal isbeing monitored by Archaeological Survey of Indiaregularly,
through Survey of India(SOI). During the observationsin the season 2011-2012, minor
changesinthetilt values of minarets have been noticed which arewithin the permissible
limit of geodetic accuracy. For the changeintilt value of south-west minaret thereason
assigned by SOI is, unknown disturbances caused by wind etc. However, it has been
very clearly concluded by the SOI that the minarets of Taj Mahal have remained stable
and the changes found are insignificant and well in agreement within the permissible
limits of geodetic observational accuracy. SOI has been further requested to continue
with the observations for stability of Taj Mahal.

t Origina notice of the question was received in Hindi.
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Defenceland scam in Pune

807. SHRI UPENDRA KUSHWAHA :
DR. K.P. RAMALINGAM :

Will the Minister of DEFENCE be pleased to state:

(@  whether CBI has registered cases of criminal conspiracy, criminal
misconduct and cheating against retired army officersin land scam cases in Pune:

(b)  if so, the details thereof;

(c)  whether a land scam has also taken place in Kandivali and CBI is
conducting inquiry of the same; and

(d)  whether alarge area of defence land is under encroachment and if so, the
State/UT-wise details there of and the measures taken to retrieve the land?

THE MINISTER OF DEFENCE (SHRI A.K.ANTONY) : (a) and (b) Yes. CBI
has registered one case against a retired Army Officer in which Lt. Gen (Retd) N.
Thamburgj has been named as an accused.

(c)  Yes, onePreliminary Enquiry has been registered by CBI.

(d) A Statement on State/UT-wise encroachment of defence lands as on
12.12.2011 isgiven in Statement (See below). Action for removal of encroachment is
taken under the provisions of Public Premises (Eviction of Unauthorised Occupants),
Act, 1971 as well as under the Cantonments Act, 2006. Detailed instructions
emphasizing the need for ensuring vigilance, detection and prevention of new
encroachments have been issued by the Ministry. The process of detection and removal
of the encroachments is a continuing exercise.

Statement

Sate/UT-wise details of encroachment of defence lands (As on 12.12.2011)

S.No. State Areaunder encroachment (in acres)
1 2 3
1 Andaman & Nicobar 0.414
2. AndhraPradesh 214.425
3. Arunachal Pradesh 36.3
4. Assam 616.569
5. Bihar 448.88
6. Chandigarh --
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1 2 3
7. Chattisgarh 165.76
8. Dadara & Nagar Haveli --
9. Delhi 113.5997
10. Daman & Diu --
11 Goa 4.05
12. Gujarat 303.6407
13. Haryana 959.0387
14. Himachal Pradesh 143.9041
15. Jammu & Kashmir 729.349
16. Jharkhand 7.7
17. Karnatak 28.5819
18. Keraa 0.0665
10. L akshadweep -
20. Madhya Pradesh 1491.796024
21. Maharashtra 2487.9482
22. Manipur 0
23. Meghaaya 15.4337
24. Mizoram --
25. Nagaland --
26. Orissa 45.31825
27. Pondicherry --
28. Punjab 495.7967
29. Rajasthan 367.729
30. Sikkim -
31 Tamil Nadu 711776
32. Tripura --
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1 2 3
33. Uttar Pradesh 3079.9508
34. Uttarakhand 23.574
35. West Bengal 405.6423

ToraL 12327.27257

Kaveri Project

808. DR.K.P. RAMALINGAM :
SHRI UPENDRA KUSHWAHA :

Will the Minister of DEFENCE be pleased to state:

(@  whether nearly two decades after the commencement of the Kaveri project
and 13 years after the original probable date of completion, with an expenditure of Rs.
1892 crore, Gas Turbine Research Establishment (GTRE) is yet to fully develop an
aero-engine which meets the specific needs of the Light Combat Aircraft (LCA);

(b)  whether Government has ascertained the reasons and identified the officers
responsible for the failure of Kaveri project;

(c) thedetails of defence projects running behind the schedul e together with
the reasons therefor giving the cost escal ation thereof; and

(d)  the measurestaken to complete defence projects as per schedule?

THE MINISTER OF DEFENCE (SHRI A.K.ANTONY) : (a) to (d) Project for
development of aero-engine “Kaveri” was taken up in 1989 by Gas Turbine Research
Establishment (GTRE) with a sanctioned cost of Rs. 382.81 Cr. and Probable Date of
completion (PDC) of 1996. The cost of the project wasrevised to Rs. 2839.00 Cr. with
PDC of December 2009. Further continuation of Kaveri project beyond the PDC has
been approved by the Government within the sanctioned cost and scope.

Although there has been delay in this project due to certain reasons but for the
first time Defence Research and Devel opment Organisation (DRDO) ventured toinitiate
engine development programme and achieved many milestones, like Official Altitude
Testing, Phase-1 flight trials in the Flying Test Bed, etc. Kaveri (K9) Engine was
integrated with IL-76 Aircraft and flight tested for over 55 hours. Thisflight test envelop
covered 12 Km altitude and a speed of 0.7 Mach No. Thus, DRDO demonstrated its
technological capability in aero-enginetechnol ogy. Thishas been agreat achievement
in the aerospace community of the country, when thefirst ever indigenously devel oped
fighter aircraft engine was subjected to flight testing. Tacit knowledge acquired by the
DRDO scientists during this project will also be applied for further aerospace
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technology. Kaveri spin-off engine can be used as propulsion system for Indian
Unmanned Strike Air Vehicle engine can be used as propulsion system for Indian
Unmanned Strike Air Vehicle (USAV).

The following are delayed CCS projects being carried out by DRDO:-

Project Probable Date of Cost
Completion (PDC)

Origina Revised Origina Revised
Light Combat Aircraft December December Rs. 3301.75 Cr. Rs. 5777.53Cr.
(LCA), Phase-ll 2008 2012
Naval Light Combat Aircraft March December Rs. 948.90 Cr. Rs. 1714.98Cr.
(LCA, Navy), Phase-I 2010 2014
Aero-engine Kaveri December December Rs. 383.81 Cr. Rs. 2839.00 Cr.

1996 2009*
Airborne Early Warning & October March Rs. 1800.00 Cr. Rs. 2157.00Cr.
Control (AEW & C) System 2011 2014
Long Range Surface-to-Air May December Rs. 2606.02Cr.  Norevision
Missile (LR-Sam) 2011 2015

*PDC has been extended within the sanctioned cost and scope.

The following are some of the reasons for delay in completion of the above
projects:-

(i)  Ab-initio development of the state-of-the-art technologies.
(i)  Technical/technological complexities.
(iii)  Non-availability of infrastructure/test facility in the country.

(iv)  Non-availability of critical components/equipment/materials and denia
of technologies by the technologically advanced countries.

(v) Enhanced user’s requirements or change in specifications during
development.

(vi)  Increasein the scope of work.

(vii) Non-availability of trained/skilled manpower.
(viii) Extended/long-drawn user trials.

(ix)  Failure of some of the components during testing.

(X)  Technology Denial Regimes.
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Thefollowing measures have been taken to compl ete the ongoing projectswithout
any further delay:-

. Consortium approach has been used for design, development and
fabrication of critical components.

. Three-tier project monitoring approach is being followed in the major
projects/programmes.

. Project Monitoring Review Committee (PMRC); and Project Appraisa
and Review Committee (PARC) meetings are held regularly to monitor
the progress of the ongoing projects.

. Concurrent engineering approach has been adopted in technology intensive
projectsto minimizetime-lag between devel opment and producti onisation
of the systems, and Information Technology and modern management
techniques have been applied.

. Encouraging joint funding by users to ensure their commitment towards
earliest completion.

. Promoting synergy and better co-ordination among User Services, DRDO
and production agencies through cluster meetings.

Illegal transfer of defenceland in Jodhpur

809. SHRI PRABHAT JHA:
SHRIMATI KUSUM RALI :

Will the Minister of DEFENCE be pleased to state:

(@  whether during 2007, a prime defence land in Jodhpur has been illegally
transferred to a private trust;

(b)  if so, the details thereof;
(c)  whether the Ministry has ordered an enquiry into the matter;

(d) if so, the details thereof along with the details of the findings of Enquiry
Committee; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) A portion
of land in village Jodhpur in Rajasthan under the occupation of the Local Military
Authority was vacated in 2007.

(c) to (e) The matter isbeing enquired.



Written Answersto [21 MAR., 2012] Unstarred Questions 129

Shortage of officersin Armed Forces
810. SHRI PARVEZ HASHMI :
Will the Minister of DEFENCE be pleased to state:

(@  whetheritisafact that there have been shortfall in theintake of officersin
the armed forces of the country and in some of the cases, officers have resigned their
jobstojoinin other Government/Private concern;

(b) if so, the details thereof; and

(c) the steps taken by Government of attract the talented youth to the armed
forces and its result?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) No, Sir.
Thereispresently no shortfall in thetargeted induction of officerstothe Armed Forces.
The details of Armed Forces officers who have taken premature retirement or have
resigned from their jobs during the last three years are as follows:

Year Army Navy Coast Guard Air Force
2009 309 125 6 96
2010 271 114 1 171
2011 302 122 9 183

(c)  Government has taken a number of measures to encourage the youth to
join the Armed Forces, including conduct of recruitment rallies, media compaigns,
etc. This hasresulted in increased intake of officersin the Armed Forces.

Complaints of Human Rights Violation by Defence Per sonnel
811. SHRI P RAJEEVE:
Will the Minister of DEFENCE be pleased to state:

(@  theyear-wise number of complaintsagainst defence personnel for violation
of human rights since 2009 till present; and

(b)  theyear-wise, number of personnel against whom disciplinary action has
been completed for the same?

THE MINISTER OF DEFENCE (SHRI A.K.ANTONY) : (8 and (b) The number
of complaints against defence personnel for alleged violation of human rights since
2009 and the number of personnel against whom disciplinary action hasbeen compl eted
isasfollows:-
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Year Number of Number of personnel against
Complaints whom disciplinary action

has been compl eted

2009 79 5
2010 57 -
2011 33 -
2012 (upto 13.3.2012) 3 -
ToraL 172 5

Formation of Pasi, Paswan regiments
1t812. SHRI RAM VILAS PASWAN :
Will the Minister of DEFENCE be pleased to state:
(@  whether Government proposes the form Pasi, Paswan Regiments; and

(b)  whether itisafact that the history of both these castes, Pasi and Paswanis
of brave castes?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (&) No.

(b)  TheArmed Forces, comprising of all Indians, have a glorious history of
bravery.

Indigenous production of defence equipments
813. SHRI BAL WINDER SINGH BHUNDER :
Will the Minister of Defence be pleased to state:

(@  what are the efforts made by the Central Defence PSUs to encourage
indigenous participation in defence production;

(b)  what is the percentage of indigenous participation in production in each
PSU; and

(c) thedetails of help given by each PSU in training, support and logistic to
indigenous sector during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : () Defence PSUs are taking various initiatives to encourage
indigenous participation in defence production and to widen the Defence Industrial
base. These include development of indigenous vendors, registration of new vendors,

T Original notice of the question was received in Hindi.
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policy initiatives for greater private sector participation etc, outsourcing and active
participation of MSMEs, in their production programmes.

(b)  The information is being collected and will be laid on the Table of the
House.

(c)  Trainingand support to vendorsisaregular activity of each Defence PSU,
in which standards of quality, processes, design, manufacturing etc are explained to
them. Necessary feedback is also given to vendors for improvement in quality, cost
and delivery aspects.

Test firing of Brahmos Missile
814. SHRI AMBETH RAJAN :
Will the Minister of DEFENCE be pleased to state:
(@  whether Brahmos missile was test fired recently by Government; and
(b) if so, the details thereof ?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) Yes, Sir.

(b)  Theflighttrial wascarried out on 4th March, 2012 by the Second Regiment
of the BrahMos Army Unit for operationalization of the Regiment in desert warfare,
after training of the personnel. The BrahMos Missile System with launchers, mobile
command post with its control and communication systems have been fully deployed
by theArmy in operational mode and the missilewasfired. With thistest firing BrahMos
Missile System isfully operationa with two Regiments of the Army.

Air crashesin |AF
518. SHRI H.K.DUA :
Will the Minister of DEFENCE be pleased to state:

(@)  the number of air crashes suffered by Indian Air Force during the last
three years;

(b)  the number of pilotswho have lost livesin these air crashes; and

(c)  how doestherate of air crashes suffered by | AF compareswith that of the
other major air forces of the world?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) During
the last three years (2008-09 to 2010-11) and current financial year 2011-12 (up to
15.3.2012), fifty aircrafts of the Indian Air Force have crashed. Nineteen pilots lost
their livesin these crashes.



132  Written Answersto [RAJYA SABHA] Unstarred Questions

(c)  Sinceauthenticated information on rate of air crashes of other Air Forces
isnot available, comparison of rate of |AF air crasheswith those of other Air Forcesis
not possible.

Increasein coastal surveillance
816. SHRI VIJAY JAWAHARLAL DARDA :
Will the Minister of DEFENCE be pleased to state:

(@  inview of 26/11 terror strikesin Mumbai, has coastal surveillancethrough
sophisticated deployment of coastal radars, cameras, Automeatic | dentification Systems
(A1S) and other sensors to dynamically locate and track vessels, been taken up;

(b) if so, what is the time-frame for covering our entire territorial waters,
maritime boundaries, coastal areas, etc.; and

(c)  whether theexistinginventory of ships, boats, coastal surveillanceaircrafts,
helicopters, etc. is adequate to avoid recurrences of such terror attacks?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (c) Post 26/11
terror strikes in Mumbai, Government has initiated several measures to strengthen
Coastal Security, which includeimproving surveillance mechanism through installation
of coastal radars and Automatic Identification Systems (AlS) chain and enhanced
patrolling by Indian Navy and Coast Guard Ships. Timeline for installation of radars
and the AIS chain along the coastline is 2013. Strengthening of the coastal security
mechanism through continuous review/gap analysis and acquisition/deployment of
assets is an ongoing process.

Mobile polyclinicsfor ex-servicemen
817. SHRIMATI VIPLOVE THAKUR :
Will the Minister of DEFENCE be pleased to state:

(@  whether Government proposesto take substantial measuresfor upgradation
of the quality of medicare provided to the ex-servicemen and their dependents;

(b)  if so, the details thereof;

(c)  whether Government proposes to open polyclinics including mobile
polyclinicsin each district of the country; and

(d) if so, the details thereof and by when these polyclinics are likely to be
operational in the country, including Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : (a) and (b) Yes Sir; providing Medicare to Ex-servicemen and
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their dependents is an ongoing process and the endeavor of the government is to
continuously upgradethe quality of medicare servicesbeing provided. The Government
has approved opening of additional 199 polyclinics including 17 mobile polyclinics
besides the existing 227 polyclinics to improve accessibility of Ex-servicemen to
medical facilities. Out of 199 polyclinics, 43 polyclinics have already been
operationalised. The details of newly sanctioned polyclinics are given in Statement
(See below).

(c) and (d) Opening of new polyclinics is based on the ESM population in a
particular area. Mobile polyclinics are proposed for remote/hilly areaswherethe ESM
population is less and scattered. Presently 342 districts have been covered with 426
ECHS polyclinics (270 operational & 156 proposed) including 17 mobile polyclinics.
The newly sanctioned polyclinicswill be operationalised across the country including
Himachal Pradesh in a phases manner over a period of time.

Statement

List of 199 Additional Polyclinics Planned to be established

SI.No. Proposed Polyclinics State Distt. Type Proposed
1 2 3 4 5

1 Baramulla J& K Bramulla D Military

2. Doda J& K Doda D Non Military
3 Poonch J& K Poonch E Military

4, Baribrahmna J& K Jammu C Non Military
5 Kargil J& K Kargil E Military

6. Nagrota (Gujroo) J& K Kathua D Non Military
7. Rampur HP Shimla E Military

8. Nahan HP Sirmaur D Military

9. Shahpur HP Kangra C Non Military
10. Palampur HP Kangra D Military

11. Kullu HP Kullu D Non Military
12. Dera Goppipur HP Kangra D Non Military
13. Joginder Nagar HP Mandi D Non Military

14. Chamba HP Chamba E Military
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15. Ghumarwin HP Bilaspur D Non Military
16. Sarakaghat HP Mandi D Non Military
17. Barsar HP Hamirpur D Non Military
18. Mohali Punjab Mohali C Non Military
19. Ajnala Punjab Amritsar D Non Military
20. Tarantaran-Patti Punjab Amritsar D Non Military
21. Beas Punjab Amritsar D Non Military
22 Nawansahar Punjab Nawansahar D Non Military
23. Suranassi Punjab Jalandhar D Non Military
24. Uchi Bassi Punjab Hoshiarpur C Non Military
25. Abohar Punjab Firozpur E Military

26. Jagraon Punjab Ludhiana D Non Military
27. Batala Punjab Gurdaspur D Non Military
28. Srigovindpur Punjab Gurdaspur D Non Military
29. Sultanpur Lodhi Punjab Kapurthala D Non Military
30. Phagwara Punjab Kapurthala D Non Military
3L Samana Punjab Patiala D Non Military
32. Barnaa Punjab Sangrur D Non Military
33. Nabha Punjab Patiala D Military

34. Doraha Punjab Ludhiana D Non Military
35. Samarala Punjab Ludhiana D Non Military
36. Mahal pur Punjab Hoshiarpur D Non Military
37. Tawara Punjab Hoshiarpur D Non Military
38. Gohana Haryana Sonipat D Non Military
39. Meham Haryana Rohtam D Non Military
40. Sampla Haryana Rohtam D Non Military
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41. Loharu Haryana Bhiwani D Non Military
42. Kodli Haryana Jhajjar D Non Military
43. Bahadurgarh Haryana Jhajjar D Non Military
44, Gurgaon (Sohana Road) Haryana Gurgaon B Non Military
45, Nuh Haryana Gurgaon D Non Military
46. Charki Dadri Haryana Bhiwani D Non Military
47. Mahendergarh Haryana Mahendergarh D Non Military
48. Narwana Haryana Jind D Non Military
49, Palwal Haryana Faridabad D Non Military
50. Hansi Haryana Hissar D Non Military
51 Dharuhera Haryana Rewari D Non Military
52. Narayangarh Haryana Ambala D Non Military
53. Kharkhauda Haryana Soni pat D Non Military
54.  Shakurbasti Delhi West Delhi B Non Military
55. Timarpur Delhi North Delhi C Non Military
56. Khanpur Delhi South Delhi D Non Military
57.  East Delhi (Preet Vihar) Delhi East Delhi B Non Military
58. Nim KaThana Rajasthan Sikar D Non Military
50. Shergarh Rajasthan Jodhpur D Non Military
60. Dausa Rajasthan Dausa D Non Military
61. Sanganer Rajasthan Jaipur D Non Military
62. Bhuwana Rajasthan Jhunjhunu D Non Military
63. Bhilwara Rajasthan Bhilwara D Non Military
64. Suratgarh Rajasthan Hanumangarh D Non Military
65. Dungarpur Rajasthan Dungarpur D Non Military
66. Rajsamand Rajasthan Rajsamand D Non Military




136  Written Answersto [RAJYA SABHA] Unstarred Questions
1 2 3 4 5

67. Rajgarh Rajasthan Churu D Non Military
68. Chirawa Rajasthan Jhunjhunu D Non Military
69. Behror Rajasthan Alwar D Non Military
70. Bagpat UP Bagpat D Non Military
71. Gonda UP Gonda D Non Military
2. Basti upP Basti D Non Military
73. Jaunpur UP Jaunpur D Non Military
74. Greater Noida UP GB Nagar A Non Military
75. L akhimpur UP Lakhimpur D Non Military
76. M oradabad UP M oradabad D Non Military
77. Bijnore UP Bijnore D Non Military
78. Rampur UP Rampur D Non Military
79. Hardoi UP Hardoi D Non Military
80. Banda UP Banda D Non Military
81 Mirzapur-Roberts Ganj UP Mirzapur D Non Military
82. Barabanki UP Barabanki D Non Military
83. Unnao UP Unnao D Non Military
84. Hathras UP Hathras D Non Military
85. Joshimath Uttarakhand Chamoli E Military

86. Déhradun (On Haridwar Road) Uttarakhand ~ Dehradun C Non Military
87. Vikas Nagar Uttarakhand Dehradun D Non Military
88. Tehri Uttarakhand  Tehri D Non Military
89. Rudraprayag Uttarakhand Rudraprayag D Non Military
0. Ranikhet Uttarakhand Almora E Military

91. Bageshwar Uttarakhand  Bageshwar B Non Military
92. Banbasa Uttarakhand  Champawat D Non Military
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93. Rudrapur Uttarakhand  Udham Singh N.D Non Military
94. Dharchula Uttarakhand  Pithoragarh E Military

95. Landsdown Uttarakhand Paurigarhwal  E Military

96. Uttarkashi Uttarakhand  Uttarkashi D Non Military
97. Ramnagar Uttarakhand  Nainital D Non Military
98. Bhagal pur Bihar Bhagal pur D Non Military
99. Katihar Bihar Katihar D Non Military
100. Motihari Bihar Motihari D Non Military
101. Siwan Bihar Siwan D Non Military
102. Samastipur Bihar Samastipur D Non Military
103. Madhubani Bihar Madhubani D Non Military
104. Buxar Bihar Buxar D Non Military
105. Vaishali Bihar Vaishali D Non Military
106. Sasaram Bihar Rohtas D Non Military
107. Khagaria Bihar Khagaria D Non Military
108. Munger Bihar Munger D Non Military
109. Sitamarhi Bihar Sitamarhi D Non Military
110. Deoghar Jharkhand Deoghar D Non Military
111. Gumla Jharkhand Gumla D Non Military
112. Chaibasa Jharkhand Paschim D Non Military

singhbhum

113. Dalatgan Jharkhand Palamu D Non Military
114. Dhanbad Jharkhand Dhanbad D Non Military
115. Satna MP Satna D Non Military
116. Ujjain MP Ujjain D Non Military
117. Amla MP East Nimar E Military
118. Pachmarhi MP Hoshangabad E Military
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119.  Jagdalpur Chhattishgarh Bastar D Non Military
120. Bilaspur Chhattishgarh Bilaspur D Non Military
121. Raigarh Chhattishgarh Raigarh D Non Military
122.  Bahrampur wWB Murshidabad D Non Military
123. Baruipur WB South 24 Pargana D Non Military
124. Bankura WB Bankura D Non Military
125. Howrah WB Howrah D Non Military
126. Raigan wB Utter Dingjpur D Non Military
127. Cooch Behar wWB Coochbehar D Non Military
128. Kaimpong WB Darjeeling E Military

129. Binaguri WB Jalpaiguri E Military

130. Lanka Assam Nagaon D Non Military
131. Bongaigaon Assam Bongaigaon D Non Military
132. Tinsukia Assam Tinsukia D Non Military
133. Tezpur Assam Sonitpur D Non Military
134. Misamari Assam Darrang E Military

135. Dibrugarh Assam Dibrugarh D Non Military
136. Goalpara Assam Goalpara D Non Military
137. Dhubiri Assam Dhubri D Non Military
138. Lakhimpur Assam L akhimpur D Non Military
139.  ChuraChandpur NE (Manipur) Churachandpur D Non Military
140. Mokokchung NE (Nagaland) Mokokchung D Non Military
141. Lungle NE (Mizoram) Lunglei D Non Military
142. Tezu NE Lohit E Military

(Arunachal P)
143. Along NE West Siang E Military

(Arunachal P)
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144. Puri Orissa Puri D Non Military
145.  Sambalpur Orissa Sambal pur D Non Military
146. Koraput Orissa Koraput D Non Military
147.  Angul Orissa Angul D Non Military
148. Bawanipatna Orissa Kalahandi D Non Military
149. Dhenkanal Orissa Dhenkanal C Non Military
150. Srikakulam AP Srikakulam D Non Military
151. Anantapur AP Anantapur D Non Military
152. Karnool AP Karnool D Non Military
153. Cuddapah AP Cuddapah D Non Military
154. Nellore AP Nellore D Non Military
155. Karimnagar AP karimnagar D Non Military
156. Eluru AP West Godavari D Non Military
157. Secunderabad AP Rangareddy D Non Military
158. Khammam AP Khammam D Non Military
159. Mehbubnagar AP Mehbubnagar D Non Military
160. Erode Tamil Nadu  Erode D Non Military
161. Sivagangai Tamil Nadu  Sivaganga D Non Military
162. Kumbhkonum Tamil Nadu  Tiruvallur D Non Military
163. Chennai (Island Ground)  Tamil Nadu  Chennai D Non Military
164. Ramanathapuram Tamil Nadu  Ramanathgpuram D Non Military
165. Tambram Tamil Nadu  Kanchipuram D Non Military
166. Mavelikara Keraa Alleppey D Non Military
167. Kanhangad Kerala Kasargod D Non Military
168. Kalpetta Kerala Wayanad D Non Military
169. Thodupuzha Keraa I dukki D Non Military
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170. Trivendrum (Med College) Kerala Thiruvanantha D Non Military

-puram
171. Changanacherry Kerala Kottayam D Non Military
172. Moovattupuzha Kerala Ernakulam D Non Military
173.  Iritti Kerala Kannur D Non Military
174.  Kunnamkulam Kerala Trichur D Non Military
175. Kottarakara Kerala Kollam D Non Military
176. Ranni Kerala Pathanamthitta D Non Military
177.  Kilimanur Kerala Thiruvanantha D Non Military
-puram

178. Kolar Karnataka Kolar D Non Military
179.  Tumkur Karnataka Tumkur D Non Military
180. Hassan Karnataka Hassan D Non Military
181. Shimoga Karnataka Shimoga D Non Military
182. MEG & Centre, Bangalore Karnataka Bangalore D Non Military
183. Gulbarga Karnataka Gulbarga D Non Military
184. Bidar Karnataka Bidar E Military

185. Virargjendrapet Karnataka Kodagu D Non Military
186. Beed Maharashtra Beed D Non Military
187. Nanded Maharashtra Nanded D Non Military
188. Karad Maharashtra Satara D Non Military
189. Wardha Maharashtra Wardha D Non Military
190. Navi Mumbai Maharashtra Mumbai C Non Military
191. SouthPune Maharashtra Pune D Non Military
192.  Pune-Khadki Maharashtra Pune D Non Military
193. Yavatmal Maharashtra Yavatmal D Non Military
194. Dhule Maharashtra Dhule D Military
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195. Vasco-Da-Gama Goa Vascodagama D Military
196. Gandhi Dham Gujarat Gandhidham D Non Military
197. Surat Gujarat Surat D Non Military
198. Ragkot Guijarat Rajkot D Non Military
199. Pondicherry Pondicherry  Pondicherry D Non Military

Divuging of secret information on social networking sites
818. SHRI PARIMAL NATHWANI :
Will the Minister of DEFENCE be pleased to state:

(@  whether certain naval officerswerefound divulging information regarding
location of warships and other confidential data on social networking website;

(b) if so, the details thereof;

(c)  the action taken against these officers and the measures taken to prevent
such incidents in future; and

(d)  whether thereisproposal toimpose blanket ban on use of Facebook, Orkut
and Twitter by Defence forces?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (8 to (d) Yes, Sir.
Cases of unauthorized sharing of information by naval personnel on social networking
sites have come to light. These are under investigation by naval authorities. Indian
Navy has issued exhaustive policy guidelines on this subject.

Audit of defenceland by DGDE
819. SHRI RAM KRIPAL YADAV :
Will the Minister of DEFENCE be pleased to state:

(@  whether it isafact that Directorate General of Defence Estates (DGDE)
has been asked to carryout audit of defence lands when DGDE’s own track record in
maintenance of land recordsis very poor;

(b)  why audit of defence lands was discontinued in 1999 and whether any
enquiry has been made into this;

(¢)  how can adepartment which itsaf isinvolved in scams be asked for audit; and

(d)  whether DGDE had fixed target of seven Defence Estates Officesto audit
by 31 March, 2011 but till date not a single audit has been carried out?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (c) Ministry of
Defence vide letter dated 8.12.1992 had issued guidelines for conducting a preliminary
land audit by DGDE at a few selected Cantonments and defence land outside the
Cantonmentsasalimited exercise. Againin 2009, Controller Generd of DefenceAccounts
(CGDA) wasdirected to carry out aspecia performanceaudit study of theland acquisition
cases for the three Services being dealt by DGDE. Land audit has since been resumed
and is being conducted by Directorate General of Defence Estates (DGDE).

(d) DGDE haveaready completed land audit of seven defence offices/Circles
viz., Chennai, Cochin, Goa, Jodhpur, Meerut, Mumbai & Vishakhapatnam as per the
target given for financial year 2011-12.

Multiplicity of agenciestotackleterrorist activities

1t820. SHRI RAVI SHANKAR PRASAD :
SHRI RAMCHANDRA PRASAD SINGH :

Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it isafact that Government has constituted several agenciesover
the last few yearsto tackle the terrorist activities prevalent in the country;

(b)  if so, the names of the new agencies constituted during the last five years,
which have been assigned the matters related to terrorist activities;

(c)  whether some agencies were also engaged prior to the last five yearsin
the matters related to the crisis of internal security in the country; and

(d) if so, the names of such agencies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) to (d) In order to deal with the multifarious aspects
of the terrorist threat, the Central government has, inter-alia, strengthened existing
Central Intelligence and I nvestigation Agencies by creating focused/embedded groups
such as Multi Agency Centre (MAC), Joint Task Force on Intelligence (JTFI) and
Inter State Intelligence Support Teams.

Post Mumbai terror attack of 26.11.2008, National investigation Agency was
created as a Central Investigation Agency under the NIA Act 2008. This agency was
designed to investigate terrorist caseswhich affect the sovereignty, security and integrity
of India, security of State and friendly relations with foreign States.

Further, National Intelligence Grid (NATGRID) was set up as an attached office
of MHA whichwill link various databases between user (Intelligence and Investigative
agencies) and provider agencies. Thiswill enhance our counter terrorism capabilities.

T Original notice of the question was received in Hindi.
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Government of Indiaon 3.2.2012 have notified setting up of the National Counter
Terrorism Centre (NCTC).

Besides, Government of Indiahave set up four Regional Hubs of NSG at Mumbai,
Kolkata, Hyderabad and Chennai.

Apart from the above, the Multi Agency Centre (MAC) has been strengthened and
reorganized to enableit to function on 24 x 7 basisfor real time collation and sharing of
intelligence with other intelligence agencies and security intelligence inputs are also
shared with the concerned States through the established mechanism, which ensures
close coordination and sharing of intelligence and seamlessflow of information between
the State and the Central security and law enforcement agency. This has resulted in
busting of terrorist modules and anumber of possibleterrorism attacks have been averted.

M eeting of Chief Secretariesand DGPson NCTC

1t821. SHRI RAM JETHMALANI :
SHRI SHIVANAND TIWARI :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is a fact that Government had organised a meeting of State
Chief Secretariesand Directors General of Police (DGPs) after concluding the process
of implementation of the scheme of National Counter Terrorism Centre (NCTC);

(b) if so, the facts therein and the agenda taken up for consideration in this
meeting; and

(c)  the concrete decisions taken in the above-mentioned meeting?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : () The Government notified the setting of the National
Counter Terrorism Centre vide their OM dated 3rd February, 2012. A meeting of State
Chief Secretaries and Directors General of Police (DGPs) with the Union Home
Secretary was held on 12.03.2012.

(b) and (c¢) In the meeting held by the Union Home Secretary with Chief
Secretaries, Home Secretaries and the Directors General of Police of State & UT’son
12.03.2012, the mgjority of the delegations welcomed the idea of NCTC and broadly
supported the NCTC proposal. Some delegations reiterated the concern already
expressed by their respective Chief Ministers. The primary sense emerging from the
meeting was that the NCTC should ensure coordination and consultations with the
State Agencies-especially in operational matters. Many del egations suggested that MHA
should notify detailed Standard Operating Procedure (SOPs) and/or amplify the Terms
of Reference to address the requirements of coordination in operational and
organizational aspectsof the NCTC. The Union Home Secretary assured the del egations
that their concerns would be given full consideration.

t Origina notice of the question was received in Hindi.
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Setting up of multi agency centrein the aftermath of kargil war

1t822. SHRI SHIVANAND TIWARI :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it isafact that the Group of Ministers had recommended for the
setting up of amulti agency centre in the country in the aftermath of Kargil war;

(b)  if so, whether itisaso afact that it was set up in 2001 but it’sjurisdiction,
power and duties were laid down in the year 2008;

(c) if so, the facts there of and whether the second Administrative Reforms
Commission had recommended in 2008 that the agency by converted into National
Counter Terrorism Centre (NCTC);

(d) if so, the facts thereof and whether the NCTC has been now set up
separately as an another investigation agency; and

(e) if so, thereasonsfor setting it up independently?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) Yes, Sir.

(b)  Multi Agency Centre (MAC) was set up in 2001. Post the 26/11 Mumbai
Terror attacks, vide Government Office Memorandum of 31.12.2008, MAC'sfunctions,
power and duties were further elaborated.

(c)  Yes, Sir. The 2nd Administrative Reforms Commission in itsreport titled
‘Combating Terrorism’ submitted in June, 2008 had recommended that “the Multi
Agency Centre should be converted into aNational Centre for Counter Terrorism with
personnel drawn from different intelligence and security agencies.

(d)  Government have notified the setting up of the National Counter Terrorism
Centre vide their OM dated 3rd February, 2012. NCTC has not been set up as an
investigation agency.

(e) Inview of (d) above, doesnot arise.

Delay in second integrated check post at attari/wagah border
823. SHRI MOINUL HASSAN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@ thereasonsfor delay of construction of second Integrated Check Post at
Attari/Wagah border;

T Original notice of the question was received in Hindi.
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(b) by when the project is expected to be completed; and
(c)  thecost incurred due to delay in completion of construction of the post?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) Construction of physical
infrastructure at | ntegrated Check Post at Attari hasbeen delayed dueto bilateral issued,
enhancement of scope of work, issued related to State Government, etc.

(b)  The project will be operationalized in April, 2012.

(c) Asper Clause 10 CC i.e. compensation towards escalation of prices of
material, manpower & POL during currency of the contract, the escalation during
delay for reason not attributable to contractor is Rs. 4,51,17,302.00.

Parading a dalit woman naked in satara

1t824. SHRIMATI HEMA MALINI :
SHRI PRABHAT JHA :

Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it is afact that an incident of parading a dalit woman naked in
Satara district of Maharashtra has taken place recently;

(b) if so, the details thereof and the action taken against the culprits in this
regard, so far; and

(c) thedetailsof thecrimesperpetrated against dalitsin the different States of
the country during last three years and the details of action taken in those cases and
conviction therein?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) to (c) As per information provided by the State
Government of Maharashtra, there has been areported incident of adalit women being
beaten up by some miscreantsin the village Mulagaon, Dist - Satara during the month
of January, 2012. However there has been no incident of parading adalit woman naked
in Satara.

A Police case has been registered against the accused invoking various sections
of SC/ST Prevention of AtrocitiesAct and Protection of Civil RightsAct. Seven of the
accused has been arrested and chargesheet has been submitted to the court.

As per information provided by the National Crime Records Bureau (NCRB),
the year-wise and State-wise details of the cases reported, cases convicted, cases in
which trials completed and conviction rate during the years 2008, 2009 and 2010
respectively under |PC crimes and atrocities against SCS/STs are given in Statements
I, 1l and 111 respectively.

t Origina notice of the question was received in Hindi.
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Maoist attacksin 2012

825. SHRI PRABHAT JHA:
SHRIMATI KUSUM RALI :

Will the Minister of HOME AFFAIRS be pleased to state:
(@ the State-wise details of Maoist attacksin the country during 2012 so far;

(b)  thedetails of civiliang/police/para-military personnel died/injured during
the said period, incident-wise;

(c) thedetails of ex-gratia announced/paid, case-wise;

(d)  whether Maoists have killed 13 police personnel during January, 2012 in
Lalmatiavillage of Garhwadistrict in Jharkhand and 4 para-military personnel during
February in Malkangiri district of Odisha;

(e) if so, the details thereof; and

(f)  thedetails of fresh action Government proposes to check increasing fatal
attacks by Maoists?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JTENDRA SINGH) : (a) and (b) The State-wise detailsof incidents of violenceinthe
country and resultant deaths of civilians aswell as security forces during 2012 (up to
March 15) are given below:

State Incidents Civilianskilled Security Forceskilled
AndhraPradesh 12 1 0
Bihar 34 9 0
Chhattisgarh 69 5 9
Haryana 0 0 0
Jharkhand 141 39 19
Karnataka 2 0 0
Kerala 0 0
Madhya Pradesh 4 0 0
Maharashtra 12 2 0
Odisha 33 5 7
Uttar Pradesh 0 0 0
West Bengal 0 0
Assam 1 0 0
TotaL 312 61 35
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(c)  The Security Related Expenditure (SRE) Scheme of Government of India
provides ex-gratia payment of Rs 1 lakh to the family of civilianskilled and Rs. 3 lakh
to family of security personnel killed due to naxal attacks. An ex-gratia compensation
of Rs. 15 lakh is paid to the next of kin of personnel of Central Armed Police Forces
killedin action. Besidesthis, the State Governments have their own policy for payment
of ex-gratiato the families of civilians and security personnel killed in naxal attacks.
Under the Central Scheme for Assistance to Civilians Victims/Family of Victims of
Terrorist, Communal and Naxal Violence, an amount of Rs. 3lakhisgiven to dependants
of deceased civilians or for permanent incapacitation.

(d) and (e) Yes, Sir. 13 policemen, including the Officer-in-charge of Bhandaria
PS, werekilled in an |ED explosion triggered by the CPI (Maoist) on 21 January 2012
on Bhandaria-Bargarh road, Bhandaria PS, district Garhwa, Jharkhand. In another
incident, four BSF personnel, including a Commandant, were killed in an IED blast/
ambush by the CPI (Maoist) on 10 February 2012 in Malkangiri District of Odisha.

Q) ‘Police’ and ‘Public Order’ being State subjects, action with respect to
maintenance of law and order lies primarily in the domain of the State Governments
concerned. The Central Government has a holistic approach towards combating LWE
wherein it supplements the efforts of the State Governments over a wide range of
issuesincluding deployment of CAPFs, assistance in implementation of devel opment
schemes, improving governance and capacity building by the Statein various areas. It
isthe belief of the Government of Indiathat acombination of calibrated police action,
focused development efforts and improvement in governance will yield the desired
results against LWE.

Enhanced security forcesat heavy water producing unitsat
Haziraand Vadodara

826. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR:

Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government has enhanced security forces at heavy water
producing units at Hazira and Vadodara;

(b)  whether Central Government has conducted or is in the process of deep
security assessment of Hazira unit as it is located near seashore area and if so, the
details thereof; and

(c)  whether Government istightening security arrangementswhiletransporting
nuclear materials and heavy water to avoid repeated incident of Andhra Pradesh where
atruck carrying such highly sensitive materials met with accident?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (@) The Department of Atomic Energy has reported that
adequate departmental security forces backed up by Armed Police are already deployed
at the Heavy Water producing units at Hazira and Vadodara.

(b)  Asreported by the Department of Atomic Energy, the security threat
analysis of Heavy Water Plant, Hazira has been conducted by Inspector General
(Security) of the Department of Atomic Energy. Periodic security audits of vital
installations, many of which are located on the seashore including those of the
Department of Atomic Energy, are conducted by the central agencies.

(c)  The Department of Atomic Energy has reported that consequent to the
incident in Andhra Pradesh, the Standard Operating Procedures have been suitably
revised for transporting heavy water and nuclear materials.

Sepstaken toimprove prison administration

827. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of HOME AFFAIRS be pleased to state:

(@  what action has been taken by Ministry of improve efficiency in prisons
administrative staff asit has been seen that there arelarge numbers of crimes generated
from prisons and huge corruption among prison administrative staff;

(b)  whether Ministry in coordination with State Governments are in process
to separate Prison Administration from Police Department;

(c)  whether Government has aready made any agenda or is in process for
prison reforms; and

(d)  whether Ministry hasissued any advisory to State Governmentsin thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) to (d) “Prisons’ is a State subject as per entry 4 of
List I of the Seventh Scheduleto the Consgtitution of India. Therefore, the administration
and management of prisonsis primarily the responsibility of the State Governments.
However, Government of India had issued a comprehensive advisory covering all
aspects of prison administration so States’UTs on 17.7.2009.

ALLOCATION UNDER MPF SCHEME
1828. SHRIMATI SMRITI ZUBIN IRANI :
Will the Minister of HOME AFFAIRS be pleased to state:

(@ the State-wise details of the amount allocated for modernization of police
forces during last three years;

T Original notice of the question was received in Hindi.
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(b)  whether itisafact that some States have demanded for further increasein
this amount;

(c) if so, the details there of;; and
(d) the stepstaken by Government on the States' demand?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) A statement indicating details of
funds released to various State Governments under the Scheme for M odernisation of
State Police Forces (MPF Scheme) during the last three years, 2008-09, 2009-10 and
2010-11 isgiven in Statement (See below).

(b) to (d) Yes, Sir. Requestsfor providing additional fundsunder the M PF Scheme
are received from State Governments from time to time. During the current financial
year 2011-12, following proposalswere received from States seeking additional funds:

Name of Additional funds Purpose

the State sought (Rs.incr.)

Punjab 4.50 Procurement of equipment for
strengthening of Intelligence Wing.

Haryana 5.00 Upgradation of Sports Infrastructure at
Police Sports Complex, Madhuban.

Manipur 12.17 Procurement of vehiclesfor Manipur
Police Stations.

Accordingly, funds to the tune of Rs. 4.50 crore, Rs. 5.00 crore and Rs. 12.17
crore have been released to the State Governments of Punjab, Haryana and Manipur,
respectively, from out of the Contingency Reserve Funds under the MPF Scheme in
the current financial year 2011-12.

Statement

Details of Funds released under MPF Scheme from 2008-09 to 2010-11

Sl. Name of State Funds rel eased under MPF Scheme
No. (Rs. in crore)

2008-09 2009-10 2010-11
1 2 3 4 5
1. Andhra Pradesh 83.83 115.54 89.96
2. Arunachal Pradesh 14.72 11.50 10.75

3. Assam 68.11 60.79 48.51
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1 2 3 4 5
4. Bihar 4157 59.34 63.67
5. Chhattisgarh 26.54 17.04 29.8
6. Goa 4.00 7.08 23
7. Gujarat 48.02 52.18 55.27
8. Haryana 2751 46.63 3041
9. Himachal Pradesh 9.99 7.10 6.36
10.  Jammu and Kashmir 109.65 111.18 148.28
11.  Jharkhand 69.85 33.49 36.9
12. Karnataka 69.61 63.96 83.01
13. Keraa 22.90 3254 42.68
14. MadhyaPradesh 40.37 54.87 7241
15.  Maharashtra 75.86 72.48 42.26
16. Manipur 39.23 27.44 26.63
17. Meghaaya 10.81 9.73 8.48
18. Mizoram 12.69 11.48 19.55
19. Nagaland 38.42 3150 33.77
20. Orissa 4254 51.87 54.24
21.  Punjab 21.56 33.50 26.08
22.  Ragjasthan 49.10 51.18 47.88
23. Sikkim 6.12 472 2.17
24.  Tamil Nadu 50.10 60.67 92.52
25.  Tripura 20.66 22.92 23.08
26.  Uttar Pradesh 102.31 125.17 77.61
27.  Uttarakhand 19.39 5.29 6.35
28. West Benga 32.18 48.81 43.73
TotaL 1157.64 1230.00 1224.63

Allowing prisonersto use mobile phonesin jails

the jailsin the country;

829. SHRI RAJKUMAR DHOOT :

Will the Minister of HOME AFFAIRS be pleased to state:

@

whether Government proposesto allow prisonersto use mobile phonesin
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(b) if so, the details thereof; and
(c)  thereasonsfor mooting such a proposal ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : () No, Sir.

(b) to (c) Doesnot arise.
Updating nrcin Assam
830. SHRI KUMAR DEEPAK DAS:
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is a fact that under the chairmanship of the Hon’ble Prime
Minister it was decided to update the National Register of Citizens (NRC) and to
depart the identified illegal migrant of neighbouring countries in the tripartite talk
between AASU, Government of Assam and Government of India.

(b) if so, thedetailsthereof and the action taken thereon and numbers of illegal
migrants deported in the last three years;

(c)  whether itisafact that illegal migration from neighbouring countries to
the North Eastern Region is not totally stopped; and

(d) if so, the reasons therefor and the details of such migration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (d) In the tripartite meeting
held on 5.5.2005 to review the implementation of Assam Accord, the Government of
Assam agreed to updation of National Register of Citizens (NRC), 1951. Pursuant to the
above, the Citizenship (Registration of Citizens and Issue of National Identity Cards)
Rules 2003 was amended based on modalities received from the Government of Assam
for updation of National Register of Citizens (NRFC) 1951 in Assam based on relevant
records. An amount of Rs. 5.02 crore was released to the Government of Assam during
the period 2005-06 to 2008-09 for this purpose. Pilot Projects for updating of NRC in
two blocks (one each in Kamrup and Barpeta districts) was initiated. However, due to
law and order problemsin Barpeta District, the work of updating the NRC was stopped.
The State Government constituted a Cabinet Sub-Committeeto look into theissues, and
to give recommendations on the guidelines/procedure to the followed for updation work.
The State Cabinet Sub-Committeeisyet to submit its report.

The powers of identification and deportation of illegally staying foreign nationals
including Bangladeshi nationals have been delegated to the State Governments and
Union Territories Administrations under Section 3(2)(c) of the Foreigners Act, 1946.
Thirty Six (36) Foreigners Tribunalsincluding additional four (4) Foreigners Tribunals
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sanctioned in August, 2009 are set up for detection of foreigners/illegal migrantsin the
State of Assam. In Assam, during the last three years from 2008 to 2011, 617 illega
migrants/foreigners including fresh infiltrators/re-infiltrators were deported to their
country of origin.

Government has taken steps for strengthening of the Border Security Force and
equipping them with modern equipments, reduction of gaps between the border posts
and intensified patrolling. The border fence along the Bangladesh border is being
strengthened and a scheme for flood lighting aong the border is being implemented.
Theissue of illegal migrantsfrom Bangladesh isregularly taken up at variousforaand
steps have been taken for coordinated patrolling, identification of vulnerable gaps,
strengthening of riverine patrolling etc. Government of Bangladesh hasalso been urged
to take effective steps to check the illegal movement of their nationals into India,
especially through vulnerable and riverine areas. The strengthening of security and
erection of fencing along Indo-Bangladesh Border has helped in curbing illegal
migration from Bangladesh to India effectively.

L ack of disaster management practices
831. SHRI B.SGNANADESIKAN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the lack of disaster management practices costs India about Rs.
86000 crore every year as per United Nation’s Development Programme (UNDP)
India’s Disaster Management wing;

(b)  if so, the details thereof;

(c)  whether 58.6 per cent of India's land mass is prone to earthquake of
moderate to very high intensity, 12 per cent of land is prone to cyclones and Tsunami
and 70 per cent of the cultivable areais vulnerable to drought and hilly areas at risk
from landslide and avalanches; and

(d) if so, the precautionary measures taken by Government in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (@) ThisMinistry hasno information
regarding any United Nation's Development Programme (UNDP) India’s Disaster
Management wing report suggesting that the lack of disaster management practices
costs India about Rs. 86000 crore every year.

(b) Doesnot arise.

(c) Indiahasbeen vulnerable, in varying degree, to alarge number of natural
disasters on account of its unique geo-climatic conditions. Almost 58.6 percent land
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massisvulnerable/proneto earthquakes, 12 percent of land is proneto floodsand river
erosion, of the 7516 km long coastline approximately 5700 km is prone to cyclones
and Tsunami, 68 percent of the cultivable areais vulnerable to drought and hilly areas
are at risk from landslides and avalanches.

(d  Government of India, in order to strengthen the existing disaster
management system has enacted and notified Disaster Management Act, 2005 on
December 26, 2005 to improve and provide for institutional mechanisms for drawing
up and monitoring the implementation of the disaster management plans, ensuring
measures by variouswings of Government for prevention and for mitigating the effects
of disasters aswell asfor undertaking a holistic, coordinated, and prompt response to
any disaster situation.

Asper the Disaster Management Act 2005, the Central Government has constituted
the National Disaster management Authority (NDMA) with theresponsibility for laying
downthe palicies, plans, and guidelinesfor disaster managements. NDMA has already
released 15 guidelinesand 10 reportson natural aswell as manmade disastersand also
for preparation of State Disaster Management Plans. National Policy on Disaster
Management (NPDM) hasbeen issued which coversall aspects of disaster management.

All these measures are expected to improve the existing disaster management
practices, mitigation, control and reduce the adverse impact of natural & manmade
disastersin the country.

Protection extended by nhrc to harassed people
832. SHRI MOHAMMED ADEEB :
Will the Minister of HOME AFFAIRS be pleased to state:

(@) thedetails of protection extended by NHRC to the most harassed people
in the country during the last three years and the current year, so far;

(b)  what isthe community-wise break-up of such harassed people; and

(c) towhat extent the NHRC has succeeded in ensuring that human rightsare
respected and protected?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) and (b) The National Human Rights Commission
(NHRC) does not maintain any separate record in respect of ‘ Most Harassed Peopl €' .
They examine complaints received regarding alleged violation of human rights in
accordance with the provisions of Protection of Human RightsAct, 1993. Accordingly,
astatement indicating state-wise detail s of the number of complaintsregistered during
the last three years from 2008-09 to 2011-12 (upto 15.2.2012) is given in Statement
(See below).
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(c)  Inaccordancewiththe provisionsof Section 12 of theAct, the Commission
has taken steps to promote research in the field of human rights, spread human rights
literacy among various sections of the society and promote awareness of the safeguards
available for protection of these rights through its publications, media, seminars,
workshops etc. The Commission has also encouraged efforts of Non-Governmental
Organisations and Institutions in the field of human rights. A large number of public
servants and members of senior public including youth have been sensitized about
human rights issue through these activities. The Commission also recommends
compensation to the victimsand departmental/criminal action against delinquent public
servants.

Statement

Statewise details of the complaints registered from 2008-09 to 2001-12

(upto 15.2.2012)
State’yUTs 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5
ANDHRA PRADESH 996 979 1272 1354
ARUNACHAL PRADESH 29 20 29 29
ASSAM 210 212 324 322
BIHAR 3490 2893 2862 2644
GOA 67 50 61 76
GUJARAT 2892 1288 1433 1001
HARYANA 3382 2021 3322 3674
HIMACHAL PRADESH 172 139 164 154
JAMMU & KASHMIR 202 189 224 323
KARNATAKA 738 531 635 1203
KERALA 326 295 659 508
MADHYA PRADESH 2317 2228 2321 2337
MAHARASHTRA 4321 2609 2297 2094
MANIPUR 28 63 66 135
MEGHALAYA 23 a4 33 42
MIZORAM 23 13 23 15
NAGALAND 12 9 19 8

ODISSA 800 1126 1917 2940
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1 2 3 4 5
PUNJAB 999 986 1111 1113
RAJASTHAN 2535 2249 2724 2554
SIKKIM 14 8 5 12
TAMILNADU 2617 1466 1454 1675
TRIPURA 44 37 50 64
UTTAR PRADESH 53492 51270 49840 47602
WEST BENGAL 1168 927 1256 1348
ANDAMAN & NICOBAR 22 19 20 40
CHANDIGARH 109 94 132 190
DADAR & NAGAR HAVELI 9 5 25 13
DAMAN & DIU 9 13 8 12
DELHI 5433 5228 5929 6874
LAKSHADWEEP 0 0 8 8
PUDUCHERRY 78 52 49 65
CHATTISGARH 577 455 481 657
JHARKHAND 1552 1306 1596 1583
UTTARAKHAND 1806 1870 2010 1771
TotaL 90512 81594 84359 84440

Decision to moder nize and develop NSG
833. SHRI T.M. SELVAGANAPATHI :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it is afact that Government had taken a decision to modernize
and devel op the National Security Guard (NSG) during the Twelfth Five Year Plan;

(b) if so, the details thereof;

(c)  whether it istrue that Government had set up the forth and final regional
hub of the NSG; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) No, Sir.

(b) Doesnot arise.
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(c) Yes, Sir.

(d)  The Government has set up four Regional Hubs at Hyderabad, Mumbai,
Chennai and Kolkata. These hubs have been operationalised on 30" June/1 July, 2009.

Smuggling of narcoticsat Pakistan border
834. SHRI BAISHNAB PARIDA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whetheritisafact that smugglers based in Pakistan aretrying to sneak in
narcotics at the Pakistan border in Punjab’s Ferozepur district;

(b) if so, the details of the seizure from Pak smugglers in the last one year;
and

(c)  what effective steps the Ministry istaking to increase patrolling at border
posts?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) Seizure of 180.244 kgs
South West Asian (SWA) origin heroin (a narcotic drug) during 2011 at the Indo-Pak
border in variousdistricts of Punjab including Ferozpur indicatesthat smugglers based
in Pakistan are trying to sneak in narcotics by resorting to two main modus operandi:-

0] Throwing the consignment over thefencewhich isretrieved by their Indian
counterpart in Indian territory.

(ii)  The consignment is concealed in a plastic pipe beneath the fence and
cleared by their Indian counterpart in Indian side.

Since these seizures are made at Indo-Pak border, it can be inferred that
these are from Pak Smugglers.

(c)  Variousstepshave been taken to check, detect and prevent drug smuggling
from the bordering countries, which among other things includes the following:

0] Improved coordination among the various Drug Law Enforcement
Agencies including border guarding forces in order to impart greater
cohesion to interdiction.

(i)  Strengthening of the intelligence apparatus to improve the collection,
analysis and dissemination of operational intelligence.

(iii)  Implementing a scheme of monetary rewards for information leading to
seizures of Narcotic drugsto informers and officers.
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(iv) Intensive preventive and interdiction efforts along known drug routes.
(v)  Strict surveillance and enforcement at import and export points.

(vi) Strict enforcement of provisions of Narcotic Drugs & Psychotropic
Substances (NDPS) Act, 1985 and financial investigation against the
accused is done under Chapter V-A of the NDPS Act and property of
accused(s) and their associates is seized, freezed and forfeited.

Rape of minor Girlsand Women in Delhi
835. SHRI BAISHNAB PARIDA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it is afact that Delhi has become notorious for raping of minor
girls and women;

(b) if so, how many such cases have taken place in the last one year up till
now;

(c)  what arethe reasons for the same; and
(d)  what effective action Government has taken against the culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : () and (b) Thedetailsof rape cases
(Mgjor/Minor) i.e. up to the age of 18 years and above the age of 18 year, reported to
Delhi Police during the year 2011 and 2012 (up to 29.02.2012) are as under:-

Year Rape cases Rape cases Total rape
(Minor) (Minor) cases

2011 364 208 572

2012 (up to 29.02.2012) 52 39 91

(c)  Theproximatelocation of colonies of the affluent and the under-privileged
isacritical crimogenic factor and in most of the rape cases the accused were found to
be known to the victim or her family. In all the rape cases (except fourteen cases)
reported in the year 2011 the accused were known to the victim and werefirst timers.

(d)  The action taken against the culprits in rape cases during the year 2011
and 2012 (up to 29.02.2012) is as under:-

Year Persons Pending Pending
arrested Trial Investigation
2011 711 500 197

2012 (up t0 29.02.2012) 102 - 102
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Children missing from various states
836. SHRI ISHWAR SINGH :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the Union Government is aware that alarge number of children
are missing from various States in the country during the last three years;

(b)  if so, the year-wise and State-wise details thereof;

(c)  whether Government has aproposal to constitute aspecial cell to find out
the exact cause of the missing children and to locate them; and

(d) if so, theconcrete steps Union Government proposesto takein thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) to (d) As per information provided by the National
Crime Records Bureau (NCRB) the total number of missing children States’UT-wise
for the years 2008, 2009 and 2010 are given in Statement (See below).

As per the seventh schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjectsand, assuch, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies with the State Governments/
Union Territory Administrations. However, Government of Indiais deeply concerned
with the welfare of children and through various schemes and advisories to the State
Governments/Union Territory Administrations, augmentsthe efforts of the States/UTs.

Ministry of Home Affairs has recently issued an Advisory on missing children
on 31% January, 2012 wherein the States/UTs have been advised on various measures
needed to prevent trafficking and trace the children. These includes computerization
of records, DNA profiling, involvement of NGOs and other organizations, community
awareness programmes etc. to facilitate the tracing of missing children.

In a separate detailed advisory dated 14th July, 2010 sent by the Central
Government to all States’'UTs wherein they have been advised to ensure all steps for
improving the safety conditionsin school s/institutions, public transport used by students,
children’s parks/play grounds, residential localities/roads etc. It has also been advised
that the crime prone areas should be identified and a mechanism be put in place to
monitor infractions in such areas for ensuring the safety and security of students,
especially girls. For this purpose the States/UTs have been advised to take following

steps:
i. Increase the number of beat constables;

ii. Increase the number of police help booths/kiosks, especialy in remote
and lonely stretches;
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Increase police patrolling, especially during nights;

Posting police officers especially women, fully equipped with policing
infrastructure in crime-prone areas in adequate number.

Statement

NUMBER OF CHILDREN MISSING DURING 2008-10

S.No. State/lUT 2008 2009 2010
1 2 3 4 5
L A & NISLANDS 56 46 31
2. ANDHRA PRADESH 2814 3084 3700
3. ARUNACHAL PRADESH 12 NR 60
4, ASSAM 747 899 995
5. BIHAR 560 740 NR
6. CHANDIGARH 118 119 159
7. CHATTISHGARH 2706 2823 4808
8. D & N HAVELI 23 17 17
9. DAMAN & DIU 14 7 20
10. DELHI 6268 5946 5091
11 GOA 257 236 NR
12. GUJARAT 2644 2718 2868
13. HARYANA 845 915 1259
14. HIMACHAL PRADESH 362 270 320
15. JAMMU & KASHMIR 276 366 NR
16. JHARKHAND NR NR NR
17. KARNATAKA 4192 3996 4845
18. KERALA 1206 996 1037
19. LAKSHADWEEP 1 NR 0
20. MADHYA PRADESH 8655 9498 10720
21. MAHARASHTRA 13215 13099 14823
22. MANIPUR 45 45 NR
23. MEHGALAYA 71 168 NR
24. MIZORAM 0 0 0
25. NAGALAND 128 117 242
26. ODISSA 1733 1882 2521
27. PUDUCHERRY 76 57 72
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1 2 3 4 5
28. PUNJAB 268 277 282
29. RAJASTHAN 2477 2731 3492
30. SIKKIM 218 226 342
3L TAMIL NADU 1813 1855 2504
32. TRIPURA 292 NR 299
33. UTTAR PRADESH 3597 3136 NR
34. UTTARAKHAND 414 431 554
35. WEST BENGAL 11092 11527 15835

ToraL 67195 68227 76896

NOTE: STATEMENT IS PREPARED ON THE BASIS OF DATA RECEIVED
FROM STATE CRIME RECORDSBUREAU.

DATANOT YET RECEIVED FROM STATESHASBEEN INDICATED
AS‘NR’
* FIGURESARE PROVISIONAL
Registration of birthsand deaths
837. SHRI ISHWAR SINGH :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government is aware that nearly 25 per cent of the children born
in Indiaare not registered at birth;

(b) if so, whether the United Nations Children’s Fund (UNICEF) 2012 report
also revealed that 59 per cent of birthsin urban Indiaand 35 per centinrural Indiaare
only registered;

(c)  if so, whether the Compulsory Registration of Births and Deaths Act has
completely failed to check such unregistered births; and

(d) if so, the latest strategy to be adopted to ensure that every citizen at the
time of birth or after death is properly registered?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) Yes, Sir. Approximately 25 per cent of the birthsare
not being registered in India. Thelevel of registration of birthin Indiais74.5and 77.5
per cent respectively for the year 2007 and 2008.

(b)  Yes, Sir. UNICEF Report on “The State of the World's Children, 2012”
reveals that 59% of the birth in urban Indiaand 35% in rural India are registered.

(c) No, Sir. The level of registration of birth in India is increasing year by
year and the level of registration of births has increased to 77.5 percent in 2008 from
56.2 percent in 2000.
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(d)  Themeasuresbeing taken to improvetheregistration systemin Indiaare:

. Office of RGI has intensified publicity campaigns on the need and
importance of registration of birthsand deathsthrough el ectronic and print-
media at the central level.

. Under the scheme of central assistance to States, the financial assistance
isprovided to StatesyUTs for-

0) Publicity and advertisement through Information Education
Communication (IEC) activities,

(i)  Training of Registration Functionaries &
(iii)  Providing infrastructural support in terms of staff, computers, etc.
. Launched National Campaign for birth registration.

. Instructions have been issued to ensure cent per cent registration of
institutional eventsto all States/UTs.

Srengthening Security inVVIP areasin Delhi
838. SHRI UPENDRA KUSHWAHA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether aterror attack on an Israeli embassy car in the high security area
closeto Prime Minister’s official residence has taken place on 13th February, 2012;

(b)  whether magnet bomb has been used in the attack for the first time in
Indig;

(c)  whether the said terror attack is the failure of intelligence agencies and
Delhi Police;

(d) the measurestaken to strengthen security arrangementsin VVIP areasin
Delhi; and

(e)  whether thereisany proposal toinstall CCTV camerasat strategiclocations
in VVIP areas and other prominent placesin Delhi and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) A bomb explosion took
place in an Israeli Embassy car on 13.02.2012 near the crossing of Aurangzeb Road
and Race Course Road in New Delhi. The matter isbeing investigated by Delhi Police.

(d) and () Security arrangementsinVVIPareasin Delhi, including areaswhere
most of the diplomatic missions and residences of foreign diplomats are located, are
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reviewed periodically on the basis of inputs given by the Central Security Agencies
and appropriate advisories are issued to Delhi Police. The actual arrangements based
on these inputs and advisories, aswell aslocal threat assessments, are made by Delhi
Police. Delhi Police hastaken additional measuresincluding integrated patrolling along
with Police Control Room Vans, surveillance system, deployment of pickets at
vulnerable points etc, as also installation of Closed Circuit Television (CCTV) at
prominent markets, important areas, border check posts etc., in order to strengthen
security.

Growingincidents of kidnapping
839. SHRI MOHD.ALI KHAN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Indiaranksamong thetop ten countriesin theworld with growing
incidents of kidnapping;

(b)  if so, the details thereof;

(c) the State-wise cases including Hyderabad reported during the last three
years,

(d) theactual reasonstherefor; and

(e) thestepsto betaken to contain such kidnapping in future in coordination
with the State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : () to (d) Datais not maintained about incidence of
kidnapping in foreign countries. However, the StatesUTs-wise and Mega City wise
details of cases reported, cases charge-sheeted, cases convicted, number of persons
arrested, persons charge-sheeted and persons convicted under kidnapping & abduction
during 2008-10 are given in Statement-1 and Statement-11 (See below).

(e)  ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule
to the Constitution of India and therefore, the State Governments are primarily
responsible for prevention, detection, registration and investigation of crime and for
prosecuting the criminals through the machinery of their law enforcement agencies as
asofor protecting thelife and property of the citizens. The Union Government, however,
attaches highest importance to the matter of prevention of crime and therefore, has
continued to urge to the State Governments/UT Administrations to give more focused
attention to improve the administration of criminal justice system and take such
measures as are necessary for prevention and control of crime. An Advisory on
Prevention, Registration, Investigation and Prosecution of Crime has been issued on
16th July, 2010.
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Statement-I

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under
kidnapping & abducation During 2008-2010

2008
Sl. State CR Cs Ccv PAR PCS PCV
1. AndhraPradesh 1970 1205 62 2380 2532 173
2. Arunachal Pradesh 79 37 4 78 49 7
3. Assam 2239 982 110 2516 1583 348
4.  Bihar 3047 1630 363 4759 4287 723
5. Chhattisgarh 273 224 30 369 343 50
6. Goa 36 9 1 44 10 1
7. Gujarat 1323 922 48 1730 1739 79
8. Haryana 854 466 105 935 880 165
9.  Himachal Pradesh 151 72 10 161 152 17
10. Jammu & Kashmir 704 282 1 564 565 1
11. Jharkahand 792 553 101 958 791 153
12. Karnataka 758 385 8 903 758 28
13. Kerada 253 207 2 342 357 6
14. MadhyaPradesh 929 796 254 1471 1455 339
15. Maharashtra 1379 966 79 2149 1956 109
16. Manipur 176 1 0 90 1 0
17. Meghalaya 56 12 1 69 18 9
18. Mizoram 9 7 3 14 12 8
19. Nagaand 44 18 12 57 31 20
20. Orissa 908 619 77 781 772 0

21. Punjab 718 351 37 884 686 78
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S. Sate CR CS Ccv PAR PCS PCV
22. Ragasthan 2358 835 189 1766 1767 376
23. Sikkim 4 5 1 8 8 1
24. Tamil Nadu 1375 627 144 1800 1419 316
25. Tripura 146 108 6 158 127 13
26. Uttar Pradesh 5428 3002 1469 10122 7320 3728
27. Uttarakhand 247 140 64 223 189 190
28. West Benga 2332 1309 44 2174 1802 71

TotaL STATE 28588 15770 3225 37505 31609 7096
29. A & Nldlands 17 8 0 11 11 0
30. Chandigarh 50 17 9 63 36 22
31. D & N Haveli 17 12 0 34 31 0
32. Daman & Diu 4 0 0 0 0 0
33. Delhi UT 1567 579 40 551 784 59
34. Lakshadweep 1 0 0 1 0 0
35. Puducherry 17 6 0 16 8 0

TotaL UT 1673 622 49 676 870 8l

TotaL ALL INDIA 30261 16392 3274 38181 32479 7177

2009

S. Sate CR CS Ccv PAR PCS PCV
1. AndhraPradesh 1958 1212 82 2521 2233 189
2. Arunachal Pradesh 62 45 4 61 48 4
3.  Assam 2718 946 93 2875 1340 147
4. Bihar 3222 1333 279 4727 3774 708
5. Chhattisgarh 286 219 45 373 361 64
6. Goa 33 18 2 40 39 2
7. Gujarat 1348 935 51 1848 1819 84
8. Haryana 916 482 99 909 921 153
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S. State CR CS C PAR PCS PCV
9. Himachal Pradesh 150 75 5 148 140 17
10.  Jammu & Kashmir 873 442 12 75 72 1
11.  Jharkahand 827 567 200 83 799 210
12. Karnataka 892 506 9 1094 904 27
13. Keraa 256 213 9 43 443 18
14. MadhyaPradesh 1036 837 171 1630 1585 332
15. Maharashtra 1286 953 45 2043 1938 82
16. Manipur 159 2 1 119 3 1
17. Meghaaya 56 28 0 58 55 0
18. Mizoram 9 7 6 4 6 11
19. Nagaland 52 38 16 73 0 20
20. Orissa 930 569 49 1013 958 64
21. Punjab 692 292 48 816 565 102
22. Rajasthan 2870 962 178 1828 1820 382
23. Sikkim 6 3 3 7 4 4
24. Tamil Nadu 1372 676 75 1779 1510 190
25. Tripura 121 87 7 176 89 11
26. Uttar Pradesh 6083 3314 1506 12393 7918 4569
27. Uttarakhand 275 166 44 213 209 117
28. West Bengal 2750 1318 37 2291 2052 49

ToTAL STATE 31238 16245 3076 41036 32295 7568
29. A& N lslands 16 3 0 16 8 0
30. Chandigarh 40 20 13 32 25 24
31. D& N Haveli 12 13 2 16 25 3
32. Daman & Diu 0 1 0 4 4 0

33. Dehi UT 2536 466 63 625 588 71
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S, State CR Cs Ccv PAR PCS PCV
L akshadweep 0 1 0 0 1 0

35. Puducherry 18 21 0 24 46 0
TotaL UT 2622 525 78 717 697 98
TotaL ALL INDIA 33860 16770 3154 41753 32992 7666

2010

Sl. Sate CR Cs Ccv PAR PCS PCV
1. AndhraPradesh 2053 1436 117 2543 2549 219
2. Arunacha Pradesh 67 26 2 8l 34 2
3. Assam 3250 1222 116 3190 1452 159
4. Bihar 3674 1823 267 4518 4129 416
5. Chhattisgarh 359 234 59 439 408 110
6. Goa 25 14 2 43 36 3
7. Gujarat 1447 1151 52 2015 1965 101
8. Haryana 963 573 110 903 857 169
9. Himachal Pradesh 194 64 5 161 130 5
10. Jammu & Kashmir 896 367 5 570 563 10
11. Jharkahand 978 625 130 1040 1008 195
12. Karnataka 1374 559 16 1389 1224 62
13. Kerda 261 231 6 340 421 7
14. MadhyaPradesh 1187 998 269 1684 1723 575
15. Maharashtra 1508 1000 35 2325 2035 65
16. Manipur 199 4 0 120 4 0
17. Meghaaya 71 27 0 104 39 0
18. Mizoram 9 7 4 n 13 9
19. Nagaand 50 38 10 90 43 4
20. Orissa 1016 938 33 1297 1332 43
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S. Sate CR Cs Ccv PAR PCS PCV
21. Punjab 789 353 83 1007 808 158
22. Rajasthan 2985 1016 185 1953 1941 454
23. Sikkim 6 10 1 13 10 1
24. Tamil Nadu 1720 737 122 2126 1724 223
25. Tripura 114 79 4 133 114 4
26. Uttar Pradesh 6321 3449 2024 13727 8016 5363
27. Uttarakhand 286 159 46 346 314 127
28. West Benga 3345 2356 41 2698 2932 56

ToTAL STATE 35147 19496 3744 44866 35824 8540
29. A & Nldands 10 9 0 18 19 0
30. Chandigarh 38 2 7 51 16 9
31. D & N Haveli 18 8 1 20 15 1
32. Daman & Diu 2 0 0 0 0 0
33. Dehi UT 3208 404 116 512 516 156
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 17 14 2 31 35 2

TotaL UT 3293 437 126 632 601 168

ToTaL ALL INDIA 38440 19933 3870 45498 36425 8708

Source: Crimein India

Note : Information on disposal by police and courts includes the information of
pending cases from previous years al so.

Statement-I11

Cases Registered (CR), cases chargesheeted (CS), Cases Convicted (CV), Persons
arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under
kidnapping & abduction in mega cities During 2008-2010

2008

Sl. State CR (O cv PAR PCS PCV

1. Agra 161 92 50 226 226 141
2. Ahmedabad 172 107 6 176 199 6
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S. Sate CR CS Ccv PAR PCS PCV
3. Allahabad 58 24 10 66 41 25
4.  Amritsar 54 32 5 52 38 5
5. Asansol 18 10 0 16 16 0
6. Nengauru 159 87 0 166 150 0
7. Bhopa 38 35 4 78 75 7
8.  Chennai 43 19 1 70 52 2
9. Coimbatore 17 12 1 24 22 2
10. Delhi (city) 1317 456 33 428 685 52
11. Dhanbad 21 20 3 32 31 16
12. Faridabad 109 65 7 99 81 29
13. Hyderabad 140 58 3 161 178 3
14. Indore 49 54 20 72 71 26
15. Jabalpur 35 38 38 62 62 30
16. Jaipur 185 57 8 105 105 9
17. Jamshedpur 33 11 10 19 19 12
18. Kanpur 296 140 50 382 238 115
19. Kochi 12 6 0 29 20 0
20. Kolkata 116 98 7 109 114 7
21. Lucknow 309 140 52 286 213 97
22. Ludhiana 110 50 0 83 57 0
23. Madurai 24 12 0 21 23 0
24. Meerut 84 55 35 190 190 89
25. Mumbai 189 108 15 194 211 25
26. Nagpur 43 43 1 63 81 2
27. Nask 34 21 0 54 41 0
28. Pana 230 136 10 233 245 30
29. Pune 110 89 1 191 178 2

30. Rajkot 54 35 4 73 72 12
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S. Sate CR CS C/ PAR PCS PCV
31. Surat 131 105 2 197 199 2
32. Vadodara 34 32 0 56 58 0
33. Varanas 48 30 1 49 56 22
34. Vijayawada 49 56 3 55 80 3
35.  Vishakhapatnam 34 42 2 60 67 3

Source: Crimein India

2009
S. State CR CS Ccv PAR PCS PCV
1. Agra 170 92 34 340 239 85
2. Ahmedabad 181 127 22 246 245 33
3. Allahabad 56 29 12 140 73 43
4.  Amritsar 46 22 9 43 32 9
5. Asansol 27 16 0 41 41 0
6. Nengauru 270 121 1 285 121 4
7.  Bhopa 67 37 4 65 50 4
8. Chennai 42 14 7 55 37 21
9. Coimbatore 23 9 1 29 23 1
10. Delhi (city) 2149 371 53 539 506 63
11. Dhanbad 27 16 5 54 53 13
12. Faridabad 86 49 0 83 83 0
13. Hyderabad 108 54 16 126 84 34
14. Indore 28 20 13 35 36 18
15. Jabalpur 25 21 0 35 38 0
16. Jaipur 215 77 10 159 159 12
17. Jamshedpur 54 45 15 65 68 21
18. Kanpur 282 142 50 378 281 130
19. kochi 11 12 2 17 18 2
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S. Sate CR CS Ccv PAR PCS PCV
20. Kolkata 129 39 5 161 49 7
21. Lucknow 256 139 56 308 227 96
22. Ludhiana 86 25 3 71 36 3
23. Madurai 25 13 2 83 30 9
24. Meerut 83 53 49 151 121 96
25. Mumbai 149 86 12 138 122 29
26. Nagpur 73 54 0 130 109 0
27. Nask 24 14 1 53 52 4
28. Patna 242 65 8 472 325 18
29. Pune 105 107 6 166 198 10
30. Rajkot a7 40 4 68 67 8
31. Surat 119 78 2 139 125 3
32. Vadodara 33 22 2 64 56 5
33. Varanasi 25 12 7 47 31 15
34. Vijayawada 63 39 5 163 157 13
35. Vishakhapatnam 48 41 0 41 61 0
Source: Crimein India
2010
Sl State CR Cs cv PAR PCS PCV
1. Agra 171 141 49 612 215 87
2. Ahmedabad 207 234 18 298 284 31
3. Allahabad 40 22 27 73 62 64
4, Amritsar 51 31 3 47 33 5
5. Asansol 21 9 0 25 25 0
6. Nengauru 513 86 2 361 431 42
7. Bhopa 59 21 5 51 76 9
8. Chennai 47 25 1 102 66 4
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S. State CR CS Ccv PAR PCS PCV
9. Coimbatore 22 12 0 52 30 0
10. Delhi (City) 2629 319 92 437 438 138
11. Dhanbad 46 37 4 57 58 19
12. Faridabad 102 80 1 99 95 9
13. Hyderabad 121 76 5 96 116 5
14. Indore 30 28 23 32 30 25
15. Jabalpur 27 35 15 35 35 45
16. Jaipur 207 76 8 129 129 9
17. Jamshedpur 43 59 15 108 68 37
18. Kanpur 316 144 88 475 315 176
19. Kaochi 8 10 0 15 23 0
20. Kolkata 125 55 6 147 71 8
21. Lucknow 251 120 66 312 202 135
22.  Ludhiana 143 55 7 148 80 8
23. Madura 15 2 5 29 12 15
24. Meerut 93 68 38 145 99 145
25. Mumbai 194 115 4 206 133 7
26. Nagpur 57 49 0 112 124 0
27. Nask 27 11 0 32 24 0
28. Patna 183 151 7 205 185 11
29. Pune 129 110 9 200 196 19
30. Rajkot 39 26 0 64 62 0
31. Surat 82 60 0 93 121 0
32. Vadodara 36 37 0 e 80 0
33. Varanas 38 29 15 106 56 41
34. Vijayawada 57 53 2 126 104 3
35. Vishakhapatnam 34 33 10 42 52 11

Source: Crimein India
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Ulfa Surrender and rehabilitation policy
840. SHRIMATI NAZNIN FARUQUE :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  what arethe salient features of United Liberation Frot of Assam (ULFA)
surrender and rehabilitation policy;

(b)  thedetailsof ULFA who have surrendered and amount reimbursed to State
during 2009-10 and 2010-11 specially for Assam, district-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) The Government has
formulated a scheme for surrender-cum-rehabilitation of militantsin the North Eastern
Statewhich isapplicableto those militantsincluding United Liberation Front of Assam
(ULFA) cadreswho have surrendered/surrender after 1.04.1998. The objective of the
Schemeisto wean away the misguided youth and hardcore militantsthat have strayed
into the fold of militancy and now find themselves trapped into that net. The Scheme
a so seeksto ensure that the militants who have surrendered do not find it attractive to
join militancy again. The surrender scheme was revised w.e.f. 1.4.2005. The main
features of revised surrender scheme is as under:-

i. Immediate grant of Rs. 1.50 Lakhs to be kept in a bank in the name of
surrenderee asfixed deposit for aperiod of three years. The money can be
withdrawn by the surrenderee after 3 years subject to good behavior.

ii. Monthly stipend of Rs. 2000/- to each surrendereefor aperiod of 36 months.
iii.  Incentivesfor surrendered weapons/ammunitions; and
iv. Vocational training to the surrenderee of their choice.

As per available information, 151 ULFA cadres surrendered before the State
authorities during the years 2009 to 2011. Expenditureincurred by State Government
on rehabilitation of surrendered militants are reimbursed on yearly basis. Details of
district wise surrender and expenditure on their rehabilitation are maintained by the
respective State Governments.

Non-implementation of polnet
841. SHRI AVINASH RAI KHANNA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government has planning for POLNET for the modernization of
the communication system;
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(b) if so, the present status thereof;

(c)  whether it is a fact that due to non implementation fo the scheme,
Government has incurred loss of crores of rupees; and

(d)  whoisresponsiblefor the non implementation of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (d) Yes, Sir. The Cabinet
Committee on Security during 1998 approved the proposal for setting up a Police
Communication Network (POLNET) to modernize the police communication in the
country. POLNET is a satellite based Police Telecommunication Network to cater to
the communication needs of Police in maintaining the Law and Order of the country,
covering States, Union Territories, and Central Police Organisations (CPOs). The project
fulfilled its objective connecting national capital, State capitals, district head quarters
and central Para Military Force (CPMF) locations. The network is functional since
2004. Presently under the POLNET network 961 Very Small Aperture Terminals
(VSATS) are functional.

National Policeinformation technology centre
842. SHRIMATI T. RATNA BAI :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the National Police Information Technology Centre opened up
recently;

(b) if so, the State-wise details thereof in the Eleventh Plan;
(c) thefundsallocated for them; and
(d) the present statusin Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) No, Sir.

(b) to (d) Does not arise.
Incidents of human rightsviolation in Delhi

t843. SHRI KAPTAN SINGH SOLANKI : Will the Minister of HOME
AFFAIRS be pleased to state:

(@  whether itisafact that according to asurvey conducted on national level,
National Capital of Delhi has been placed at the lowest level, in terms of security;

(b) if so, the details thereof;

t Origina notice of the question was received in Hindi.
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(c)  whether theincidents of human rights’ violation in Delhi have increased,;
(d) if so, the details thereof; and
(e)  whether Government has chalked out any policy in thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) No such informationis
available.

(c) and (d) Detailsof the casesregistered by National Human Rights Commission
(NHRC) on the basis of complaints received about human rights violations in Delhi
during the last three years and current year are given below:

Year Cases registered
2008-09 5433
2009-10 5228
2010-11 5929
2011-12 (up to 15.02.2012) 6874

(e)  TheDelhi Palice have taken following measures in this regard:-

1 Police Personnel have been sensitized not to violate human rights of citizens
and to take immediate legal action if any complaint of human rights
violation is received.

2. A separatevigilance unit hasbeen established for dealing withthecomplaints.

3. Senior officersof Delhi Policeattend to the complaints of citizens; enquiries
are conducted; remedia steps are taken and complainants are informed
accordingly.

4, Various courses on Human Rights are conducted at the Police Training
College (PTC) and the subject of Human Rights has been included in the
basic training courses as well as promotional courses of the trainees.

Organised gangsinvolved in kidnapping of children
844. DR.T. SUBBARAMI REDDY :
Will the Minister of HOME AFFAIRS be pleased to state:
(@  whether several cases of missing children have been reported in the country;

(b)  if so, the details thereof alongwith total number of such cases registered,
children traced/untraced during each of thelast three years and the current year, State-
wise and gender-wise;
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(c)  whether there are reports of organized gangs involved in kidnapping of
such children and pushing them into prostitution, bonded labour, begging and other
illegal activities; and

(d) if so, thereaction of Government thereto and the State-wise action taken
to coordinate efforts to curb such crimesin the country during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (8) to(d) Instancesof missing children have been reported
in the country. As per information provided by the National Crime Records Bureau
(NCRB) thetotal number of missing children, traced/untraced States’UT-wise for the
years 2009, 2010 and 2011 are given in the Statement (See below).

As per the seventh schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of Indiais
deeply concerned with the welfare of children and through various schemes and
advisoriesto the State Governments/Union Territory Administrations, augmentsthe
efforts of the State/UTs.

Ministry of Home Affairs has recently issued an Advisory on missing children
on 31% January, 2012 wherein the States/UTs have been advised on various measures
needed to prevent trafficking and trace the children. These includes computerization
of records, DNA profiling, involvement of NGOs and other organi sations, community
awareness programmes etc. to facilitate the tracing of missing children.

In a separate detailed advisory dated 14th July, 2010 sent by the Central
Government to all States’/UTs wherein they have been advised to ensure all steps for
improving the safety conditionsin school g/institutions, public transport used by students,
children’s parks/play grounds, residential localities/roads etc. It has al so been advised
that the crime prone areas should be identified and a mechanism be put in place to
monitor infractions in such areas for ensuring the safety and security of students,
especialy girls. For this purpose the States/UTs have been advised to take following

steps:
i. Increase the number of beat constables;

ii. Increase the number of police help booths/kiosks, especialy in remote
and lonely stretches;

iii. Increase police patrolling, especially during nights;

iv. Posting police officers especially women, fully quipped with policing
infrastructure in crime-prone areas in adequate number.
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Failure of Delhi Palicein regulating Traffic
845. SHRI JAI PRAKASH NARAYAN SINGH :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Delhi Police have failed to regulate traffic on Delhi roads with
the result on an average four persons are killed every day on Delhi roads;

(b) if so, what steps have been taken to draw/develop strategies for better
traffic management;

(c)  whether motorcyclist, two-wheelers and auto rickshaw drivers are not
properly warned of erratic traffic on Delhi roads causing chaos at every inter-section;
and

(d) if so, what steps Government proposesto take to educate particul ar traffic
offender?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) No, Sir. Itisincorrect to
say that Delhi Police have failed to regulate traffic on Delhi roads. Delhi Police have
consistently worked for bringing down the number of road accidents. In order to tackle
the situation in acomprehensive manner in the NCT of Delhi, the Delhi Traffic Police
have prepared a Traffic Management Plan, which is based on the principles of road
safety education, regulation, enforcement and engineering solutions. Based on this
Traffic Management Plan, the Delhi Traffic Police have taken a number of steps to
decongest and streamline the traffic in the NCT of Delhi.

(c) and (d) It is not correct to say that motorcyclists, two-wheelers and auto
rickshaw drivers are not made aware of traffic on Delhi roads causing chaos at every
intersection. Apart from this, strict action is taken by Delhi Police against violations
by drivers of two-wheelersand TSRs. In addition, regular compaignsare also organized
to sensitize two-wheeler riders and auto rickshaw drivers about the lane discipline,
intersection discipline, round-about discipline etc. to avoid congestion and chaos on
Delhi roads.

Geographical limit of GTA
1846. SHRI SAMAN PATHAK :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government is taking any concrete steps to implement the
agreement which was signed on formation of Gorkhaland Territorial Administration
(GTA) through tri-partite agreement on Darjeeling;

T Original notice of the question was received in Hindi.
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(b)  whether national political partiesaswell asother regional political parties
of Darjeeling have been consulted before or after agreement regarding the said
agreement;

(c) if so, the details thereof and if not, the reasons therefor;

(d)  whether this GTA, which is formed on the basis of this agreement, has
been given statutory protection; and

(e)  the geographical limit of GTA which is formed on the basis of this
agreement?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) Yes, Sir.

(b) to (d) The processto bring peace and normalcy inthe hill areas of Darjeeling
wasinitiated on September 8, 2008 by way of tripartite talks between the Government
of India, Government of West Bengal and GIJM. This agreement was a result of such
talks spanning a period of nearly two years.

The GTA is being constituted by an Act of the legislature.

(e)  The geographic limit of GTA comprising the three hill sub-divisions of
the district of Darjeeling, namely, Darjeeling, Kalimpong and Kurseong, and includes
the following mouzasin the sub-division of Siliguri of that district:-

0] Lohagarh Tea Garden,
(ii)  Lohagarh Forest,

(iii)  Rangmohan,

(iv) Barachenga,

(v)  Panighata,

(vi) ChotaAdalpur,

(vii) Paharu,

(viii) SuknaForest,

(ix) SuknaPar-l,

(X)  Pantapati Forest-1,
(xi)  Mahanadi Forest,
(xii) Champasari Forest,
(xiii) Salbari Chhat Part-I1,
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(xiv) Sitong Forest,
(xv) SivokeHill Forest,
(xvi) Sivoke Forest,
(xvii) ChhotaChenga,
(xviii) Nipanig;
Damage by maoistsin Odisha
847. SHRIMATI RENUBALA PRADHAN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@) the State-wise details of Maoists, security persons and civilianskilled in
the Naxal activitiesin the country during 2010 and 2011,

(b)  how many mobile towers, school houses and panchayat offices were
damaged by the Maoists in Odisha during the period;

(c)  how many States have banned the activities of the CPI (Maoists) and its
frontal organizations and whether Centre has asked any State to impose prohibition on
the activities of any organizationsin the States; and

(d)  whether Government is considering for including more districts in the
Security Related Expenditure Scheme as Odisha Government recently requested to
combat the activities of ultras?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (@) The State-wise details of naxals, security personnel
and civilians killed in 2010 and 2011 are given in Statement (See below).

(b)  During 2011, 11 Telephone exchange/towers, 01 school building and 01
panchayat bhawan were damaged by the M aoistsin Odishacompared to 17 Telephone
exchange/towers, 8 school buildings and 11 panchayat bhawans damaged in 2010.

() The CPI (Maoist) has been included in the schedule of terrorist
organizations along with all its formations and front organizations on 22 June 2009,
under the Unlawful Activities (Prevention) Act, 1967. Once an organization isnotified
as Terrorist Organisation under thisAct by the Central Government, thereisno provision
in the Act which requires the State Governments to issue a separate Notification for
the purpose.

(d) Yes, Sir. There is a proposal to cover some districts under the Security
Related Expenditure (SRE) Scheme, including 04 more districts of Odisha hamely,
Kalahandi, Nuapada, Baragarh and Bolangir.
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Statement

Satewi se details of Naxals, Security Personnel and civilianskilled in 2010 and 2011

State 2010 2011
Naxals Civilians Security Naxals Civilians Security
killed killed Forces  killed  killed Forces

killed killed
Andhra Pradesh 13 24 0 04 9 0
Bihar 05 72 25 14 59 3
Chhattisgarh 83 171 172 34 124 80
Haryana 0 0 0 0 0 0
Jharkhand 15 132 25 16 149 33
Karnataka 01 0 0 0 1 0
Keraa 0 0 0 0 0 0
Madhya Pradesh 0 0 01 0 0 0
Maharashtra 03 35 10 03 44 10
Odisha 10 62 17 23 39 14
Uttar Pradesh 00 1 0 0 0 0
West Bengal 42 223 35 05 39 2
Assam 0 0 0 0 0 0
TotaL 172 720 285 99 464 142

CRPF and Police per sonnel killed in landmine and bomb blasts
1848. SHRI ISHWARLAL SHANKARLAL JAIN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is afact that last year maximum number of Central Reserve
Police Force (CRPF) personnel and State police forces personnel were killed in land
mine blasts and bomb blasts;

(b)  the place-wise and State-wise details of personnel of CRPF/State police
forceskilled in these blasts; and

t Origina notice of the question was received in Hindi.
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(c) the details of financial assistance and facilities given to families of
personnel killed in these incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JTENDRA SINGH) : (a) No, Sir. 14 Central Reserve Police Force (CRPF) personnel
werekilled in Landmine/Bomb blastsin the year 2011 as against 31 CRPF personnel
killed in 2010. Information/data regarding State Police Forces personnel killed inland
mine blasts and bomb blasts is not maintained centrally by MHA.

(b)  The place-wise and State-wise details of CRPF personnel killed in these
blasts are as under:-

S.No Place/State Rank Name Date of death
1 GayalBihar CT/GD Sanjeev Kumar Singh  17.01.2011
2. L ohardaga/Jharkhand SI/GD Pratap Singh 03.05.2011
3. L ohardaga/Jharkhand HC/GD Satyabir Singh 03.05.2011
4, L ohardaga/Jharkhand CT/GD Gajener Singh 03.05.2011
5. L ohardaga/Jharkhand HC/GD Devanand Singh 03.05.2011
6. L ohardaga/Jharkhand HC/GD D.C. Deka 03.05.2011
7. L ohardaga/Jharkhand CT/BUG RadhaKishan 03.05.2011
8. Dantewada/Chhatisgarh ~ CT/FTR  Ajit Pratap Singh 17.05.2011
9. Dantewada/Chhatisgarh  CT/DVR  Rashpal Chander 17.05.2011
10. Dantewada/Chhatisgarh  CT/GD Anthony Minz 17.05.2011
11.  Dantewada/Chhatisgarh CT/GD  Sanjay Kumar 17.05.2011
12. Dantewada/Chhatisgarh ~ CT/GD S.S. Pathania 17.05.2011
13. Dantewada/Chhatisgarh  HC/GD Abdul Quyoom 17.05.2011
14. Dantewada/Chhatisgarh ~ CT/GD SurendraSingh 17.05.2011

(c) Thedetailsof financial assistance and facilities given to families of CRPF
personnel killed in these incidents are given below:-

S.No Financial Assistance  Amount Remarks
1 Ex-gratia Rs. 2,10,00,000/-  All 14 NOKs have been paid
ex-gratia @ Rs. 15 lakh.
2. Risk Fund Rs. 1,14,00,000/-  All 14 NOKs have been paid
(Departmentsal) Risk Fund @ Rs. 10 lakh.
3. Central Rs. 7,00,000/- All 14 NOKs have been paid

Welfare Fund CWF @ Rs. 50,000/-
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March organised by shariadhind
849. SHRI TARUN VIJAY :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government had prior-information of a march to Parliament to
be organised by agroup ‘ Shariaghind’ on March 3, 2012 to press for the enforcement
of Shariain Indig;

(b) if so, then why did it take a complaint by some private persons to Delhi
Police and investigation instructions by Delhi High Court onaPlI.L.;

(c) if not, then the reason for the failure of intelligence apparatus and what
action Government proposes to take against the officialsinvolved, if any; and

(d)  whether Government contemplates to take action against the Indian
organizers of the march and the people behind the website www.shariadhind.com?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) Yes, Sir. Government was
aware of the march to the Parliament to be organized by a group ‘ Shariadhind’ on
March 2-3, 2012. A case vide FIR No. 25/12 dated 28.02.2012 under section 124A,
153A, 295A of IPC and 66A of I T Act wasregistered on 28.02.2012 by Delhi Police at
PS Parliament Street and investigation undertaken.

Reduction in fundsunder M PF to states
850. SHRI DILIPBHAI PANDYA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether the funds granted under the M odernization of State Police Forces
(MPF) scheme have been reduced for some States including State of Guijarat;

(b) if so, the State-wise details thereof and the reasons therefor;

(c)  whether the outlay for the various States under the said scheme is very
low vis-a-vis the PP previous year, including for Gujarat State also; and

(d) if so, the corrective measures taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (d) A statement indicating
fundsrel eased to the States, including Gujarat, under the Schemefor M oderni sation of
State Police Forces (MPF Scheme) intheyear 2010-11, the detailsof Central allocation
made to States in the current financial year 2011-12 and funds rel ease position, as on
19.03.2012, isgiven in Statement (See below).
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The Central assistance to States, including Gujarat, under the Scheme is
determined keeping in view, inter-alia, demands and security scenario in other States,
utilization of funds by the concerned State and overall availability of funds under the
Scheme as per the allocations received from the Ministry of Finance.

Statement

Details of the allocation and release of funds as on 19.3.2012 for MRF Schemes
to the Sates

(Rs.incrore)

S Nameof State Funds FundsAllocated Funds
Na released on the basis of released as
BE Provision 0on19.3.2012
2010-11 2011-12 2011-12

1 2 3 4 5

1.  AndhraPradesh 89.96 69.81 4.09
2. Arunachal Pradesh 10.75 10.93 6.99
3. Assam 48.51 73.53 46.97
4, Bihar 63.67 45.97 27.02
5. Chhattisgarh 29.8 16.17 5.59
6. Goa 23 1.70 0.08
7. Guijarat 55.27 4257 33.23
8. Haryana 3041 19.10 5.23
9.  Himachal Pradesh 6.36 5.83 5.91
10. Jammu and Kashmir 148.25 111.15 109.72
11.  Jharkhand 36.9 15.32 4.95
12. Karnataka 83.01 63.85 52.50
13. Kerda 42.68 26.82 26.74
14. MadhyaPradesh 7241 45.12 36.92
15. Maharashtra 42.26 78.40 63.55
16. Manipur 26.63 26.60 38.03

17. Meghadaya 8.48 10.45 5.41
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1 2 3 4 5
18. Mizoram 19.55 13.30 10.94
19. Nagaland 33.77 29.93 29.40
20. Orissa 54.24 25.96 14.33
21. Punjab 26.08 27.33 32.03
22. Ragjasthan 47.88 52.01 32.37
23.  Sikkim 217 4.94 5.01
24. Tamil Nadu 92.52 57.97 42.73
25. Tripura 23.08 21.85 15.95
26. Uttar Pradesh 77.61 105.14 49.85
27. Uttarakhand 6.35 5.60 5.75
28.  West Bengal 43.73 48.10 46.52
ToraL 1224.63 1055.45 757.81

Amending section 171 (B) of IPC
851. SHRI GOVINDRAOADIK :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether the Election Commission has asked the Ministry to amend the
law to make bribing of voters, in cash or kind, a cognizable offence;

(b) if so, the details thereof; and

(c) by when the Ministry would amend IPC Section 171 (B) and make it a
cognizable offence so that enforcing agencies would have arresting power?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) Yes, Sir. The Election
Commission of India has suggested for amendment in the First Schedule to the Code
of Criminal Procedure, 1973 to make the offence of bribery under section 171B/171E
of 1PC acognizable offence.

(c) Asthe Crimina Law and Criminal Procedure are in the List |11 of the
Seventh Schedule to the Constitution of India and are administered by the State
Governments, the comments/views of the State Governments/UT Administrations have
been sought on the proposal. No time frame can be fixed in this regard.
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Sepsto check fake encounters
852. SHRI MAHENDRA MOHAN :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the Supreme Court has recently expressed its serious concern
over the fake encounters by the police across the country;

(b) if so, the details of fake encounters came to the notice of the Union
Government in the last three years;

(c)  whether the Union Government has since contemplated any effective steps
to check such fake encounters and fix responsibilities; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) Yes, Sir. The Supreme Court in its judgement in
Criminal Appeal Nos. 1174-1178 of 2011 {arising out of SLP (Criminal) Nos.
3865-69 of 2011} has stated that in cases where afake encounter is proved against
policemen in atrail, they must be given death sentence, treating it as the rarest of
rare cases. The Court further states that fake encounters are nothing but cold
blooded, brutal murder by persons who are supposed to uphold the law. However,
the Supreme Court made it clear that the trail court will decide the criminal case
against the appellants of the above case, uninfluenced by any observations made
in this Judgement.

(b) State-wisedetailsof the427 casesregistered by the National Human Rights
Commission (NHRC) of alleged fake encounters by police, defence and central armed
police forces, during the period 2008-09 to 2011-12 (as on 15.02.2012) are given in
Statement (See below).

(c) and (d) As per the Seventh Schedule of the Constitution of India, “Police”
and “Public Order” are State Subject. It isfor the State Governmentsto take action in
every crime. The Central Government issues advisories, while the National Human
Rights Commission (NHRC) issues guidelines and recommendations in respect of
custodial deaths. NHRC hasframed guidelinesfor reporting all deathsin police action
within 48 hours of their occurrence. The NHRC aso calls for various reports for
ascertaining any foul play or negligence by public servants, which resulted in custodial
death.

Section 176 of the Criminal Procedure Code proves for enquiry by the nearest
Magistrate empowered to hold inquest in cases of death in the custody of the
police.
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Statement

Details of the Cases registered by NHRC of allesed Fake Encounters from
2008-09to 2011-12

S.  Name of the State/UT 2008-09 2009-10 2010-11 2011-12
No. (Ason
15.2.2012)
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AndhraPradesh
Arunachal Pradesh
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1 2 3 4 5 6
24. Tamil Nadu 7 6 2 0
25. Tripura 0 0 0 0
26. Uttar Pradesh 41 30 40 19
27. Uttarakhand 1 7 0 1
28. West Bengal 6 4 11 10
29. Andaman & Nicobar 1 0 0 0
30. Chandigarh 0 0 0 0
31. Dadar & Nagar Haveli 0 0 0 0
32. Daman & Diu 0 0 0 0
33. Ddhi 3 1 2 2
34. Lakshadweep 0 0 0 0
35. Puducherry 0 0 0 0

TotAL 110 103 129 85

Approval to uid number scheme
853. DR.T.N. SEEMA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the Ministry has given approval for the Universal Identification
number scheme;

(b)  what are the conditions stipulated for clearance of the scheme;

(c)  whether Government has noted that citizens' data are being collected
through private agencies under the UID scheme; and

(d) what are the safeguards being taken for protection of privacy of the data
being collected?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (& No, Sir. The Government has not approved any
Universal ldentification number scheme. However, the Government has set up the
Unique Identification Authority of India(UIDALI) toissue uniqueidentification numbers
to all residents of India based on demographic and biometric attributes.

(b)  UIDAI was constituted as an attached office of the Planning Commission
through Noatification No. A-43011/02/2009-Admn. | dated 28th January, 2009. The
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UIDAI hasbeen assigned the responsibility to lay down plan and policiesto implement
the UID scheme in the Notification. The implementation of the scheme entails, inter
alia, theresponsihilitiesto generate and assign uniqueidentification (UID) numbersto
residents and define usage and applicability of UID for delivery of various services. A
copy of the notification is given in Statement (See below).

(c)  Enrolment is being done under the control and supervision of Registrars,
who are agencies of the Central and the State Governments who, in the normal course
of their activities, interact with the residents. The Registrars hire enrolment agencies,
who may be private agencies, for carrying out enrolments.

(d) A number of processes have been put in place to ensure that the data
collected by UIDALI isnot accessed in an unauthorized manner. Theseincludeencryption
of data at source immediately on completion of enrolment, transfer of datato the data
centre in an encrypted and zipped format which is tamper proof, putting standard
security infrastructure such as virtual providers, firewalls and intrusion prevention
system in place and limiting physical access to UIDAI infrastructure and data to
authorized personnel only. UIDAI hasalso issued data protection and security guidelines
for Registrars, Enrolment Agencies, Logistics Service Providers, UIDAI employees,
Authentication User Agenciesand Data Centre Service Providers. UIDAI will continue
to engage with experts and stakeholders to further ensure protection of privacy and
confidentiality of information.

Statement
Notification by UIDAI
(To be published in Part-I, Section-2 of the Gazette of I ndia)

GOVERNMENT OF INDIA
PLANNING COMMISSION

Yojana Bhawan, Sansad Marg,
New Delhi, 28" January, 2009

NOTIFICATION

No. A-43011/02/2009-Admn.1 : In pursuance of Empowered Group of Ministers
fourth meeting, dated 4th November 2008, the Unique I dentification Authority of India
(UIDALI) ishereby constituted and notified as an attached office under aegis of Planning
Commission with following terms of reference and initial core staff composition:-

Composition:

2. UIDAI shall be set upwith aninitial coreteam of 115 officialsand staff as
per details given below:



200  Written Answersto [RAJYA SABHA] Unstarred Questions
Post Level No. of Posts
UID Authority of India
Director General & Additional Secretary 1

Mission Director Govt. of India
Deputy Director Joint Secretary, 1
Genera (DDG) Govt. of India
Assistant Director Director, 1
Genera (ADG) Govt. of India
Support Staff
PS PS 3
Peon Peon 2
Driver Driver 2
TotaL MANPOWER 10
State/UT Units of UIDAI
State/UT UID Commissioner Joint Secretary, Govt. of India 35
Support Saff
PS PS 35
Peon Peon 35
TotaL MANPOWER 105
GRAND ToTAL 115

Role and Responsibilities of UIDAI

3. UIDAI shall have the responsibility to lay down plan and policies to
implement UID Scheme, shall own and operate UID database and be
responsible for its updation and maintenance on an ongoing basis.

4, Implementation of UID scheme will entail, inter alia, following
responsbilities being undertaken by UIDAI:

. Generate and assign UID to residents.

. Define mechanismsand processesfor interlinking UID with partner
databases on a continuous basis.

. Frame policies and administrative procedures related to apdation
mechanism and maintenance of UID database on an ongoing basis.
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Co-ordinate/liai se with implementation partners and user agencies
as also define conflict resolution mechanism.

Define usage and applicability of UID for delivery of various services.
Operate and manage all stages of UID lifecycle.

Adopt phased approach for implementation of UID specially with
reference to approved timelines.

Take necessary stepsto ensure collation of NPR with UID (as per
approved strategy).

Ensurewaysfor leveraging field level institutions appropriately such
asPRIsin establishing linkages across partner agenciesaswell asits
validation while cross linking with other designated agencies.

Evolvestrategy forawarenessand communication of UID anditsusage.
I dentify new partner/user agencies.

I ssue necessary instructions to agencies that undertake creation of
databases, to ensure standardization of data elements that are
collected and digitized and enable collation and correlation with
UID and its partner databases.

Frame policies and administrative procedures related to hiring/
retention/mobilization of resources, outsourcing of varioustasksand
budgeting & planning for UIDAI and all State units under UIDALI.

Planning Commission shall be the nodal agency for UIDAI for providing
logistics, planning and budgetary support. Planning commission would

provideinitial officeand IT infrastructure at central level.

Government housing will be provided to officers of UIDAI appointed on

deputation from general pool of Department of Urban Development.

Sd/-

(Dr. Subas Panl)
Secretary to the Government of India

The General Manager
Govt. of IndiaPress,

Faridabad.

Copy to:

1.
2.

Secretary to the President, Rashtrapati Bhavan, New Delhi
Secretary to the Vice-President, MaulanaAzad Road, New Delhi
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Cabinet Secretary, Rashtrapati Bhavan, New Delhi

Principal Secretary to the Prime Minister, South Block, New Delhi
Private Secretary to the Deputy Chairman, Planning Commission
All Ministers/Departments of Govt. of India

Chief Secretaries of all States’'Union Territories

Secretary General, Rgjya Sabha Secretariat, New Delhi

© ®©®© N o 0 &~ ®

Secretary General, Lok Sabha Secretariat, New Delhi
10.  Pr.Adviser (Admn. & PC)/AS& FA/Adviser (C& I)/Director (GA)/DS(AdmN.)
11.  Pay & Accounts Officer, Planning Commission
12. Drawing & Disbursing Officer, Planning Commission
13.  Accounts-l Section, Planning Commission
Bodos demand for statehood
854. SHRI T.M. SELVAGANAPATHI :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether it is a fact that the Bodos had intensified their demand for
statehood,;

(b)  if so, the details thereof;

(c)  whether it is also afact that the All Bodo Students Union (ABSU) had
demanded centre to convene immediately a political dialogue;

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (d) Yes, Sir. But, thereisno
such proposal from the State Government. A Memorandum of Settlement (MoS) was
signed between the Central Government, Government of Assam and the Bodo Liberation
Tiger (BLT) on 10.2.2003. The main clauses of the MoS interalia includes setting up
of Bodoland Territorial Council (BTC) inthe State of Assam under the Sixth Schedule
to the Constitution of India. In order to protect the interest of the tribals, thirty (30)
seats out of forty six (46) are reserved for the Scheduled Tribes in the council,
Legidative, financial, executive and administrative powers have been devolved for
thirty nine (39) subjectstransferred to the council. Besides, inclusion of Bodo language
in the Eighth Schedule to the Constitution, revision of list of Scheduled Tribesfor the
State of Assam, setting up of aCentral Institute of Technology, additional development



Written Answersto [21 MAR., 2012] Unstarred Questions 203

package of Rs. 100 crore per annum for 5 years over and above the normal plan
assistance to the State of Assam, rehabilitation of BLT cadres, etc. have been agreed to
in the MoS. Following action has been taken to implement the MoS:-

0)

(if)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

The Sixth Schedul e to the Constitution of Indiawas amended for creation
of Bodoland Teritorial Council (BTC).

Genera Election to the council was held on 13.5.2005 and Bodoland
Territorial Council (BTC) took office. Further election to the council was
held in the year 2010.

Scheduled Tribe (list) of Assam hashbeen revised by amending the Condtitution
(Scheduled Tribes), Order 1950 to protect the interest of Bodo Tribe.

Bodo language has been included into the Eighth Schedule of the
Constitution of India.

Article 332 (6) of the Constitution of India has been amended by enacting
Constitution (Ninetieth) Amendment Act, 2003 for ensuring the existing
representation of the Scheduled Tribes and non-Scheduled Tribes in the
Legidative Assembly of the State of Assam from Bodoland Territorial
Area District (BTAD).

The Ministry of Development of North Eastern Region (DoNER) has
sanctioned 52 projects worth Rs. 585.24 crore for creation of socio-
economic infrastructure since the year 2004-2005 and Rs. 505.29 crore
has been rel eased to the State Government of Assam for BTC. In addition
to above, Rs. 67.37 crore were released during the years 2003-2004 to
2008-2009 for devel opment of administrativeinfrastructureinthe BTAD.

Central Institute of Technology (CIT) has started functioning at Kokrajhar
since 2006.

846 ex-BLT cadreshave been recruited in the Central Police Forces (CPFs)
and approval for appointment of 400 ex-BLT cadres as Special Police
Officer (SPOs) has been given the State Government.

The Government is committed to implement MoS in letter and sprit. The
implementation of MoS is being reviewed in the Ministry periodically.

855.

Police atrocitiesin states

DR. GYAN PRAKASH PILANIA:

Will the Minister of Home Affairs be pleased to state:

@

the State-wise details of cases of police atrocities during last three years;



204  Written Answersto [RAJYA SABHA] Unstarred Questions

(b)  the State-wise details of action taken by Government; and
(c) thestepstakentoinstill humanitarian ethosin day-to-day police working?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to(c) ‘Poalice’ and ‘Public order’
are State Subjects under the Seventh Schedule of the Constitution of Indiaand it is
primarily the responsibility of the State Governments to appropriately prevent and
ensure non-occurrence of Police atrocities. However, the Government of India have
been advising the State Governments from time to time regarding the steps that need
to be taken to afford a greater measure of protection to the public. As per details
submitted by National Crime Records Bureau for the years 2007, 2008 & 2009, the
total number of cases reported against police personnel were 7,908, 5, 445 & 14,975
respectively.

Illegal immigration in north eastern region
856. DR.GYAN PRAKASH PILANIA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@ the State-wise status/scenario of illegal immigration in North Eastern
region;

(b)  the State-wise break up of the total magnitude of infliltration;

(c) theState-wise, year-wisetotal infiltrators, arrested during last three years,
total crimes registered and their disposal;

(d)  how many of them have been found involved in anti-national, criminal,
smuggling, terrorist activities;

(e) thesocid, religious, demographic, political, law and order fallout of said
infiltration;

(f)  whether suchillegal infiltration isthreat to security and integrity of Indig;
(g the Supreme Court directionsin above context;

(h)  whether porous Bangladesh border facilitates infiltration; and

0] the preventive steps taken there on?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (i) There are reports that
Bangladesh nationals having settled in Indiawithout valid travel documents. As entry
of such Bangladeshi nationalsinto the country is clandestine and surreptitious, it isnot
possible to have correct estimate of such illegal immigrants living in the country. A



Written Answersto [21 MAR., 2012] Unstarred Questions 205

number of Bangladeshi nationals who have entered into the country on valid travel
documents have been found to be overstaying. As per information available, 28, 667
Bangladeshi national were found to be overstaying as on 31st December, 2010. Police
authorities in the States’/Union Territories and other law enforcement agencies are
aware of theissuesof illegal immigration and they maintain astrict vigil ontheactivities
of such Bangladeshi nationals.

The powers of identification and deportation of illegally staying foreign nationals
including Bangladeshi nationals have been delegated to the state Governments and
Union TerritoriesAdministrations under Section 3 (2) (c) of theforeignersAct. Detection
and deportation of such illegal immigrants is continuous process. As per directions
passed by the Supreme Court of Indiain Writ Petition No. 131 of 2000 on 12.7.2005,
twenty five (25) additional Foreigners Tribunals have been set up in the State of Assam.
Bangladeshi nationals involved in criminal activities are being detected and arrested
by the State police and deported to Bangladesh immediately after completion of their
sentences awarded by respective courts. A nodal point between Indiaand Bangladesh
has been set up for repatriation of sentenced prisoners. Besides, a revised procedure
for detection and deportation of illegal Bangladeshi immigrantswas communicated to
the State Governments/Union Territory Administrations in November, 2009, which
was partially modified in February, 2011. The procedure includes sending back then
and there, the illegal immigrants who are intercepted at the border while entering
Indiaunauthorizedly.

Central Government isalso implementing aMission M ode Project on Immigration,
Visaand Foreigners Registration & Tracking (I'VFRT) which also facilitate improved
tracking of foreigners by integrating and sharing information captured during visa
issuance at Mission, during immigration check at the Immigration Check Posts (1CPs)
and during registration at the Foreigners Regiona Registration Offices (FRROs)/
Foreigners Registration Offices (FROS).

Government has taken steps for strengthening of the Border Security Force and
equipping them with modern equipments, reduction of gaps between the border posts
and intensified patrolling. The border fence along the Bangladesh border is being
strengthened and a scheme for flood lighting aong the border is being implemented.
Theissue of illegal migrantsfrom Bangladesh isregularly taken up at variousforaand
steps have been taken for coordinated patrolling, identification of vulnerable gaps,
strengthening of riverine patrolling etc. Government of Bangladesh has al so been urged
to take effective steps to check the illegal movement of their nationals into India,
especially through vulnerable and riverine areas. The strengthening of security and
erection of fencing along Indo-Bangladesh border hashelpedin curbingillegal migration
from Bangladesh to India effectively.
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Improving medical examination system of rapevictims
t857. DR. PRABHA THAKUR:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ thereasonsfor the rape victims not getting justice in rape cases even after
their medical examination;

(b)  whether sending of the proof obtained upon one medical examination
secretly to three separate hospital sor clinicswould prove more effectivefor animpartial
examination report;

(c)  if so, whether Government would consider this suggestion and if so, the
details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (a) to (d) As per Seventh Schedule, ‘Police’ and ‘ Public
Order’ are State subjects under the Constitution, and as such the primary responsibility
of prevention, detection, registration, investigation and prosecution of crimes, including
crimes against women, lies with the State Governments and Union Territory
Administrations. However, the Union Government attaches highest importance to the
matter of prevention and control of crime against women and children. Ministry of Home
Affairshas sent adetailed advisory dated 4th September, 2009 to all State Governments/
UTs, wherein they have been, inter-alia, advised to conduct speedy investigation in cases
of heinouscrimeslikerapeand medical examination of rape victims should be conducted
without delay. The advisory also advises the States/UTs to adopt appropriate measures
for swift and salutary punishment to the personsfound guilty of violence against women
and improve the quality of investigationsin cases of crime against women.

Hardshipsduetoralliesand dharnasin Delhi
t858. DR. PRABHA THAKUR:
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether the common man of Delhi hasto face alot of hardships due to the
increasing number of rallies, dharnasand demonstrationsand if so, the detail sthereof; and

(b)  whether Government intends to frame rules to prohibit these rallies,
Dharnas and demonstrationsin the urban areas of Delhi for maintaining law and order
and for saving the common man from these day-to-day hardship;

(c)  if so, the details thereof; and

(d) if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (&) Yes, Sir. Details of dharnas,
demonstrations etc. held in Delhi during thelast three yearsand current year i.e. 2009,
2010, 2011 and 2012 (up to 29.02.2012) are given below:

Year Demonss Dharna  Procession  Meeting Raly/ Strike
tration March

2009 1160 1314 62 478 180 241

2010 1160 1246 224 299 157 91

2011 1514 1611 195 447 232 216

2012 (up to 161 168 39 80 23 08

29.02.2012)

(b) to (d) Supreme Court of Indiaand High Court of Delhi have issued detailed
guidelines regarding the conduct of rallies, processions, demonstrations, protests etc.
Delhi Policeissuesguidelines/circularsfromtimetotimefor regulating rallies, dharnas,
demonstrations etc.

Grant of packageto victims of 1984 sikh riots
859. SARDAR SUKHDEV SINGH DHINDSA :
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Delhi High Court recently asked the Centre to examine the plea
of agroup of 1984 anti Sikhriot victims, seeking grant of rehabilitation package on the
basis of their residence here; and

(b) if so, what are the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) No, Sir. However, in
WP(C) Nos. 2604 and 3035 of 2010 in the matter of Partap Singh vs Uol & Ors and
Daljit Singh & OrsvsGNCTD & Ors, the High Court of Delhi has given itsjudgment
on 28.2.2012 directing the Government of NCT of Delhi to examine the cases of each
of the petitioners of merit, and if they are found to be genuine, grant the rehabilitation
Grant of Rs. 2 lac per family within three months.

Fire safety and preventive measuresin Palika Bazar, New Delhi
860. SHRI BHAGAT SINGH KOSHYARI :

Will the Minister of HOME AFFAIRS be pleased to state:

(8  whether New Delhi MuniciplaCouncil (NDMC) PalikaBazar, Connaught
Place, New Delhi has not taken fire safety and preventive measures;
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(b) if so, the action taken by Delhi Fire Service (DFS) against NDMC,
Palika Bazar for putting the lives and property of the people at risk in this fire
prone area;

(c)  how many times DFS inspected the Palika Bazar during the last three
years together with the details of discrepancies found during inspections and action
taken thereon to remove the said discrepancies; and

(d) the measures taken by DFS to educate the people of Delhi to adopt fire
safety and preventive measures?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) All fire safety and
preventive measures have already been taken in New Delhi Municipals Council
(NDMC) PalikaBazar, Connaught Place, New Delhi as per guidelinesissued by Delhi
Fire Services. As the Palika Bazar was under renovation and was referred to Delhi
Fire Services only in the year 2011, it was inspected only once during the last three
years. During theinspection of PalikaBazar by Delhi Fire Serviceson 28.11.2011, the
following shortcomings were observed:

0] Smoke venting system found non-functional .

(i)  Sprinkler system required to be extended in all the shops as per risk.
(iii)  PA. system not working properly.

(iv)  Detection system not found functional.

(v)  Fire Check door required on electric Shafts.

(vi)  Fire alarm system found non-functional and not connected with smoke
management system.

(vii) Nofire safety arrangement found provided for electric panels.

(viii) Sprinkler test valve/drain valve required to be provided near gate No. 2
and 7

The above shortcomings observed during the inspection were communicated to
NDMC by Delhi Fire Servicesvidetheir |etter dated 15.12.2011, with the direction to
remove the shortcomings to enable issuance of fire safety certificate.

NDMC has intimated that the above deficiencies have been removed.

(d) Dehi Fire Services conduct regular mock drills apart from the public
awareness campaigns notices under the Delhi Fire Service Act 2007 & Rules 2010
through print and electronic media.
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Anti-terror plan between Indiaand I sra€l
861. SHRI RAJEEV CHANDRASEKHAR:
Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether Government of Indiaand Israel have recently agreed to firm up
on anti-terror plan between the two countries; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) A Government of Israel
delegation led by Minister of Public Security visited Indiain the month of November,
2011 and held talkswith Government of Indiadel egation led by Union Home Minister.
During the talks, bilateral security matters of mutual interest were discussed.

Working groups on political, social and economicissuesof J & K
862. SHRI GN. RATANPURI :
Will the Minister of HOME AFFAIRS be pleased to state:

(a) which of the five working groups constituted to ook into political, social and
economic issues of Jammu and Kashmir have submitted their recommendations and
when; and

(b)  how and when Government intends to take a final decision on their
recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) Working Groups (WG) | to V have submitted their
recommendations on various issues of Jammu & Kashmir in January 2007 (WG | &
I1), March 2007 (WG |1l & IV) and December 2009 (WG V).

(b)  Key recommendationshaving impact onthewell being of various segments
in the State of J& K have been implemented.

I mproving conviction ratein crimes against Women
863. SHRIMATI GUNDU SUDHARANI :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is a fact that as per the records of National Crime Records
Bureau (NCRB) the crimes against women have gone up from 19,500 in 2008 to
21,300 in 2010 but rate of conviction has come down from 30.1 per cent in 2008 to
27.8 per cent in 2010;

(b) if so, what are the reasons for gradual reduction in the rate of conviction;
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(c)  whether sameisthe casewith regard to crime against children and minors;
and

(d) if so, thereasonstherefor and what stepsthe Ministry istaking to improve
the conviction rate so as to work as deterrent for others?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (@) to (d) Asper theinformation provided by the National
Crime Records Bureau (NCRB) number of casesregistered and persons convicted for
crimes against women and children for the years 2008, 2009 and 2010 respectively are
given below:

Crime against Women 2008 2009 2010
Casesregistered 22,500 24,201 26,694
Persons Convicted 5,958 5,469 6,210
Percentage 26.48% 22.59% 23.26%
Crime against Children 2008 2009 2010
Casesregistered 1,95,856 2,03,804 2,13,585
Persons Convicted 60,774 56,666 62,226
Percentage 31% 27.8% 29.13%

As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against women
and children, lies with the State Governments and Union Territory Administrations.
However, the Union Government attaches highest importance to the matter of prevention
and control of crime against women and children. Ministry of Home Affairs has sent
detailed advisories dated 4™ September, 2009 and dated 14" July, 2010 to all State
Governments/UTs, wherein they have been, inter-alia, advised to adopt appropriate
measures for swift and salutary punishment to the persons found guilty of violence
against women and children, improvethe quality of investigations, minimizedelaysin
investigations of crime against women and children, set up ‘Crime against Women
Cells in districts, advised to undertake gender sensitization of the police personnel
and set up of special women courts. Mgority of the States/UTs have established * Women
Cells'. Some states/UTs have also set up ‘ All Women Police stations' at district level
and ‘Mahila/children help desk’ at police station level.

In aseparate advisory on missing children-measures needed to prevent trafficking
and trade the children-regarding date 31% January, 2012, it was specifically advised to
the States/UTs to prevent children from being victims of any heinous or organized
crime such as, victims of rape, sexual abuse, child pornography, organ trade etc.
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Illegal Immigration in India
864. DR.JANARDHAN WAGHMARE :
Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether the number of foreign immigrants living illegally in India is
declining, but Indiacontinuesto be among the 10 countrieswith the highest immigration
intheworld;

(b) if so, whether Government has proposed any strategy to check foreign
immigrantsliving illegally in Indig;

(c) if so, the details thereof;

(d)  whether the Union Government has given any directions to the State
Government in thisregard; and

(e) if so, thedetailsthereof and to what extent thereisa proper check on such
illegal immigrants?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (8) As per information available,
the number of foreign nationals who have entered into the country on valid travel
documents and were found to be overstaying came down from 73,441 ason 31.12.2009
t0 69,188 as on 31.12.2010. However, thereis no specific dataindicating the position
of Indiain the world in the matter of immigration.

(b) to () Police authorities in the States/Union Territories and other law
enforcement agencies are aware of theissues of illegal immigration and they maintain
astrict vigil on the activities of such foreign nationals, Central Government is vested
with powersto deport aforeign national under section (3) (2) (c) of the ForeignersAct,
1946. These powersto identify and deport illegally staying foreign nationals have also
been delegated to the State Governments/UT Administrations. Detection and deportation
of suchillegal immigrantsis a continuous process. A revised procedure for detection
and deportation of illegal Bangladeshi immigrants was communicated to the State
Governments/Union Territory Administrationsin November, 2009, which was partially
modified in February, 2011. The procedure includes sending back then and there, the
illegal immigrantswho areintercepted at the border while entering Indiaunauthorisedly.

Central Government isalso implementing aMission M ode Project on Immigration,
Visaand ForeignersRegistration & Tracking (IVFRT) which also facilitatesimproved
tracking of foreigners by integrating and sharing information captured during visa
issuance at Missions, during immigration check at the lmmigration Check Posts (1CPs)
and during registration at the Foreigners Regiona Registration Offices (FRROs)/
Foreigners Registration Offices (FROS).
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Operation swan
1865. SHRI MOTILAL VORA :
Will the Minister of HOME AFFAIRS be pleased to state:

(8 whether it isafact that after the Mumbai bomb blasts on 12th March,
1993, Government had started a scheme “Operation Swan” in the year 1993 in
which the Central Excise, Navy, State police and coast guards had to jointly keep
vigilance;

(b) if so, the number of cases registered under this schemetill date;
(c)  if not, the reasons for the failure of this programme;
(d) the stepstaken by Government till date to beef up coastal security;

(e) whether it is also afact that a few months back three vessels drifted to
Juhu coast; and

) if s0, the people found responsible for not sighting these vessels?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) The scheme ‘Operation
Swan’ was formulated for implementation over a period of 6 years starting from the
year 2005-06 for creating additional infrastructure for Coast Guard to ensureintensive
patrolling and surveillance of the close coastal areas of Gujarat and Maharashtra. The
scheme has been transferred in totality to Ministry of Defence with effect from
01.04.2011. No separate record of cases registered under ‘ Operation Swan’ has been
maintai ned.

(d)  Subsequent to the Mumbai incident of 26/11, the entire coastal security
scenario of the country has been subjected to multi-level, inter-ministerial review by
the Government of India and several important decisiong/initiative have been taken.
These are highlighted below:-

0] The Coastal Security Scheme Phase-I which providesfor 73 Police Stations,
97 Check Posts, 58 Out Posts 30 Barracks, 204 boats, 153 Jeeps and 312
Motorcycles has been implemented up to 31.03.2011.

(ii)  Thelndian Navy hasbeen designated asthe authority responsiblefor overall
maritime security which includes coastal security and offshore security.
The Indian Coast Guard has been additionally designated as the authority
responsible for coastal security in territorial waters including areas to be
patrolled by Coastal Police. The Director General Coast Guard has been
designated as Commander Coastal Command responsible for overall

T Original notice of the question was received in Hindi.
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(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)

coordination between Central and State agenciesin all mattersrelating to
coastal Security.

Following a vulnerability/gap analysis and the inputs received from the
Coast Guard and coastal States’'Union Territories, a Coastal Security
Scheme Phase |1 has been approved and itsimplementation over a period
of fiveyears hascommenced with effect from 1st April, 2011. The Scheme
provides for 131 Marine Police Stations, 60 jetties, 10 marine operation
centers, 180 boats, 35 RIBs (Rigid Inflatable Boats), 10 large vessels (A
& N), 131 Four wheelers and 242 motorcycles.

Ministry of Shipping has been mandated to streamline the process of
compulsory registration of all types of vessels, i.e. fishing aswell as non-
fishing vessels, and also to ensure fitting/provision of Automatic
Identification System (AlS) on all type of boasts/vessels.

Department of fisheries has been mandated to issue biometric ID cardsto
al the fishermen.

The Registrar General of India(RGI) has been mandated to issue Multi-
purpose National Identity Cards (MNICs) to the whole coastal
population.

The Coast Guard has been mandated to create a chain of radar sensors
along the coastline and to set up 9 additional coast guard stations on the
western coastline of the country.

Standard operating procedures for all coastal States/UTs has been
finalized.

Navy has set up 4 joint operation centre at Mumbai, Visakhapatnam, K ochi
and Portblair under the charge of existing naval C-in-Cs as the C-in-Cs
Coastal Defence. A Sagar Prahari Bal with a special force comprising in
1000 personnel and 80 Fast Interceptor Craftsfor force security protection
of naval basis and co-located vulnerable areas and vulnerable point has
been raised.

Joint coastal security exercises like ‘Sagar Kavach’, conducted
biannually, have been very useful and have ushered in an eraof synergy
in joint operations. M odalities have been worked out to disseminate the
lessons learnt in each exercise for the benefit of all other coastal States/
UTs. The lessonslearnt are being communicated to all stake-holders, to
fill the gaps.

(e) and (f) Two vesselsdrifted to Juhu coast. The detail s are as mentioned bel ow:-
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0] MT Pavit. Panama flag vessel was abandoned on 30 June 2011 off the
Oman coast dueto engine breakdown and ingress of water. The Maritime
Rescue Coordination Centre (MRCC) Mumbai remained in touch with
the vessel sthroughout the ordeal till abounding and thereafter the owners
informed MRCC that the vessel had sunk. However, the vessel after
drifting with the prevailing wind and current, finally ran aground of
Versova Beach, Mumbai on 31 July, 2011. The Vessel drifted through
Indian waters presumably following the recommended route of
approaching the Mumbai harbour. Asthe vessel wasdrifting in the upright
condition and following the heavy merchant traffic area, it raised nil
suspicions and thus was into prominently picked up during the
surveillance and patrol in area. Further, as there was a fishing ban in
force on west coast since 01 July, 2011 the vessel could not be reported
by the fishing boats which actively participate in the close coast
surveillance under the “Eyes and Ears’” mechanism.

(i) MV Wisdom. On 11 June, 2011 the Coast Guard region (West) was
informed by MBPT and DG (Shipping) that the Tug Seabulk Plover which
was towing MV Wisdom bound for Alang ship breaking yard, lost tow
and the vessel grounded off Juhu Beach, Mumbai.

In both theincidents, the ownership of the vessel wasknown and the ships
were not athreat to security.

Incidents of rape and sexual offences
1866. DR. PRABHA THAKUR:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ theyear-wise and State-wise details of number of incidents of rape and
sexual offences during the last three years; and

(b)  the year-wise and State-wise details of incidents of rape and sexual
harassments in the country during the last three yearsin which the accused have been
arrested and the number of incidents in which accused have been convicted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JTENDRA SINGH) : (@) and (b) As per information provided by National
Crime Records Bureau (NCRB), the year-wise and State-wise detail s of the number of
incidents of rape and sexual offences along with State/UT wise cases reported, cases
charge-sheeted, cases convicted, number of persons arrested, persons charge-sheeted
and persons convicted during 2008-2010 under rape, molestation and sexual harassment
are given in Statement.

T Original notice of the question was received in Hindi.
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Cases Registered (Cr), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under

Rape During 2008-2010

2008
Sl. State CR (O cv PAR PCS PCV
1. ANDHRA PRADESH 1257 1083 100 1531 1526 244
2. ARUNACHAL PRADESH 42 22 1 37 28 2
3. ASSAM 1438 988 94 1445 967 201
4.  BIHAR 1302 921 168 1464 1323 221
5. CHHATTISGARH 978 922 206 1108 1059 207
6. GOA 30 21 6 41 20 6
7. GUJARAT 374 328 48 529 535 75
8. HARYANA 631 508 128 849 801 175
9. HIMACHAL PRADESH 157 115 29 182 176 48
10. JAMMU & KASHMIR 219 142 10 234 236 17
11. JHARKHAND 791 768 136 802 761 152
12. KARNATAKA 446 412 45 642 581 53
13. KERALA 568 467 38 623 557 45
14. MADHYA PRADESH 2937 2791 839 3875 3847 1357
15. MAHARASHTRA 1558 1449 160 2206 2056 219
16. MANIPUR 38 6 0 19 6 0
17. MEGHALAYA 88 41 11 82 57 11
18. MIZORAM 77 69 85 94 81 92
19. NAGALAND 19 18 13 27 20 15
20. ORISSA 1113 883 159 1045 1065 212
21. PUNJAB 517 442 149 663 589 224
22. RAJASTHAN 1355 857 232 1211 1205 273
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23. SIKKIM 20 20 5 24 20 5
24. TAMIL NADU 573 466 109 740 583 113
25. TRIPURA 204 185 23 210 173 21
26. UTTARPRADESH 1871 1405 681 2825 2199 1157
27. UTTARAKHAND 87 79 39 108 106 81
28. WEST BENGAL 2263 1693 138 1790 1664 148

TotaL STATE 20953 17101 3652 24406 22241 5374
29. A& NISLANDS 12 2 0 13 2 0
30. CHANDIGARH 20 19 5 27 26 7
31. D& NHAVELI 6 7 0 8 8 0
32. DAMAN & DIU 0 0 0 0 0 0
33. DELHI UT 466 478 115 573 702 155
34. LAKSHADWEEP 2 1 1 1 1 1
35. PUDUCHERRY 8 6 0 8 9 0

TotaL UT 514 513 121 630 748 163

TotaL ALL INDIA 21467 17614 3773 25036 22989 5537

2009

S. Sate CR CS Ccv PAR PCS PCV
1. ANDHRA PRADESH 1188 965 118 1487 1302 182
2. ARUNACHAL PRADESH 59 46 3 60 51 3
3. ASSAM 1631 1004 128 1644 1040 235
4. BIHAR 929 763 178 1086 1043 237
5 CHHATTISGARH 976 982 219 1128 1117 243
6. GOA 47 24 7 56 41 7
7. GUJARAT 433 377 33 610 597 44
8. HARYANA 603 525 125 848 832 230
9. HIMACHAL PRADESH 183 176 29 250 260 40
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S. Sate CR CS cv PAR PCS PCV
10. JAMMU & KASHMIR 237 196 12 303 301 12
11. JHARKHAND 719 687 294 765 764 341
12. KARNATAKA 509 401 33 595 567 48
13. KERALA 568 615 53 694 751 57

14. MADHYA PRADESH 2998 2951 562 4243 4221 854

15. MAHARASHTRA 1483 1433 182 2075 2076 225
16. MANIPUR 31 5 0 22 7 0
17. MEGHALAYA 112 67 7 110 96 7
18. MIZORAM 83 86 58 81 117 53
19. NAGALAND 22 25 10 27 29 16
20. ORISSA 1023 834 146 1119 1100 183
21. PUNJAB 511 440 158 681 631 234
22. RAJASTHAN 1519 967 221 1388 1387 296
23. SIKKIM 18 19 5 19 19 5
24. TAMIL NADU 596 515 91 776 776 111
25. TRIPURA 190 169 24 336 169 24
26. UTTAR PRADESH 1759 1312 623 2918 2168 1187
27. UTTARAKHAND 11 98 49 138 146 83
28. WEST BENGAL 2336 1572 130 1748 1707 132

ToTAL STATE 20874 17254 3498 25207 23315 5089
29. A& NISLANDS 18 17 1 36 27 1
30. CHANDIGARH 29 17 16 38 25 26
31. D& NHAVELI 4 4 1 5 5 1
32. DAMAN & DIU 1 1 0 1 1 0
33. DELHIUT 469 440 178 557 615 195
34. LAKSHADWEEP 1 0 0 0 0 0
35. PUDUCHERRY 1 8 4 1 8 4

TotaL UT 523 484 200 638 681 227

ToTtaL ALL INDIA 21397 17738 3698 25845 23996 5316
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2010
S. Sate CR CS cv PAR PCS PCV
1. ANDHRA PRADESH 1362 1210 141 1761 1674 173
2. ARUNACHAL PRADESH 47 34 4 49 40 4
3. ASSAM 1721 1110 95 1629 1153 117
4. BIHAR 795 533 227 892 816 280
5. CHHATTISGARH 1012 942 204 1198 1203 270
6. GOA 36 44 5 50 62 7
7. GUJARAT 408 391 33 617 620 40
8. HARYANA 720 590 113 866 853 16l
9. HIMACHAL PRADESH 160 139 21 197 204 38
10. JAMMU & KASHMIR 245 177 3 266 259 5
11. JHARKHAND 773 705 171 836 a1l 194
12. KARNATAKA 586 512 54 771 703 82
13. KERALA 634 644 45 659 779 52

14. MADHYA PRADESH 3135 3089 e 4387 4407 1230

15. MAHARASHTRA 1599 1458 146 2180 2145 202
16. MANIPUR 34 4 1 22 5 1
17. MEGHALAYA 149 80 4 135 73 4
18. MIZORAM 92 94 84 112 125 123
19. NAGALAND 16 13 14 17 19 12
20. ORISSA 1025 1126 132 1363 1369 188
21. PUNJAB 546 438 166 766 654 244
22. RAJASTHAN 1571 972 202 1343 1355 298
23. SIKKIM 18 31 2 21 30 1
24. TAMIL NADU 686 487 105 77 682 136
25. TRIPURA 238 185 28 320 226 32

26. UTTARPRADESH 1563 1171 705 2580 1842 1304
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S. Sate CR Cs Ccv PAR PCS PCV
27. UTTARAKHAND 121 104 58 171 159 86
28. WEST BENGAL 2311 1866 90 2395 2242 128

ToTAL STATE 21603 18149 3630 26380 24610 5412
29. A& NISLANDS 24 20 0 39 28 0
30. CHANDIGARH 31 29 14 44 38 16
31. D& NHAVELI 3 4 2 3 4 2
32. DAMAN & DIU 1 1 0 1 1 0
33. DELHIUT 507 449 141 602 532 201
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 3 2 1 5 2 1

TotaL UT 569 505 158 694 605 220

TotaL ALL INDIA 22172 18654 3788 27074 25215 5632

Source: Crimein India
Statement-I11

Cases Registered (Cr), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under
mol estation During 2008-2010

2008
S. Sate CR CS cv PAR PCS PCV
1. ANDHRA PRADESH 4730 3713 520 4922 4831 608
2. ARUNACHAL PRADESH 72 64 13 73 66 16
3. ASSAM 1272 731 78 1307 833 227
4.  BIHAR 999 684 76 1165 1042 105
5. CHHATTISGARH 1621 1605 279 1934 1921 330
6. GOA 32 26 4 28 33 3
7.  GUJARAT 828 800 48 1291 1296 111
8. HARYANA 435 385 97 533 540 131
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HIMACHAL PRADESH 295 275 30 358 378 44
10. JAMMU & KASHMIR 935 781 1 1748 1748 57
11. JHARKHAND 271 235 43 302 362 51
12. KARNATAKA 1954 1722 93 2927 2751 110
13. KERALA 2745 2441 184 3452 3504 258
14. MADHYA PRADESH 6445 6372 1971 7686 7683 2898
15. MAHARASHTRA 3619 3340 180 4334 4253 205
16. MANIPUR 57 0 0 47 0 0
17. MEGHALAYA 54 24 12 18 19 11
18. MIZORAM 78 71 38 76 71 40
19. NAGALAND 15 10 3 22 14 5
20. ORISSA 2782 2382 109 3765 3746 383
21. PUNJAB 388 265 73 512 458 112
22. RAJASTHAN 2520 1964 825 2803 2898 1076
23. SIKKIM 19 16 3 18 20 3
24. TAMIL NADU 1705 1363 338 2220 2059 543
25. TRIPURA 346 2901 17 349 312 18
26. UTTARPRADESH 2955 2599 1502 4109 3723 2277
27. UTTARAKHAND 120 99 72 160 177 123
28. WEST BENGAL 2396 1566 95 1584 1567 93

ToTAL StaTE 39688 33784 6714 47833 46305 9838
29. A& NISLANDS 24 21 0 32 35 0
30. CHANDIGARH 19 23 1 22 30 1
31. D& NHAVELI 4 4 0 7 7 0
32. DAMAN & DIU 2 1 0 1 1 0
33. DELHIUT 611 715 184 855 961 266
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 65 65 7 85 92 9

TotaL UT 725 829 192 1002 1126 276

TotaL ALL INDIA 40413 34613 6906 48835 47431 10114
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2009
Sl. State CR (O cv PAR PCS PCV
1. ANDHRA PRADESH 5147 4229 253 5441 5163 427
2. ARUNACHAL PRADESH 58 54 15 70 57 15
3. ASSAM 1342 767 111 1614 1050 156
4. BIHAR 726 554 68 795 721 95
5  CHHATTISGARH 1598 1566 2901 1817 1790 307
6. GOA 37 21 3 35 22 3
7. GUJARAT 727 707 39 1025 1015 50
8. HARYANA 451 403 90 553 550 129
9. HIMACHAL PRADESH 318 308 20 345 354 34
10. JAMMU & KASHMIR 972 940 82 2044 2043 217
11. JHARKHAND 276 237 67 327 201 102
12. KARNATAKA 2186 1855 71 3159 3032 91
13. KERALA 2540 2358 166 3238 3293 234

14. MADHYA PRADESH 6307 6331 1566 7567 7556 1941

15. MAHARASHTRA 3196 3114 157 3938 3826 191
16. MANIPUR 39 2 0 40 2 0
17. MEGHALAYA 72 45 3 42 65 3
18. MIZORAM 61 68 47 78 113 60
19. NAGALAND 11 11 8 13 10 9
20. ORISSA 2697 2436 78 3589 3534 120
21. PUNJAB 319 219 79 355 315 104
22. RAJASTHAN 2485 1893 633 2692 2692 893
23. SIKKIM 10 32 6 36 32 8
24. TAMIL NADU 1242 1104 393 1916 1936 716
25. TRIPURA 384 354 16 434 354 16

26. UTTARPRADESH 2782 2525 1568 4026 3656 2510
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S. Sate CR Cs Ccv PAR PCS PCV
27. UTTARAKHAND 119 108 0 178 172 173
28. WEST BENGAL 1942 1740 85 1640 1602 100

ToTAL STATE 38044 33981 6005 47007 45246 8704
29. A& NISLANDS 30 27 0 40 36 0
30. CHANDIGARH 26 13 3 39 24 3
31. D& NHAVELI 2 2 0 2 2 0
32. DAMAN & DIU 4 0 0 5 0 0
33. DELHIUT 552 515 200 710 776 231
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 53 52 4 53 53 16

TotaL UT 667 609 207 849 891 250

ToTaL ALL INDIA 38711 34590 6212 47856 46137 8954

2010

S. State CR Cs Ccv PAR PCS PCV
1. ANDHRA PRADESH 4634 3868 496 4622 4698 @ 484
2. ARUNACHAL PRADESH 84 54 4 88 61 5
3. ASSAM 1400 892 73 2020 1090 138
4. BIHAR 534 482 73 808 676 109
5. CHHATTISGARH 1706 1650 409 1969 1960 512
6. GOA 36 32 4 37 38 4
7. GUJARAT 668 659 22 986 972 29
8. HARYANA 476 415 17 605 596 165
9. HIMACHAL PRADESH 350 334 17 418 421 27
10. JAMMU & KASHMIR 1038 889 29 2053 2049 55
11. JHARKHAND 245 221 49 273 318 58
12. KARNATAKA 2544 2169 52 3411 3102 89

13. KERALA 2936 2682 168 3585 3602 246
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S. Sate CR CS cv PAR PCS PCV

14. MADHYA PRADESH 6646 6609 1749 7863 7838 2155

15. MAHARASHTRA 3661 3311 162 4386 4047 206
16. MANIPUR 31 0 0 23 0 0
17. MEGHALAYA 48 33 3 29 27 4
18. MIZORAM 75 73 71 79 81 122
19. NAGALAND 13 12 9 15 1 1
20. ORISSA 2905 2719 98 4116 4265 147
21. PUNJAB 349 235 7 454 445 162
22. RAJASTHAN 2339 1727 550 2598 2598 804
23. SIKKIM 11 13 3 23 13 3
24. TAMIL NADU 1405 987 508 1946 1598 765
25. TRIPURA 376 308 22 456 358 36
26. UTTARPRADESH 2793 2513 1818 4189 3646 2810
27. UTTARAKHAND 125 116 51 184 183 65
28. WEST BENGAL 2465 1915 81 1841 2167 91

ToTAL STATE 39893 34918 6715 49077 46860 9292
29. A& NISLANDS 31 24 0 40 34 0
30. CHANDIGARH 29 24 7 28 30 7
31. D& NHAVELI 11 5 1 12 5 2
32. DAMAN & DIU 2 3 0 2 1 0
33. DELHIUT 601 572 169 794 721 336
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 46 43 7 71 72 n

TotaL UT 720 671 184 947 863 356

TotaL ALL INDIA 40613 35589 6899 50024 47723 9648

Source: Crimein India

Note : Information on disposal by police and courtsincludes the information on
pending cases from previous years al so.
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Statement-111

Cases Registered (Cr), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under
Sexual Harassment During 2008-2010

2008

S. Sate CR CS cv PAR PCS PCV

1. ANDHRA PRADESH 3551 2945 569 3240 3260 636

2. ARUNACHAL PRADESH 1 1 0 1 1 0
3. ASSAM 2 2 0 2 2 0
4.  BIHAR 21 12 3 30 28 3
5 CHHATTISGARH 125 123 27 165 162 40
6. GOA 12 8 0 12 8 0
7. GUJARAT 122 120 5 161 181 12
8. HARYANA 605 567 381 731 716 451
9. HIMACHAL PRADESH 41 36 5 55 45 8
10. JAMMU & KASHMIR 296 284 69 401 100 96
11. JHARKHAND 23 16 1 63 55 1
12. KARNATAKA 44 41 10 38 41 10
13. KERALA 258 244 35 302 293 46
14. MADHYA PRADESH 758 739 290 958 956 452
15. MAHARASHTRA 1091 998 70 1352 1351 76
16. MANIPUR 0 0 0 0 0 0
17. MEGHALAYA 4 0 0 2 1 0
18. MIZORAM 0 0 0 0 0 0
19. NAGALAND 1 0 1 0 0 2

20. ORISSA 282 258 17 352 356 28
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21. PUNJAB 49 29 18 61 37 22
22. RAJASTHAN 19 12 14 15 15 24
23. SIKKIM 0 0 0 0 0 0
24. TAMIL NADU 974 856 317 1245 1101 379
25. TRIPURA 4 4 2 8 6 0
26. UTTARPRADESH 3374 3318 2130 4958 4876 3179
27. UTTARAKHAND 306 289 72 459 443 250
28. WEST BENGAL 94 70 20 156 125 23

ToTtaL StaTe 12057 10972 4056 14767 14459 5738
29. A& NISLANDS 3 2 0 4 2 0
30. CHANDIGARH 2 5 6 3 7 6
31. D& NHAVELI 0 0 0 0 0 0
32. DAMAN & DIU 1 0 0 0 0 0
33. DELHIUT 130 131 57 141 163 68
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 21 20 9 28 28 11

TotaL UT 157 158 72 176 200 85

TotaL ALL INDIA 12214 11130 4128 14943 14659 5823

2009

S. Sate CR CS cv PAR PCS PCV
1. ANDHRA PRADESH 3520 3103 613 4178 3848 681
2.  ARUNACHAL PRADESH 6 2 0 2 2 0
3. ASSAM 10 5 3 15 7 3
4.  BIHAR 12 14 0 16 20 0
5 CHHATTISGARH 152 140 26 235 233 56
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GOA 10 7 0 10 7 0
7. GUJARAT 114 107 14 188 190 22
8. HARYANA 605 583 358 717 717 396
9. HIMACHAL PRADESH 37 37 1 40 51 1
10. JAMMU & KASHMIR 371 365 99 512 511 114
11. JHARKHAND 83 36 11 38 35 14
12. KARNATAKA 64 30 1 40 39 1
13. KERALA 395 361 58 456 445 68
14. MADHYA PRADESH 728 848 221 1047 1042 285
15. MAHARASHTRA 1099 1021 22 1337 1275 23
16. MANIPUR 2 0 0 1 0 0
17. MEGHALAYA 1 2 1 1 1 1
18. MIZORAM 1 1 0 1 1 0
19. NAGALAND 0 0 0 0 0 0
20. ORISSA 210 199 15 297 290 19
21. PUNJAB 33 34 13 50 40 18
22. RAJASTHAN 24 21 9 24 24 16
23. SIKKIM 0 0 0 0 0 0
24. TAMIL NADU 501 519 296 568 651 371
25. TRIPURA 5 5 0 10 6 0
26. UTTARPRADESH 2524 2475 1838 3878 3807 2734
27. UTTARAKHAND 249 259 98 419 431 254
28. WEST BENGAL 108 91 24 120 102 26

TotaL STATE 10864 10265 3721 14200 13775 5103
29. A& NISLANDS 7 4 0 8 4 0
30. CHANDIGARH 2 1 4 6 1 6
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31. D& NHAVELI 1 0 0 0 0 0
32. DAMAN & DIU 1 2 0 1 1 0
33. DELHIUT 118 92 53 132 151 68
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 16 13 6 21 21 9

TotaL UT 145 112 63 168 178 83

TotaL ALL INDIA 11009 10377 3784 14368 13953 5186

2010

S. State CR Cs cv PAR PCS PCV
1. ANDHRA PRADESH 4562 3332 731 3820 3965 861
2.  ARUNACHAL PRADESH 1 0 0 1 0 0
3. ASSAM 20 9 3 35 13 6
4. BIHAR 16 9 0 22 20 0
5  CHHATTISGARH 182 172 31 251 258 65
6. GOA 16 13 2 22 21 2
7. GUJARAT 110 98 9 131 134 13
8. HARYANA 580 526 334 635 628 408
9. HIMACHAL PRADESH 78 51 1 73 65 1
10. JAMMU & KASHMIR 262 234 100 295 295 139
11. JHARKHAND 16 11 3 20 37 3
12. KARNATAKA 83 16 0 22 21 0
13. KERALA 537 515 70 604 617 78
14. MADHYA PRADESH 918 899 309 1182 1183 340
15. MAHARASHTRA 1180 1063 34 1515 1441 42
16. MANIPUR 0 0 0 0 0 0
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17. MEGHALAYA 0 0 0 0 0 0
18. MIZORAM 0 0 1 0 0 2
19. NAGALAND 3 2 0 3 3 0
20. ORISSA 232 231 1n 354 346 16
21. PUNJAB 38 27 13 42 36 17
22. RAJASTHAN 23 17 9 22 22 1
23. SIKKIM 0 0 0 0 0 0
24. TAMIL NADU 638 624 417 739 752 353
25. TRIPURA 9 4 0 9 7 0
26. UTTARPRADESH 11 21 1951 15 36 3157
27. UTTARAKHAND 165 169 244 282 291 228
28. WEST BENGAL 163 127 37 165 140 44

TotaL STATE 9843 8170 4310 10269 10331 5786
29. A& NISLANDS 10 7 0 14 11 0
30. CHANDIGARH 4 0 8 2 0 12
31. D& NHAVELI 2 1 0 2 2 0
32. DAMAN & DIU 0 0 0 0 0 0
33. DELHI UT 80 100 47 89 100 74
34. LAKSHADWEEP 0 0 0 0 0 0
35. PUDUCHERRY 22 20 2 28 26 6

TotaL UT 118 128 57 135 139 92

TotaL ALL INDIA

9961 8298 4367

10404 10470 5878

Source: Crimein India

Note : Information on disposal by police and courtsincludes the information on
pending cases from previous years al so.
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Illegal immigrants from Bangladesh
867. SHRI S. THANGAVELU :
Will the Minister of HOME AFFAIRS be pleased to state :

(8  whether it isafact that a number of illegal immigrants from Bangladesh
have settled in the country which would pose danger to internal security of the country;

(b) if so, what actions has been taken by Government to prevent such illegal
immigrants in the country; and

(c) the details of total number of cases of illegal immigrants identifed by
Government and actions taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPALLY RAMACHANDARAN) : (a) to (c) There are reports of
Bangladeshi nationals having settled in Indiawithout valid travel documents. Asentry
of such Bangladeshi nationals into the country is clandestine and surreptitious, it is
not possible to have a correct estimate of such illegal immigrantsliving in the country.
A number of Bangladeshi national s who have entered into the country on valid travel
documents have been found to be overstaying. As per information available, 28,667
Bangladeshi national swerefound to be overstaying as on 31st December, 2010. Police
authorities in the States/Union Territories and other law enforcement agencies are
aware of theissuesof illegal immigration and they maintain astrict vigil ontheactivities
of such Bangladeshi nationals.

A number of initiatives have been taken by the Government to prevent/curb
infiltration across the border from Bangladesh, which also include :

0] Effective domination of the border by carrying out round the clock
surveillance of the borders by Border Security Force.

(ii)  Construction of border fencing, roads and floodlighting.
(iii)  Setting up of more Border Out Posts (BOPs) a ong I ndo-Bangladesh border.

(iv)  Induction of hi-tech surveillance equipment including night navigation
devices.

Central Government is vested with powers to deport a foreign national under
section 3(2)C of the ForeignersAct, 1946. These powersot identify and deport illegally
staying foreign nationals, including Bangladeshi nationals, have also been delegated
to the State Governments/UT Administrations. Detection and deportation of suchillegal
immigrantsisacontinuous process. A revised procedure for detection and deportation
of illegal Bangladeshi immigrants was communited to the State Governments/Union
Territory Administration in November, 2009, which was partially modified in February,
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2011. The procedure incudes sending back then and there, theillegal immigrantswho
are intercepted at the border while entering India unauthorisedly.

Extending Suspension of Operation with NDFB/P
868. SHRI NAND KUMAR SAI :
Will the Minister of HOME AFFAIRS be pleased to state :

(@  whether Government has extended the suspension of operations with
National Demacratic Front of Bodoland/Progressive (NDFB/P) in the recent past;

(b)  if so, thedetailsin thisregard,;

(c)  thenumber of time so far Government has extended operations so far;
(d)  whether the ground rules have been revised on 6.1.2009;

(e) if so, the details thereof; and

(f)  thedetailsof Memorandum of settlement finalised in the Tripartite meeting
held on 04.12.2011?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (f) A tripartite agreement of
Suspension of Operations (SoO) with National Democratic Front of Boroland (NDFB)
was signed and isin force with effect from 1.6.2005, and is being extended from time
to time. A faction of NDFB was found involved in acts of violence on October 30™,
2008 in Assam. The pro-talk faction of NDFB reiterated its commitment to the path of
peace and had agreed to renegotiate the ground rule of SoO agreement on 6.1.2009 to
make it more stringent in terms of maintenance of designated camps and conduct of
cadres during the course of SoO arrangements. Thereafter Pro-talk faction renamed
itself as National Democratic Front of Boroland/Progressive (NDFB/P). Inthe meeting
held on 4.12.2011 with NDFB/P, it was mutually agree to extend SoO agreement upto
30.06.2012. Tripartite talk on the demands of NDFB/P are continuing.

Terror Funding Templates Prepared by NIA
869. SHRI PARIMAL NATHWANI :
Will the Minister of HOME AFFAIRS be pleased to state :

(@  whether the National Investigation Agency (NIA) has prepared a terror
funding templates;

(b)  if so, the details thereof;
(c)  bhow can it help in identifying source of funding for terrorist activities;

(d)  whether any incidents of transaction of funding have come to the fore
particularly in Jharkhand; and
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(e) if so, the details thereof and the steps/actions taken to nab culprits and
prevent recurrence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : (a) to (c) Yes, Sir. A template has been prepared for
interrogation of suspects which has been circulated for utilization by all the States/
Union Territories. The template will help in properly examining a suspect which may
lead to tracing of sources of terror funding.

(d) and (e) No case of terror funding pertaining to Jharkhand isbeing investigated
by NIA.

M eeting of Police Chiefsand Secretaries of 'Red Terror' Affected States
870. SHRI PARIMAL NATHWANI :
Will the Minister of HOME AFFAIRS be pleased to state :

(@  what isthe outcome of the 22 February, 2012 meeting of the police chiefs
and secretaries of 'red terror' affected States, including Jharkhand;

(b)  whether it isafact that Naxal terror is on decline in Jharkhand; and

(c) what is the forward path for curbing Naxal violence particularly in
Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH) : () During the meeting convened by the Union Home
Minister with the Chief Secretaries and Director General of Police of the Left Wing
Extremism affected States on 22 February 2012, the overall current LWE scenario in
the country was reviewed. In the meeting, a number of strategic and tactical issues
concerning security and development interventions were discussed. Among other
things, it was decided to fine tune the strategy to combact LWE problem.

(b)  The quantum of violence level in Jharkhand in 2011 remained almost at
par compared to 2010. Inthe current year, theviolencelevel in Jharkhand hasincreased.

(c) 'Police and 'Public Order' being State subjects, action with respect to
maintenance of law and order lies primarily in the domain of the State Governments
concerned. The Central Government has a holistic approach towards combating LWE
wherein it supplements the efforts of the State Governments over a wide range of
issuesincluding deployment of CAPFs, assistance in implementation of devel opment
schemes, improving governance and capacity building by the Statesin various areas.
It is the belief of the Government of India that a combination of calibrated police
action, focused development efforts and improvement in governance will yield the
desired results against LWE. This strategy and philosophy is applicableto the State of
Jharkhand also.
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Plansto Make Cities Slum Free
871. SHRI DILIPBHAI PANDYA :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@  whether Government proposesto conduct asurvey to determinethe number
of urban poor so asto finalize plans for making the cities slum free and Gujarat State
particularly in the district of Mehsana, Patan, Banaskantha and Sabarkantha and
bringing the urban poor under the Food Security Act;

(b)  if so, the details thereof;
(c) thecriteafixed by Government for determining the urban poor;
(d) thetime by which the survey islikely to be completed;

(e) whether Government also proposes to set up an expert committee to
decided the methodology for the urban poor head count; and

) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (f) With a view to have authentic identification of those
below poverty line, Government of | ndiahaslaunched the combined Rule-Urban Socio-
Economic and Caste Census (SECC) in June, 2011 throughout the country in connection
with determination of the number of urban poor. The SECC covers the entire country
including the State of Gujarat, covering all district of the State. The States/UTs have
initiated the survey work with financial and technical support of Government of India.

In order to evolve auniform methodol ogy for identification of urban BPL inthe
context of the 12th Plan, the Planning Commission, in May 2010, constituted an Expert
Group under the Chairmanship of Professor S.R. Hashim to recommend the detailed
methodology for identification of BPL families in the urban areas. The criteria for
identification of urban population below poverty line will depend on the report of the
Expert Group.

The survey work under SECC isbeing carried out by the State/UT Governments
and its compl etion depends on the mobili zation of the necessary technical and personnel
resources by the respective States/UTs.

Homeless People in the Country
1t172. SHRI BALAVANT ALIASBAL APTE :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@) thetota percentage of homeless peoplein the country at present;

T Original notice of the question was received in Hindi
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(b)  whether percentage of homeless people is higher in urban areas as
compared to rural areas;

(c) if so, whether Government has provided any financial assistance through
centrally sponsored schemes for development of land and construction of housesin
the States to check migration of people from rural areas to urban areas; and

(d) if so, the details thereof ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) The Censusof India, 2001 had estimated that 19,43,766
people are homeless out of 1,02,87,37,436 people in the country which is 0.2% of the
total population.

Out of 19,43,766 homeless people, 11,65,167 arerural homel ess peopl e (60% of
the total homeless people in the country) and 7,78,599 are urban homeless people
(40% of the total homeless people in the country).

(c) and (d) Government of India provides financial support for land and houses
in the rural areas through ‘Indira Awas Yojana which is run by the Ministry of Rural
Development. Similarly, under Basic Servicesto the Urban Poor (BSUP) and Integrated
Housing & Slum Development Programme (IHSDP) schemes, financial support for
construction of houses is provided by the Ministry of Housing & Urban Poverty
Alleviation under the Jawaharlal Nehru National Urban Renewal Mission (JINNURM)
scheme.

Excluding Stamp Duty, Registration Fee from Total Home L oan Cost
873. MS. SUSHILATIRIYA :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@  whether it is afact that Government has decided to exclude stamp duty,
Registration fee and other series from the total home loan cost;

(b) if so, the reasons therefor; and
(c)  whether the division islikely to drop sales?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (8) ReserveBank of India(RBI) inrecent notification has decided
that banks should not include registration fee, stamp duty and documentation charges
in the cost of the housing property they finance.

(b) Inthesaid notification, RBI has stated that banks adopt different practices
for deciding the value of the house property while sanctioning housing loans. Some
banksinclude stamp duty, registration and other documentation chargesin the cost of
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the house property. This overstates the realizable value of the property as stamp duty,
registration and other documentation charges are not realizable and consequently the
margin stipulated gets diluted. Therefore, RBI has decided to exclude them so that
effectiveness of Loan to Value (LTV) normsis not diluted.

(c)  Noassessment of theimpact of thisdecision on the sale of house property
in the country has been made by this Ministry.

Schemefor Shelter and Sanitation for Footpath Dwellers
874. SHRIMATI KONIMOZHI :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@ the total annual alocation for the scheme 'Shelter and Sanitation for
Foothpath Dwellers, over the past three years;

(b)  thetarget for coverage under this scheme, over the past three years; and

(c)  how many homeless people are covered under this scheme, over the past
three years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (@) to (c) 'Land' and 'Colonization' being State subjects, the
primary responsibility of providing shelter lieswith the State Governments. However,
from 1988-89, the then Ministry of Urban Development extended financial support to
Statesto create shelter for the housel ess under the schemefor 'Night Shelter for Urban
Shelterless'. The scheme was transferred to the state sector in 2005-06 on the
recommendation of the Planning Commission, and financial assistance from the Center
was discontinued. Thus there have neither been any allocations nor any target under
this scheme over the past three years.

Construction of Night Sheltersin All Tier | Cities
875. SHRIMATI KONIMOZHI :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@  whether the National Advisory Council hasrecommended the Construction
of night sheltersin al Tier | cities across the country;

(b)  if so, the details thereof;

(c)  what proportion of the urban homelesswill be covered under the scheme;
and

(d)  whether along with shelter, other essential facilitieswill also be provided?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) National Advisory Council (NAC) hasrecommended
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that there should be at least one permanent and well-equipped shelter for 100 persons,
for every one lakh population. The NAC's draft National Scheme for Homeless has
been formulated keeping in mind cities having urban population of more than one lakh.

Details of the NAC'sdraft National Scheme for Homelessincludesinter alia the
following :

0] the shelters should be permanent, running throughout the year; and open
round the clock, because many homeless persons find work in the nights.

(ii)  thestrength per shelter should be a minimum of 100 occupants, because
the services will not be viable and optimal with smaller populations.

(iii)  locations should be close to homeless concentrations and work sites.

(iv)  space per peron should be 5.00 sg. mtrs. normally or a minimum of 3.5
metres under emergency conditions.

(v)  this National Scheme should recognize and respect the autonomy and
independence of homeless persons and make clear that al shelters are
voluntary.

(vi)  Women's shelter should have child care facilities and ensure that women
are not separated from their dependent minor children.

(vii) Separate enclosures for families should also be provided.

(c) and (d) The Census of India, 2001 had estimated that 0.77 million urban
population is homeless in the country. This Minister has now prepared a concept note
to initiate a National Programme for Urban Homeless and has obtained in-principle
approval of the Planning Commission. Details of the sceheme will be worked out in
consultation with al stakeholders.

Launching of Welfare Schemes for Urban Poor Families
876. SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@  what action has been taken by Government to launch welfare schemelike
MNREGA for urban poor families; and

(b) by when Government proposes to introduce welfare scheme for poor
families of urban areas?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : () and (b) The Ministry of Housing & Urban Poverty Alleviation
is implementing a scheme of Swarna Jayanti Shahari Rozgar Yojana (SJSRY) since
1997 on al India basis. The scheme has been comprehensively revamped since 1st
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April, 2009. The revamped scheme aims at providing gainful employment to the urban
unemployed and under-employed poor, through encouraging the setting up of self
employment ventures by the urban poor living below the poverty line, skillstraining
and al so through providing wage employment by utilizing their labour for construction
of socially and economically useful public assets.

I mprovement of Slums
877. SHRIMATI T. RATNA BAI :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(@  whether it isafact that since 2000 improvements have been made to the
slums and about 59.7 million people have been lifted out of their slum conditions;

(b) if so, State-wise and year-wise details thereof; and
(c)  thefuture policy of Government in this regard?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (c) According to UN-HABITAT, India has lifted 59.7
million people out of slums conditions since 2000. As per the report, Slum prevalence
fell from 41.5 percent in 1990 to 28.1 percent in 2010. Thisisarelative decrease of 32
percent. State-wise and year-wise data are not published by UN-HABITAT.

The Government haslaunched Rajiv Awas Yojana (RAY') envisioning Slum-free
India. RAY aims at providing financial assistance to States that are willing to assign
property rights to slum dwellers for provision of decent shelter and basic civic and
social servicesfor slum redevelopment, and for creation of affordable housing stock.

Employment Growth
878. SHRI K.N. BALAGOPAL :
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state :

(@  whether Government have the data regarding the growth of employment
in the country for the last three years,

(b)  if so, the State-wise details thereof; and

(c) thedetailsregarding Government sector, private sector and the nature of
employment like permanent, contract, casual etc. during the said period?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) Reliable estimates of employment and unemployment are obtained
through quingquennial 1abour force surveys conducted by National Sample Survey Office.
Last such survey was conducted during 2009-10. As per the three most recent surveys,
employment growth rate estimated on usua statusbasishas decel erated from 2.95 percent
during 1990-20000 to 2004-2005 to 0.28 percent during 2004-05 to 2009-10.
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(b)  State-wise details of employment rate on usual status basis are given in
the Statement. (see below)

(c)  Asperinformtion collected under Labour Market I nformation Programme
of Directorate General of Employment and Training, details of employment in Public
and Private Sectors as on 31st March, 2008, 2009 and 2010 are given below :

Sector Employment in organized sector
(inlakh) as on 31st March
2008 2009 2010
Public 176.74 177.95 178.62
Private 98.75 103.77 108.46

Data regarding permanent, contract, casual employment etc. are not maintained
centrally.

Statement

Sate-wise employment rate in Rural and Urban areas on usual status basis
during 1999-2000, 2004-05 and 2009-10

SI.  State/Union Rural Urban Rural Urban Rural Urban
No.  Territory Persons Persons  Persons Persons  Persons  Persons
1999-2000 2004-2005 2009-2010
1 2 3 4 5 6 7 8
1. Andhra Pradesh 54.2 34.8 54.4 39.2 52.1 36.4
2. Arunachal Pradesh 36.9 26.7 458 31.9 40.4 30.2
3. Assam 349 33.2 39.1 33.6 36.8 322
4. Bihar 33.8 26.6 31.6 27.2 28.3 25.2
5. Chhattisgarh Includingin M.P.  50.9 36.4 44.2 31.3
6.  Delhi 30.8 33.2 311 334 30.1 333
7. Goa 35.9 30.9 34.2 36.3 339 33.2
8. Guijarat 49.9 34.5 51.3 37.7 45.9 37.0
9. Haryana 34.6 314 42.4 339 39.6 36.1
10. Himachal Pradesh 50.3 322 53.0 45.6 51.2 35.9

11, Jammu & Kashmir 44.2 28.1 41.6 33.1 43.1 34.7
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1 2 3 4 5 6 7 8
12.  Jharkhand Including in Bihar 427 311 33.3 29.4
13. Karnataka 487 36.6 54.2 38.6 49.7 38.2
14. Keraa 38.7 373 40.0 37.1 38.3 36.3
15. Madhya Pradesh 46.2 31.9 45.9 24.7 42.6 32.6
16. Maharashtra 48.4 34.6 52.1 38.4 48.8 38.0
17.  Manipur 38.0 33.0 44.0 338 36.1 315
18. Meghalaya 48.6 29.6 52.5 37.3 48.0 333
19. Mizoram 49.9 36.3 52.1 38.3 50.6 40.3
20. Nagaand 48.2 30.5 52.7 36.4 41.1 29.3
21. Orissa 42.3 317 452 334 41.0 35.0
22.  Punjab 41.0 35.3 44.0 36.5 29.1 36.5
23. Rgasthan 44.6 323 459 34.9 43.6 323
24.  Sikkim 38.0 375 44.3 36.9 44.2 39.8
25.  Tamilnadu 51.3 39.3 52.8 41.8 50.1 38.3
26. Tripura 30.3 295 32.3 20.8 39.0 327
27.  Uttarakhand Including in UP 47.4 33.2 43.1 33.6
28.  Uttar Pradesh 345 30.4 37.1 331 34.4 30.0
29. West Bengal 349 35.0 379 38.4 39.2 37.0
30. A&N Islands 37.1 422 44.2 379 40.4 39.2
31. Chandigarh 63.5 35.1 38.8 34.3 30.1 35.2
32. Dadra& Nagar Haveli 47.0 40.4 51.6 45.2 311 33.9
33. Daman & Diu 50.3 37.6 40.2 415 41.6 34.4
34. Lakshadweep 285 30.8 37.9 274 45.6 37.8
35.  Puducherry 425 35.2 46.1 34.3 48.1 38.1
ALL INDIA 41.7 33.7 439 36.5 40.8 35.0

Source : NSSO Reports, 1999-2000, 2004-05 & 2009-10.
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Demand for Minimum Pension

879. SHRI R.C. SINGH :
SHRI M.P. ACHUTHAN :

Will the LABOUR AND EMPLOYMENT be pleased to state :

(@) whether it is a fact that various central trade unions and employees
associtions have put forward a demand to make minimum pension to the tune of Rs.
2000 per month in view of the sky rocketing price-rise;

(b) if so, the details thereof;

(c)  whether the Employees Provident Fund Organisation (EPFO) had
considered the demand and took any decision in this regard; and

(d) likely time-frame by when the enhanced pension would be disbursed?

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Pensioners, Trade Unions and Employees and Pensioners
Associations have been representing that the minimum pension be increased by the
Employees Provident Fund Organisation (EPFO).

(c)  Thedemands have been considered by the Expert Committee constituted
by the Central Government and its recommendations are under active consideration.

(d) Inview of reply to part (c) above, the question of thelikely time frame for
disbursement of pension does not arise.

Unemployed Personsin the Country

880. SHRI M.P. ACHUTHAN :
SHRI R.C. SINGH :

Will the LABOUR AND EMPLOYMENT be pleased to state :

(@  whether it is a fact that number of unemployed persons, both educated
and uneducated have touched a new record figure recently in the country;

(b) if so, the State-wise details of both the categories during the last three
years;

(c)  whetheritisalsoafact that the postsfalling vacant in various Government
Departments/Ministries are not being filled up;

(d) if so, the details of such poststhat fell vacant during the same period and
posts not filled up in the same period;

(e)  whether Government has finalized any plan to fill up all the vacant posts
in near future; and

Q) if so, the details thereof?
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THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (@) Asper thelatest information available, educated and uneducated job
seekers, all of whom may not necessarily be unemployed, registered with employment
exchanges in country as on 31st December during 2007, 2008 and 2009 are given
below :

(in lakhs)
Year Educated Uneducated Total
2007 306.50 93.24 399.74
2008 292.54 98.61 391.15
2009 291.75 89.77 381.52

(b)  The State-wise details of both educated and uneducated categories during
the last three years 2007, 2008 and 2009 are at given in Statement (see below).

(c) and (d) As per the lastest information available, the estimated number of
vacant posts of regular Central Government Civilian employees as on 1st March,
2010is5,33,936.

(e) and (f) All MinistriesyDepartments are required to review their vacancies
vis-a-visthework load regularly and take necessary stepsin the light of such reviews.
There is provision for filling up vacancies by Government Departments as per their
requirements subject to extant guidelines and rules on the matter.

Statement

(in thousands)

State/UT Educated Uneducated

2007 2008 2009 2007 2008 2009

1 2 3 4 5 6 7

Andhra Pradesh 1559.0 1399.6 1450.3 790.9 789.4 551.4
Arunachal Pradesh 31 17.4 17.5 291 15.7 18.5
Assam 12774 1320.7 14935 660.9 693.2 222.9
Bihar 990.7 915.6 694.1 318.9 8.6 129.2
Chhattisgarh 967.8 10269 11435 1299 202.8 215.7
Delhi 385.3 381.5 449.4 66.2 1254 114

Goa 86.2 85.7 101.7 151 14.2 11
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1 2 3 4 5 6 7
Gujarat 714.6 759.3 832.7 94.2 87.0 72.8
Haryana 820.4 752.3 7729 1838 172.0 186.0
Himachal Pradesh 708.7 708.7 708.7 66.7 100.5 93.4
Jammu & Kashmir 79.2 77.0 77.0 27.7 12.2 244.6
Jharkhand 839.0 755.1 4619 2732 248.7 162.9
Karnataka 632.3 437.4 3815 3273 212.4 201.7
Keraa 34147 3575.6 3740.6 6345 584.7 616.3
Madhya Pradesh 1475.0 15132 15558 365.6 405.5 380.5
Maharashtra 27242 23382 2230.0 6423 816.2 778.3
Manipur 368.8 411.3 423.8 228.2 226.9 244.7
Meghaaya 215 201 23.3 9.8 9.4 11.3
Mizoram 154 29.3 319 33.9 25.6 20.2
Nagaland 26.7 27.6 314 19.3 211 22.3
Orissa 673.4 696.4 749.3 1457 120.3 99.3
Punjab 317.4 292.0 2422 1179 112.6 146.6
Rajasthan 702.4 726.0 6915 1711 150.7 125.9
Sikkim*

Tamilnadu 4654.3 3453.3 34533 1868 18193 2116.8
Tripura 212.7 254.6 2024 2299 196.7 281.6
Uttarakhand 402.8 428.1 429.8 77.6 60.5 57.6
Uttar Pradesh 3008.5 28904 1858.1 335.0 2741 277.6
West Bengal 3308.0 3698.0 4649.0 3091.8 2301.3 1639.9
Andaman & Nicobar 201 23.2 23.3 20.1 17.6 17.0
Chandigarh 281 23.8 23.6 20.7 19.6 16.5\
Dadra & Nagar Haveli 4.8 54 61.1 17 2.6 21
Daman & Diu 5.0 52 5.2 5.9 5.7 7.9
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1 2 3 4 5 6 7

L akshadweep 8.6 10.7 11.9 2.6 3.0 2.7
Puducherry 193.7 194.6 207.9 0.0 5.7 0.2
GRAND ToTaL 30649.6 29253.8 29174.8 93244 98611 8977.4

Note : Figure may not tally due to rounding off.
* No Employment Exchange is functioning in this Stete.
Job Opportunitiesin Social Sector

1t881. SHRI RAM JETHMALANI :
SHRI RAMCHANDRA PRASAD SINGH :

Will the LABOUR AND EMPLOYMENT be pleased to state :

(@  whether it is afact that organisation working in the social sector in the
country are continuously increasing the job opportunities;

(b)  if so, Government's reaction thereto;

(c)  whether it isalso afact that job opportunities are not being increased in
the corporate sector in comparison to these organisations; and

(d) if so, the details thereof and the rate of increase of job opportunities in
social and corporate sector in the year 20117

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a8) and (b) Reliable estimates of employment and unemployment are
obtained through quinquennial labour force surveys conducted by National Sample
Survey Office. Last such survey was conducted during 2009-10. As per two most
recent round of surveys, about 23.4 per cent and 25.3 percent of personswere estimates
to employed in services sector. Against these estimates persons employed in socia
sector comprising education, health and social work and other community, social and
personal service activity combined together were 6.0 per cent and 5.3 per cent,
respectively during the corresponding period.

(c) and (d) As per data collected under Employment Market Information
Programme of Directorate General of Employment & Tr